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LEGISLATIVE ASSEMBLY. 

TU6Baay, 5th MaTohl, 1985. 

~ .Alls&mbly /mei in tme Assembly -Chamber of the 'Oou1,)cil 'Wouwe at 
Eleven of the Clock, Mr. President (The ~  fHr i\:bdur 1ta.him) in 
the Chair. 

KEMBER SWORN: 

Mr. Gurunath VenkateshBewoor, C.LE., M.L.A. (Director General of 
Posts and ~ 

QUESTIONS AND ANSWERS. 

CONSTRUCTION OF AN AERODROME AT' CtmDAPAR AND AIR MAn. C1I..,R Df 
THE KURNOOl.. DIB'l'J1IOTJN T1IE MADRAS PRBSIDBNCY. . 

636. *Kr. O. N. J[utl'l1l1'Ul,a JIttdaUar: (a)' Will Government be 
pleased to state whether they contemplate constructing B'Il aerodrome at 
Cuddapah in the Madras Presidency, anfil if 80, at what cost? 

(b) Has any land been acquired for that purpose, and if so, at what cosb? 

(c) Do Government propose to make it an emergency landing ground 
alone or to make it a regular landing place 'I .' 

(d) Are Government aware of the recent air mail crash in KumO()l. 
district? If SO, is it a fact that a ~  ana a ~  'were the victims or 
tllIeerasn'?' . 

(e) Have GovenunelU eDquirediDto it, and if so, will Uleybe plea_ 
to ,place a copy of ~  of enquiry ontbe table of this House? 
,I) 1>0 -Government propose to give BIly compensation to the relatives of 

ihe ·d.at"Aased ? 

. (g) In view of thel'8C&nt crAlh and the mountainous region ~  
Secunderabad and Madras. do Government .,propose to make arrangements 
to make Cuddapah a regular andJ)eil:ntule.nt .land,iQc Pund for aeroplanes 
fiying between Secunderabad and 1IIadna1 

The BODOurablt 81r ~  (lit) Yea. The .. ltimaW cost i. 
Be. 8,500, iDohtsi..e 'ofGGSb of aoquillition of land. 

(b) ~  :Rs. 1M. 
. (0) It will be an emergency landing ~ availabJe for use by aU 
~  aircraft. . 
. ';(d) Yes. 
'" {e) Government M'\Ie made the necessary investigation and consider 
ihe·t>.'lot responliible far this ~  accident in that he failed to take 
.um<iient ~ to ep81J11e that the crowd did not encroach on the-

( 1607 , .! 
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·take-off path of the aeroplane. A copy of the report of the Sub-Divisional 
~  ~  who was advised by the Assistant Aircraft Inspector 
in the Directorate of Civil Aviation, is laid on the table of the House. 
'The licence of the pilot is being suspended for a period of One year. 

(f) 1'he aeroplane was not the property of Government and the ques-
tion of compensation by Government does not arise. 

(g) The ground will be a permanent landing ground and maintained 
in ~ fit condition 8ill the year round. 

Bsptl1't. 
Airaraf't Regulation-y. T. ADN. 
L ~  hamlet of Veera. 

bhadrapuram, Martapur taluk (Kurnool 
District). 

Date-29th January, 1936. 
Acciden, ~  

l. PartiCularsl 
Aircraft type 
Ownert 
Address 

Report No. 1. 

Name of erew 
Duty. 
Lioence No .. 
IDjuriea 
Pasaenprll'Damea 
Injuries 
Paaaengera' names. 
InJuriM 
Plaoe of accident . 

Date and time of accident 

• 

Date and time scene of aooident ftl'llt 
visited. 

:2. Names of witn .... I 

De Havilland-SO A. 
M8181'8. Tat. & Sons. 
Bombay House, Bruce Street, Bombay. 

• Mr. J. D. Moci5". 
• Pilot. 
• 121. 
• ~ 

Nil. 
N». 

• Nil. 
• Nil. 

In a field (Survey Number 10'/2) of Ganjivarl. 
palle, hamlet ofVeerabhadrapuram. 

19th January, 1986, at 8 A ••• 

At II A ••• on 20th january. 1936, by the 
Deputy Superintendent of Police, Marka-
pur. At 11 A ••• on 21st January, HUla. 
by me (Sub-Divisional 1st Claaa Macia-
trate, Markapur). 

1. S. Govindayya, Foreet Guard, Ganjivaripal1e beat. 
2. Mr. MajiJD &bib, Bange Clerk, GanjivanpaUe. 
8. Shaik Daatagir Peeran, Venkatadripalem . 
•. Palutla Narayanayya, Ganjivaripalle. 
6. Boda Chennamallayya, Venkatadripalem. '. .. e. Bada ChenDa Veerayya, Village Magistrate, Venkatadripalemi 
7. Mr. E. J. Earle, Aaaiatant Aircraft Inspector to the Government of India. 

Dum Dum. 
8. Mr. P. DhanarAjulu Naidu, Deputy Superintendent of Police, Mark_pur. 

Place, date and time of Inqueet (If any) The plane struok and kiUed a wODlan of 
and findinga. the village by name Laluhmakka apd 

211 y88l'll and a boy abe had ill her &l'ID8 
aged 6 yeai'll by name Avulayya. An 
inqueat waa held over the dead bodiea b7 
the DeputySuperinteDdent of Polioe. 
Markapur, at tbe Beene of oft'enoe at 8 A ••• 
on 20th January, 1935. • 



QUESTlONB AND .lNBWUli. 

lfinding-Deat.h due to accident. 

Investigated by V. Nateaa Nayakar. 
De1igoation-Sub-Divieional 1st Claaa Magistrate, Markapur. 
Date-23rd January 1935. 

160!8 

Brief description (particulars of flight, outline of accident, extent of damage, inter-
'.ference with wreckage)- · 

The pilot after starting from Hyderabad at 6-16 A.K. on 19th January 1936 wu 
flying at a height of 7,000 feet above the clouds for li hours before he saw a break 
in the clouds. So breaking clouds he landed in a field near Ganjivaripalle villap 
hamlet of V eerabhadrapuram to aacertain where he waa. On learning where he wu 

1:ie turned round and started his take off run and while still on the ground, he knocked 
1iown dead a woman and a boy as mentioned against the headin~ "inquest" and 
,carried on about 25 yards and struck a hedge about eight feet high with the right wing, 
swung round through 180 degrees and crashed facing the direction from which he came. 

Extent of Damage--
1. Propellor bent over at tips-One tip chipped off-Unserviceable. 

2. Both Engine oowling-noae oowling-Unseniceable. 
3. Both Radiua rods-Unserviceable. 
'4. Compreuion leg&-Uneerviceable. 

5. Axles-Unserviceable. 
·6. One tyre bursti-wheels appear to be serviceable. 
7. Engine appears serviceable on extemal inspection-Bocker ooven--Un.eervioe-

able. 
ll. Exhaust manifold and tail pipe-Unaerviceable. 
9. Fuselage complet:i atructure-U naerviceable. 

10. Seats and certain components in Control bo:a:--0. K. and IDStrwnent 0. K. 
11. Elevators-Unserviceable. 

D.2. Rudder-Bottom rib damaged-Can' be repaired. 
121. Fin and tail plane appear to be terviceable. 
14. Star-board wing-Unserviceable. 
lli. V. Struts appear to be 0. K. 
16. S. Fort wing Aileran-Unsenleeable reating on the gt"Oand and does not 1how 

any damage--would require complete stripping to establish thla. 

:17. Petrol tanks and pipe line&--0. K. 

lnterferenoe with wreckage-
~e was. no interference with the WNCkage, the villagera were merely looking on 

until the poheo came aud took charge of the crashed plane. Immediately police men 
were posted to guard the plane and marks left on the field. 

3. Fact11 established-From con1ideration of the evidence, the following fact. are re-
.garde1 aa established : 

'(a) Weather a.nd light 
(b) Relevant muter pioked up 

away from W1'90kage. 
(e) Mara on the groUnd, condition 

of ground, eto. 

(,f) Poa'ition of wteokap 

The da.y wu cloudy at the time. 
Nil. 

It was looae earth in the field from which 
be took oft aa it W88 ploughed up and lei\ 
wute. 

Craahed plane waa lying with it.a head to• 
wards ElouUi Eaat (~.a.) faoing the direc-
tion from which it took off. M feet &om 
the wut .of the fl.id in "lmioh the plane 
laaded. 
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4. Opinion
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1. The statements of five eye-witnesses.
2. The statement of pilot, Mr. Mody.
3. The wheel tracks found on the scene of

offence. 
4, The damaged condition of the bushes on 

the hedge towards the west of the 
field. 

5. The position of the wreckage.
6, Thl:l statement of the Deputy Superin. 

t!lndent of Police, Markapur, tlie 1st 
Police Officer, who inspected the seen� 
of offence. 

As to the cause of the accident. 

The Aircraft Assistant In�pector, deputed by the Director of Civil Aviation, Simlar 
is of opinion, that the pilot (Mr. J. D. Mody) by an error of judgment did not estimate 
correctly the take off run which was (in his opinion) insufficient in view of the adverse 
condition of the ground to enable him to unstick and clear the bushes five feet high 
in his line of take off (vide detailed statement attached). The evidence of eye-wit
nesses also discloses that the pilot did not take preQautions to the extent to which it was 
necessary to keep off the crowd at a sulficient distance aw�,y from the course of the 
plane until he actually took off from ground. He no doubt asked ihe crowd in the first 
instance to m9ve aside to make ro9m for his plane but he failed to inform the crowd 
that after going farther east of the field he would come back and take off from about 
the place where from he started. The pilot himself admits that he did not tell the 
crowd about this, Naturally the crowd (200 to 250) was under the impression that the 
pilot was going away towards the East once for all, but unfortunately the pilot took 
them by surprise by returning >it a very high speed r�ising a huge dust right thro_ugh 
and this resulted in the death of two persons. The witnesses say that the dust raised 
was so enormous that they were not able to see the plane coming back except that they 
heard the noise and felt that the plane went past them. One witness (Forest guard) 
says that the plane went past him within a range of six feet and two other witness�s 
were also with him at that point. From th'3 evidence of witness Palutla Narayana it 
is clear that there were a number of persons standing with him at a distance of 20 
yards from the place where the two persons were knocked down dead. Even the pilot 
admits that the crowd spread out on either side but did not actually recede to the 
farthest end of the field on the North and South. All these clearly show that the pilot 
did not take the required precautions to gain for him a clear ground for a take-off and 
he was extremely negligent of his duties m this respect with the result that he knocked 
down two persons dead. 

Signature of the Investigating Officer. 

(Sd.) V. NATESA NAYAKAR, 
Sub-Divisional 1st Ola.3s Magistrate, M arlr-apur. 

The opinion of the Assistant Aircraft Tn8pector, Dum Dum, giving a desc1ipti1'� 
account of t!ie acciaen�. 

J. D. Mody, the pilot of the machine V. 'f. ADN, having lost his way due to bad
weather conJitior:.s, landed in a field near the village of Ganjivaripalle. He landed in 
a direction giving the longest run getting his wind direction namely approx. West to 
East according to his own statement from the movement of leaves on trees before 
taking off. This he later verified by kicking up the dust and noticing the direction it. 
was blown. He estimated the wind-strength between 5-10 miles an hour. He admits 
in his statement that he was eight to nine miles West off his course due to drift caused 
by an easterly wind. I interviewed villagers through the help of the Deputy Collector 
who state that the seasonal wind is East to West and that it was blowing from East 
to West on that day (day of accident). I have found myself that the wind on three 
successive days was blowing from an Easterly direction. It is possible that in view of 
the unusual weather condition prevailing on that day and the proximity of hills there 
may have been a Westerly ground wind. 

-
/ 

QUI 

The point of wind dfrection i 
2: The pilot (J. D. Mody) , 

he estimated between 200-250 pea 
to th.e .sides. Others remained · 
taxied down to the east side c 
turning. Considerable dust was 
could not see the machine wher 
some did not see it approach in 
maintains that he could see cl<c. 
which had gathered near the 1'
appears to have started his take 
field heading his machine for th, 
have given him the longest tak, 
field he vee1'ed slightly to the 
about five feet high. On exami 
At about eight yards from these 
he struck the woman and child. 
not take off in the remaining di, 
throttled down and applied rude 
air _at this point. In my opinio 
pamcked and pulled the stick b1 
(:1lmost flying speed) soaring int, 

•eight feet on the West boundar� 
when he was still in the air c
struck the ground again in its j
c�using the under-carriage to col 
or. the �uselage finally coming to 
wmg tip touching the ground. 

3. Opinion as f-0 the caus, 

That the pilot (M. J. l\fod;) 
·take-off run (which in my onirii 
the ground) to enable him to t

·to take off. In addition to thi,
had not impressed sufficiently c
for his take off run. thus fm the
in his striking a woman and chi]

Prof. N. G. Ranga: Are 
'latest communique the Gal 
that there is serious dearth( 

The Honourable Sir Frail
to the growth of grass on t 

APPLICABILITY OF THE REV! 

ON THE 

637. *Bhai Parma Nand

whether it is a fact that or, 
scales of pay for subordinat 
after the 15th July, 1931, bi 

pay were circulated in the A� 
·ber, 1934 ?

(b) Is there certain staff
vVestern Railway after the It 
tion of the new scales of p: 
apponitment in which the H 
pay and did not provide for :i 
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(c) Is it also a fact that no specific warning was given to the staff 
mentioned in part (b) any time subsequently, not even at the time of the 
filling of the agreement form WW. 87 (revised)? 

(d) Is it a fact that the form WW. 87 (revised) provides for revision of 
leave rules if proposed to be introduoed at any time later and that no 
mention is made about the revision of the scales of pay? 

(e) Is it also a fact that there is certain staff who were temporarily 
appointed before thE- 15th July, 1981, under similar conditions mentioned in 
parts (b), (c) a.nd (d)? . 

(f) If the reply to part (e) be in the affirmative, is it a fact that such 
staff mentioned in part (e) has been given the benefit of the old scales of 
pay, while the staff mentioned in part (b) have been placed in new scales? 

(g) If the reply to() parts (b) to (f) be in the affirmative, will Government 
~  state the reason for the different poUcy towards similar s,t&ff 

appointed under similar condit.ions? 
(h) Is it a fact tha.t there is certain staff who were I\ppointed ~  the 

16th July, 191H, hut before the introduotion of the new scales of pay, but 
were distinguished from the first. inasmuch as the former were specifically 
warned at the time of their appointment that they would be brought 
under the revised scales of pay? 

(i) If the reply toO part (h) be in thE' affirmative, will Government please 
state whether the staff referred to in part (b) have been brought under the 
new scales of pay and thus have been bracketed with those who were 
Biven a definite warning to the effect that they shall be brought under the 
new scales of pay contrary to the intentions and instructions of the Railway 
Board. as expressed in excepthn (a), pliragr':l.ph 1 of the letter mentioned in 
part (a) above? 

(j) If the reply to parts (h) and (i) be in the affirmative, what is the 
reason for Government's reducing the salaries of the staff mentioned in 
part (b) without a definite wa.rning? 

(k) Do Government propose to issue clear instructions to the Agem, 
North Western Railway, to allow such staff, as was not warned at the 
time of the appointment that they shall be brought under the new scale. 
of pay. the benefit of the old scales of pay? If so when? If not, why 
not? 

Mr. P. Ro. bu: As I explained in my reply to question No. 489, asked 
by Mr. Fakir Chand on the 28rd February, 1985. Government will make 
inquiries and see whether any further instructions Bre necessary. 

PROTEOTION TO THE SILK INDUSTRY IN INDIA. 

638. *JIr. I. Satyamunl: Will the· Honourable the Commerce Mem-
ber be pleased to state: 

(a) whether his attention has been drawn to the leading weIe-
entitled "Menace to Indian Silk Industry" in the National 
OIl1Z. of the 12th February, 1985; 

(b) ~  the factR !ltated therein are oorrect; and 
(0) whether Government have any proposals to give immediate pro-

tection to the silk industry in India? 
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TIle Honourable Sir Joaeph BhoN: (a) Yes, Sir. 
(b) The statistical information in the article is substantially correot. 
(c) Representations have recently been received from certain concerned 

interests and these are under examination. 

1Ir. S. Satyamurtl: When were these representations reoeived? 

The Honourable Sir Jo.eph Bhore: I cannot tell my Honourable friend 
the exact date, but they were received within comparatively recent times. 

Mr. S. Satyamurtl: When do the Government hope to come to a oon-
alusion on this matter, in view of the very serious nature of the menaoe 
to the silk industry in India? 

The Honourable Sir Joseph Bhore: As soon as they have oompleted 
their examination. 

Mr. S. BatyamUltI: How long will it take? 

The Honourable Sir Joaeph Bbore: I cannot tell my Honourable friend. 

Mr. S.SatyamurtI: Will it be in time to save the silk inCIustry. or 
after it has been destroyed? . 

The HODOurabie Sir JosephBbore: Let us hope that it will be in 
time, as my Honourable friend describes it, to save the industry. 

Ill. B. Du: Will Government exercise the power they have taken 
under the Indian Tariff Act as it was amended through the Steel Protec-
tion Aot. 1984, or will they go again to the Tariff Board or come to thia 
House for any further protection? 

The Honourable Sir Joseph Bbore: I . cannot commit myself to any-
thing. I do not know what action will be. found necessary alter the 
examination of the facts. ,.---_. 

Kaulvl Kuhammad &hal Daudl: May I, Sir, put theee question. on 
behalf of Dr. Ziauddin Ahmad? 

Kr. Preaident (The Honourable Sir Abdur Rahim): Has the Honour-
able Member been authorised to do 80 by the Honourable Member (Dr, 
Ziauddin Ahmad)? 

Pandlt Lakshmi xanta KaUra: Bir, I was myself going to give notice 
of 'this question, but as Dr. Ziauddin Ahmad gave notice of it, I did not 
do it. May I put this question on bis behalf? 

Kr.Pruldent (The Honourable Sir Abdur Rahim): The Honourable 
Member can put the question. 

CONTRACTORS AT RAILWAY STATIONS IN TBB DINAPORB AND HownAH 
DIVlSIOW8. 

889. *Pandft Lahbml KaD'- KalUa (on behalf of Dr. Ziauddin Ahmad): 
(a) Are Government aware that the Divisional Superintendents of Dinapore 
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and Howrah have removed all the petty oontraotor. faoomal!'SfiatiMie in 
their divisions? 

(b) Axe Government aware that t.he contract,s for all th.a$e st.ations have 
been given to four persons who are subletting contracts to different perSQll&2 
(c) Ii not this principle cont.rary to the &ssurances given by Government 

in the Central AdviiOf,Y COlIWlittee and at other plaooa? 

lrk'. P. JL. Bau: (a) O.n the Howrah DiviaiOll. there ia .oDe O0IltraG&' for 
datbnsHandel to Ruaiya, .BUrdW8Il to Jama.lpur, including the Barharwa 
Bandel Loop and branches. Vendors at other stations on that Division 
h."v.e not been removiICi. On the .DiIl;.pG>l!e Divisiotl the ~  of 
ija arsa (lQntract ~ has. resuliled in the 'displaoemeDt of pett1y 
",endora. . 

(b) On ~  Dinapore DivisioQ four q,ontt,IlCtors. have b.et\n ~  
<lne of them has Ii contract for stations on the 1l0wrsh DivWon to wJm:b 
I have just referred. The Agent, Eust Indian Railway, states that he 
is not aware of any contracts having been sub-let. 
(c) I am not quite sure what aSsurances my Honourable friend refera 

lG. .. :.: 

, 
JIr... r..lc:h_ lIualQl: ~  the agre8i1illent prWtibit .. ~ f:Iom .• ub-

letting it? 

.' JIr. fl. ':a. B.u: ~ genenll p.aiple ~ .. iII 'b. they 
.should 00* beaull.4et.. . 

. ;V.-ndl1 r.k .... ' ~  As a qw,t5er of f,aqt, "'e .conu.ott 
.a.a."--W? 

JIr. p. It. Bau: I have been informedb}'t ~  ~  the EQIt ho4iaa< 
Railway that he is not aware of any ~ ~  

Mr. B. K. %.ftltl ...... oarr: Will tb-el!onour*1e Member inquir6: 
into this matter? 

Jb'; P ...... :  I h8"fe ~ . 

.. Xl. •.•. ~  May I au, Sit:. whether ~ ~ ~  
thus CODtraets are sub-let QI QQt? 

JIr. p. It. ltau: The Agent has told me that he is not aware of an,' 
sgeh eODt.toac:M.·· . 

Kr. 5 ••• .J'0Ihl: Did he iafttMI? 

111'. P .... ltau: He must have 'inquired before he ga.ve ~  

JIr. 5, •• Josbl: Did the. Honour$bLe M~  ask, the Agent ~  
be had made the inquiry 1 

IIrI. B. L Baa! ltJdOM not! e8lll ......... ., '''&1l.;1hnifrtlleHmoulllible 
Member WlHlta to make B ~ mre; I .11 ~ so.' 
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KauNi .Uammed 6-' ltHdhlna Jll.Q,liter like this, will not Gov-
~  undertake to make ~  ~  

•• P .•• Rau: Government see no reason to do 80. 

Sir Oowasjl ,Jehangir: Will the Honourable Member state. why he is 
not prepared to make further inquiries when he is asked a supplementary 
·question which clearly doubts the correctness of his original answer? 

Mr. P. R. Rau: I am not prepured t.o make an independent inquiry 
Dut I have already ~  my HonoUl'llble friend that I wu quite prepared 
to ask the Agent· whether he himself made the ~  giving 1lhe 
:assurance . that he was not nware of any contraets being sub-let. Wha. 
my 'B'onourahle''Mend, M-aul?i Sh8fl.'DioUtIi, wants ;8 an independent 
inqurry nl'Brt 'frOm the Agent. Government are not prepared to do that 

¥r. Lalchand Jl'l&valral:Why !Ire GOl'ernnwnt not :prepared to do that? 

Mr. Prelident (The Honournble Sir Abdur ~ Next question. 

CONTRACTOJtS ATRArLWAVSTATJONS IN THB DlNAPOBB AND RORAB 
• . DIVISIONS. 

640. *Pmdlt Lakshmi Itanta Jlaltra (on behalf of Dr. Ziauddin Ahmad): 
'{a) ftJe Governm6Jlt aware that the rates of petty contractors at B..ilway 
"Silations in \!be Dinapore aad. Rowrab DinsiODB were fixed, by tbeadViioe I>f 
'the M ~  and those rates were the nme 88 market rMea of 
tlw ~ 

(b) Are Government aware that tberates now fixed by ~  B ~ 

authorities are much higher than the market rates? 
(c) Are Government aware that at Gays. station, the marketraie of 

purie8 is six aImas a seer and the rate sanctioned by the RailWay 
Administration is eight annas per seer, which is 88 per cent. hia'her. than 
-the marltet rate; in case 01 milk the market r.ate is two annasa seer and 
the station rate is four annas a ~  i.e., an.increase of cent. per cent.; and 
'In case of sweets, pera, the market rate is eighL annas a Beer and statiOn 
rate ~  annas. a seel', i.e:" an increase of 215 per cent.? 
(d) Are ~  prepared to ~  the administra\lon of vendor. 

at Railway stations from the Railway authorities to committees·'. 
advocated in a Resolution discussed in this House in August 1984? 

lit. P. B. Jtau: 'The Agant, East Indian nnUws.y, stBt.e8 8S regaI:<ls 
(a), (b) and (c) as follows: 

(a) the rates were fixed in consultat,ion with ~  ~ civil " .. tho-
rities nnd were based on the mnrket rates. 

(b) ~ .. preaent rake have also Ntm find in ~  with the 
10Qll1 eiYil,autOOritieaan4 are f(lf the beat ~  of footJ-
&tuBs availaWe in the Dl&1'k6t. Area conbactors are expected 
to maintain II. higher Atandard of cleanliness, service, etc., 
tlJ,a,a, the petty veOOol'8 previously emplo.ye4. ~  to 1(lain-
tain ... larger eetr.blislnnent and addition,.] ~  As 
freabBesa i., inswted. upon, tbu "rices caarp Jlnwt 009ft'1oM 
due to staJe food having to be discarded. 
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(0) the market rates per seer compare with those authorised by 
the Railway Administration as follows: 

Market rate. Railway Station 
~ 

Puriea 6 annas. 8annaa. 

Milk 3 .. 4 " 
Peras 10 " 12 " 

(d) The question will be among those oonaidered when Government are 
re-examining the general question of catering on railways. 

llaulvl Muhammad SbaIl Daudi: Will the last part of the question 
be one of the items that will be considered when Government are re-
Mamining the general question of cat,ering": 

Mr. 5. II • .Joshi: M:3Y I ask why the prices at, the stations are higher 
than those of ma.rket prices? 

Mr. P. B.. ~  The Agent has explained it at some length, nnd when 
I read out that explanation, probably my Honourable, friend did not hear 
me. I shall repeat it now: 

"The prell8Jlt rates have also been fixed in consultation with the loeal oivil 
authorities and "" for the beet quality of foodstuffs available in· the market. Area COD-
tractors are expected to maintain a higher .tandard of cleanliueNl, aervice etc., thau 
the petty vendors previously employed, aud to maintain a larger eatabli.hment lIIul 
additional equipment. As freshness is insisted upon, the pricee charged mult cover 
loll due to ltale food having to be ~  

Pandtt LakshmI Kanta lIaltra: With reference to part (d), will Gov-
ernment say when they propose to make enquiries about catering? 

Mr. P. B.. B.au: I have already explained at some length here that. 
as a result of tha Resolution moved in the House sometime last year, 
Government have asked all Railway Administrations to let us have a 
report on the systQm obtaining in their railways after consultation with 
th£'ir local advisory committees. Seven or eight reports have already been 
received, and as soon as other reports are receive'd', Government hope 
to go into thE' nmtler at length. 

Pandit Lakshml ][ant. IIaltra: Can the Honourable Member gi" any 
idea. of t,he time required? 

JIr. P. !t. B.au: I am afraid not. 

lIaulfl lIuh&mmad ShaA Daudt: Did the Central Advisory Committee 
report tha.t the rates should b£' ~  per cent. higher than the market 
rate in ca.ses in which these monopolists are allowed to cater? 

1Ir. P. B.. B.au: I am not aware of anv recommendation of the Central 
Advisory Committee on that point. My Honourable, friend must remem-
ber that these rates have been fixed in coDeultai,ion with the lOCAl civil 
authorities. 
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ltaulvl Muhammad Sha1l Daud!: Does the Honou1'8ble Member meBD:. 
that the higher rates have been fixed in oonsultation with civil autho-
rities? 

111'. P. ]t. Itau: Yes, Sir. 

Prof. N. G. Ranga: On what principle has this higher rate ~ fixed? 

111'. P. B. ltau: 'rhe quality of food supplied. 
I .. ( • • I ".) i 

1Ir. President (The Honourable Sir AbdUl' Rahim): The ,)ther questions, 
Nos. 641 to 647, stand in the name of Dr. Ziauddin Ahmad, but neither 
he nor Syed Ghulam Bhik Nairang whom he authorised to put these 
questions is pt'esent. 

CONTRACTORS AT RAILWAY STATIONS IN TIlE DINA PORE AND HOWRAH 
DIVISIONS. 

641. *Dr. Ziauddin Ahmad: (a) Is it a fact that the agreements. 
giyon to the contractors at Railway stations in the Dinapore and Howrah 
Divisions were terminable at one month's notice but the contracts given 
to the bigger contractors are terminable at six months' notioe? 

(b) Were their agreements sanctioned by the Agent or by the Railway 
13oard? . 

111'. P. B. Bau: (a) Yes. The Agent states that area oontractors 
would not have accepted the contract owing to the amount of preliminary 
expenseB involved, unless they had a guarantee of the duration of the 
contract for a reasonable period. 

(b) By the Divisional Superintendent oonoerned. 

PASSES GIVEN TO CONTRAOTORS AT RAILWAY STATIONS IN THE DINAPORE 
AND HOWRAH DIVISIONS. 

642. *Dr. Zlauddln .AbJDad: (a) Will Government be pleased to state 
the number of first class, second clsss, intermediate class and third clae. 
passes which are given to the c,")ntractors at Railway stations in the Dinapore 
and Howrah Divisions? 

(b) Are Government aware that these contractors carry goods in the 
Railway compartments from one station to another and "void ~ 
of freight? 

IIr.P. B. Bau: (a) First class 8, Second class 6, Intermediate class S-
and Third clau ~  

(b) No. They have been giVflri passes fot the oBtTiage of provisions 
within certain specified weight limits. 
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FOOD-STUlI'I' SOLD BY VDDOB. ON THE EAST INDIAN RAILWAY. 

643. *Dr. ZlauddiD Ahmad: (a) Is it Et fact that the District Med,iQal 
o()fticer of the East Indian Railway, in his rePQrt, dated the 28th A ~  
1934, said: "I personally examined the stuff and found it unfit for human 
consumption". Again "some purieB were sent by the P.A. on duty for 
my examination. 'l'hey were examined by me and found to be urint for 
usc. As this is a bad ~  and cholera cases are occurring at certain 
places, it is imperative that the foodstuff sold by vendors be fresh and 
of good-quality It? 

(b) Is it, a fact that later on, the District Medioal ~  e:xa.!Dined milk 
and reported in his letter, dated the 7th September, 1934, that "the milk was 

·examined by me and found to be not pure, probably itis ~~ ~  
·diluted with water"? . . .. 

(c) Is it a fact that M:r. B. Sanyal. 0. member of the Ad viiSory ~~ 
tee, in his letter, dated the 22nd November, 1934, dl:ew the at.tentioljl ·of 
the Agent to the unwholesomeness of food supplied by the contractors, 
and demanded a statement on the matter at the m.eeting of the Advisory 

·Committee'! •• 
(d) Was the statement ever given to the Advisory Committee of 

Howrah? 
~  Are ~~  prepared .to send for. 0; C?py of all.·· t.h.e .. ~ 

aeetved by the E)ivlSlonal Supenntendents of ~ ~  ~ ~ ~ ~ 
the Agent,East Indian Railway, anq. place the ~  the table ~ ~ 
House?· . . 

JIr .... :S. lIoau: (a) and (b). I am sending a copy of the ~ 
Member's question to the Agent, East Indian Rhilwfl.Y. for such action as 
:he may consider necessary if the mattel' has not alrettdy. ~  ~  to 
his notice, and will lay a reply on the table in due oourse. " 

(0) and (d). Government understand that Mr. Sanyul d,esired ~  
his lettel' should be considered and a reply ~ to the poip,ts rai.sed at 
the next meeting. A copy of the letter· and of the reply given wa. 
4irculated to the membel'lJ of the· Oomniittee fur their opiniOn. 

(e) No. 

BAn QUALiT¥ ()J' PUII.l.B8 "T fiIlIl Kmn.· STA'1'lON. 

644. *Dr. Zlauddin Ahmad: win Government be pleased to state the 
action taken by the Agent, East IIl!Jian Railway, as ~  in his letter 
,thted the 11th January, ~  addressed to the 'Chamber of Conun&rceQf 
·Bihar and Orissa, about the blJ,d quarity of p'UrieB at Kuil station? . 

Kr. P. :S. ltau: The Agent, East Indian Railway, states that the con-
tractor WIIo8 fined. 

, l' 
I ' 

CONTRAOT OJ' FOOD VENDORS ON TUB EAST INDIAN RAIL'fVAY, 

645. *:Qr. ~ ~ 4b,pla,d: (a) Have Govw:o;nment lil.eeJil,; Ute.1etter 
written b! Mr .. R. O. Pundit, a member of the A ~ ~ ... of the 
East Indian Railway, Calcutta, to the Agent, East Indian ltailway, on the 
l.t December, 1984, reg8l'ding ih.e. contract ot foed ~  p. 

(b) What action has been taken oil thatl letiler? 
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JIr. P. B.. Baa: With your permission, Sir, I ~ to reply to thia 
and to question No. 646 together: . 

As regards part (8) of both questions Government have seen the 
letters, copies of which were kindly sent b.,y the Honourable 
Member. Mr. Pandit's letter is dated 1st October, 1984. 

As regards part (b) I understand that copies of these letters were 
circulated to the members of the Advisory Committee anc:l 
the suggestions contained therein were discussed at 8 meet-
ing of the Committee in connection with the general que .. 
tion of catering on the East Indian Railw&y. 

L1'J'l'nR WlnTTEN BY M ... M. ABUL QA8JM, A MBMBElt ('II' THB A.lWIBOBr 
BOARD, TO Ttm SBCltETABY TO THE AGENT, EAST INDIAN R,tI'LWAT. 

tM6. *Dr. Ziauddin Ahmad: (a) Have the R8ilway 'Boar1 fle8n fM.. 
letter written by Mr. M. Abul Qasim, 11. member of the AdVl8M';t. Board, 
to the Secretary to the Agent, East Indian Railway, Calcutta, on the ~ 
Novflmber, 1984 7 

(b) What action did the Agent take on this letter l' 

LOSB 'l'O RAILWAYS ON ACCOUN'T' OF TItI!l AftltANm:nNT 01' CON'I'RAC'1'S IN THE 
DtNAPoftB AND HO'W1tAH DlVlMONS. 

647. *Dr. Ziauddtn Ahmad: (a) Arp- Government prepared to cal-
culate the net 10sB to the ~  OD '1ccount of the arrangement of COIJ-
tractain the DinBpore and Howrah Divisions by which petty contractors 
have been replaced by four big eontractr.rs? 

(II) Are Govr,mment pnparpd to calculate the 108sto: the ~  
publll3 on oocount of the high ·priceFl which the Railway authorities ~  
them. to pay to theRe contraotors? 

11). P .... B ~ (a) The Agent, East India.n Railway, states that leeB 
ohM-gad for hswking are purely nominal. The question of a 1088 to t.be 
Railway does not, therefore,arise. 

(b) The prices cha:rged by contractors are those which are accepted by 
the local civil authorities as being reasonable. 

CERTAIN POSTS OF THE POSTAL INSPECTORS AND HEAD CLERKS TO 
SUPERINTENDENTS IN. THE ASSAMPJtOvtKOB. 

648. *JIr. BlllAta Kumar Das: Will Government be pleased to .... 
whether all the nine posts of Inspectors of Post Offices and the three poets 
Gf Helld Clerks to the Superintendents of Post Offices of the province of 
'Assam aTe beld by the natives oftha provincoof Aaam., or wbetheribe 

~  number of such appointments is held by ~ natives of 
'Assam in dIfferent parts of the- Renglllo.nci Assam POIJtal cIrcle? Hnot, 
do ~ ~ ~ ~ ~  S~  to .nominate ~ ~ 
ttonate ~  of the natIves of tho prOVIDce to flU up auoh appoJDtmente?· 

t "or answer to thi. quelltion, .u AIIIWSr to qUeltioD No. 646. 
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The Honourable Sir I'rank Noyce: With your pp.nnissioll, Sir, I will 
reply to questions Nos. 648 to 651 together. 

Government have no information. but. 8,S regards the first three of 
these questions, I would inform the Honoura.ble Members that the posts 
referred to are filled by selection, either Bsthe result of a eompetitive 
-examination or on merits, and not on consideration of the relative repre-
sentation in sueh postfi of the local areBS comprised in a.. postal circle. 

As regardfl the fourth question the reply t<> the first part is in the 
aJlirmative. As regards the number of Assamese employed in the office 
in question, and the proportion of posts held by them, Government regret 
that they have no information, but as the rules of the Department lI,1.ready 
provide for the recruitment of candidates ordinarily from within the re-
venue division, and, in the caSe of the Postmaster-General's Office, from 
any revenue division within the Bengal and Assam Postsl Circle, Govern-
ment consider that these orders are adequllte to ensure the proper repre-
-sentation of local candidates and do not, therefore, propose t<>take any 
further steps in the matter. 

Mr. Lalchand Navalr&1: May I know if this circular with regard to 
recruitment from the revenue circles is being acted upon? 

The Honourable Sir !'rank Boyce: I hope so, Sir. If my Honourable 
friend can bring t<> my notice any case in which he has reason to believe 
that it has not been acted upon, I shall be very glad to enquire int<> the 
mat.ter. 

ApPOINTMENTS OF THE POSTAl. SUPERINTENDENTS IN THE ASSAM 
PROVINCE. 

+649. *Mr. Baaanta Kumar Daa: Will Government be pleased to litate 
. whether all the three appointments of the Superintendents of Post Oftiooa 
in the province of Assam are held by the natives of Assam province, and 
if not, whether the proportionate number of such appointments are held 
by natives of Assam in different parts of the Bengal and- Assam Pottsl 

-Cirole ? If not, do Government propose t<> take steps t<> nominate the 
proportionate number of the natives of both the valleys of the provinoe 

,of Assam to fill up such proportionate number of posts? 

POSTS OF OBRTAIN HEAD, DEPUTY AND SUB-POSTMASTERS IN TBB ASSAIl 
PROVINCE. 

t650. *Kr. B88Uta Kumar Das: Will G'Overnment be pleased to state 
whether all the 18 posts of the Head, Deputy and Sub-Postmasters in the 
grade of Rs. 16().....:.250 of the provinoe of Assam Bre held by the natives of 
ABsam, or whether the proportionate number of such appointments are 
held by the natives of Assam in different parts of the Bengal and Assam 
Postal Circle? If not, do Government propose t<> take steps t<> fill up all 
these appointments or the proportionate number of such appointments by 
the natives of the province of Assam? 

.,.For anlWer to this ~  etp. answer to queation No. 648. 
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ASSU1ESE IN '1'BB OFFIOB OJ' 'fH1l POSTKASTBR GBNERAL, BENGAL AND ASSAil 
CIROLE. 

t 651. "'1Ir. B&I&I1ta Kumar Das: Is it a fact that the postal adminis-
tration of the province of Assam is under tho control of the Postmaster 
General, Bengal and Assam Circle, Calcutta, and will Government bo 
pleaff'd to state if the proportionate number ot appointments in the office 
of the Postmaster General is held by the nl\tivt:ls of the province of 
Assam? If not, will Government please state what the present humber 
of Asssmese is and whether they propose to take steps to make room for a 
-sufficient number of clerks who are natives of the province of Assam 10 
that the province may be properly represented? 

ASSAMBSB IN THB OFFIOB OF THB DBPUTY AOOOUNTANT GBNERAL, POSTS AND 
TELEGRAPHS, . AND IN THE POSTAL AUDIT OFFICB, CALCUTTA. 

652. *1Ir. BUlDta Kumar D&s: Will Government be pleaaed . to 
state if a proportionate number of appointments in the office of the Deputy 
Accountant General, Posts and Telegt'aphs, Calcutta, the Audit Office of 
the Bengal and Assam Circle, has been filled up by natives of the pro-
vince of Assam? If not, do Government propose to take steps to recruit 
in future an adequate number of clerks who are natives of the province 
of Assam? 

Th' BoDourable Sir .T1oDl .. Grt'l: The reply to hoth parts of the ques-
tion is in the negative. It is not the policy of Government to reserve 
any particular percentage of places in the services for residents of any 
particular Province. 

'SOALES OF PAY OF THE SPBCIAL TIOKET EXAMINBRS ON TBB NORTH WB8TJID 
RAILWAY. 

653. *Sar4ar Sut Singh: (/I.) Will Government please state if the 
Instruotions of the Governor General in Council conveyed in Railway Board 
letter No. 822-E./G., dated tbe 16th August, 1988, regarding giving old 
~  new scales of pay to the Special Ticket Examiners were given effect to? 

(b) If the reply to part (a) be in the affirmative, will Government please 
eState how many of the Special Ticket Examiners (old Travelling Ticket, 
Examiners) accepted the new scales of pay and how many old? 

(c) If ~  to part (/I.) be in the negative, what special circumatancea 
led tbe autb'3i-ities to not giving effect to these instructions? 

(d) Is it a fact tbat the North Western Railway suthorities made 1IODl8 
·addition in the letter in the wa., of asking tbe Special Ticket Examiners 
to sign a declaration form, which would deprive them of the "!"igh .. ", 
'or of getting the mileage allowance? 

(e) Was the said declaration in accordance with the instructions of the 
Railway Board? If so, why was Bimilar staff on other State Railway. 
not ordel'E'd to sign such declaration? If not, why did the Agent, North 
Western Railway do 80? 

'fFor answer to this question, 'Pt anewer to question No. 64 •• 
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'(1) lire Governmet'ltprepared to ta.ke up with b .Ageat. North West. 
ern Railway the question of his asking them to sign the declaration which 
was not imposed by the Railway Board? 

(g) Will Government please state -Mien the c;ptidMI 'tdiowetl will' ll& 
given .. efiect to on the North Western ~  Are Government . 'Mf'ftre 
that; the other Sta1ie-managed RailwaYElhavebeen liberal OD:ti'M point? 

at. i". R. :tau: (a) Yes. 
{b) and (g). The Agent reports that four of the old Tra-rellingTicket 

Eumiaera _ve ezerciseci their Qption of reverting to the old scales. of' 
pay. It appears that no darte waaspecified by the Administration within 
which the option should be exercised. 'this omission is being rectified. 

( c) Does not. arise. 
(d) a.ni ~  Tae NOl'th ~~ ~  Adm.ip.istratioIl. ~B  

a form in which the option was to be exercised and made it quite clear 
tGat tile ennt of ~ did not entitle .he &tafH.o claim,mileageaUow-
Rl'l6e. TRis was according to the intention of the Railway' Board. -

(f)No. Ip}te ~ Board are '88tis'fied that tile Agent'li aet.icm w .. 
~  

RSORUITKBNT OF INDIANS IN THE INDIAN NAVY. 

'M4. "'ltt1lD8bl1ri'1Lr 8arm: . (a) Will: "(}C1VOl'DD'lebt pleue . atMe'1!be< ,total 
rrtlm'ber of officers in tine Indiem Navy lit the end of 1984? !How man, . 
of 'tihetn lfVet'e Il'ldi &.n1l ? 

(h) In view of the exi!lting rule of recruitment of two RltmpMnstri 
one Indian, in what period of time is the Indian Navy expected to be 
compkMIy lloldianieed? 

(c) Hns the attention of Government lleen drawn to the ~  of 
Commander BllyndE'r who happens to be in Bombay that "the Persinn 
Nt\Vy is botihofficeN!lt and mannea by Persians themeelvea"? 

(d) Are Government awste tbat wtil twoyeareagoPe1'8iB W 00. 
employ foreign. bincers in ~  '. 

_,' G. B .... TOttDbam.:(a) The authorised strength ,of officerS in ,the 
Rbyal Indian Navy at the eM,()f lQ34, wall 117 of ' whom five were Indians. 
There are in addition nine Indian cadets now under training in Englaoo' 
aad four more were B~  for training as a result of examination held 

last October. -
(b) Thecommiaai$Ded ranks of the Royal Indian Navy would never be 

completely Indiani8ed if the .present, or. indeed, ,any pmportion of British 
reC1'1litment were to be retained, but as I informed the House in my Rpeech 
on the 27th February, 1984, in connection ~ Indian Navy (Disei-
pline) Bill i;hBt proportion is not ~  

~  Gdvet'D!ti!Jnt 'ha-ve se!D .. et8tetneJZt;in tAle Pnss'to thk effect. 
(d) Odvernmeut 'bave no information. 

"-.r . .,.. "S.A't'IIIIIIIdlI!q OMtttar:--M1&y-I 'know-ttre SliSW6I'''to part:-
(b)? r' 
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Indiarused if the t�&, or 1mJe� � pJ,"O»c,rt.i®. of:&ittala�t·.1ie�-, be 
retame�, but. 1111 I infor�ed �he Ho�se. i� my �peech on the �7th February, 1934, in 
connection with the Indian Navy (D1sc1plme) Bill that proportion ia not unalterable.•· • 
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. Kr. S. �a.tyamurti: Are Government considering uny proposals to alter 
this proportion, and to make the proportion of IwliatlS ajgh�r.t .. 

Kr. G.. lt. !', Tottenham: Yes, Sir. 

Kr., S. Satyamurti: When do they expect t.o come to a decision on this
��,, ' 

' .  _; 

Kr. G. Jr.. J'. Totte�.li}�Qfle 'bMe ve�� long . 

. ·.· a. 8', �; Y4y I., kag_w if tJie QQv�rn1wsnt. lts.ve considered 
�-P�,Q£rsti.iJ1CJ!� • pm(>q�.IIS tci>t Jwiiuise the .(',mmaie
aioned ranks of the Indian Navy· within a period of 20 or 25 yeara? 

•. G. a.· IL. . 'lqltflltrlm l W.e have n.ot oonsiEl.eredi · an" definite pro
gn.m� of tJae.t kin.di. Whab we • are considering Dr>W Ml wbt!tner Wfl r.an 
h{crease the proportion of Indians to Briti'B'h officers: 

Mr. S. Satyamurtl: Are there any difficulties which the Government 
IIIIQ n.ow a.ware of, ii,. ii,ar,iluing \he : r,�rlMa. ct \Q,f,li...;, 

IM,:. Q,_ •· ., "lqt'8�: 1t i� a tact. that un,t;i�, thla Ro�� I.ruiiu 
Marine was converted into the Roye.I In-. N'a.-ey, the11e "'ff.II' 11,, skfl.Q4'� 
®ll.�; of can<JiiQ.&.¥,li! .. C��ing UP,_ fo� �' op��' eJ1:�11ation. for. this sei;y.i,ce_ 
Jfot since it. hm.'been converted, the riumbn of Tmlrnn candid�tt� hm!. in-
creased. 

]l[r, S. Satyamunf: There are no ot.her diA\eultie11; and il�refore, I 
am asking whether, now that the supply is increasing, I take it both in 

numbers. a.rid. Ui\ quality .. titlllrn 1tr.e. a.ny; otiber .duhulm.as �,b. �; o,.,rn
ment a.re awe.re of, {011 not,,rapicill',' iiwi:eaaing tile Jtaliio 0£lnc&11s'! 
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. t�. fo,4iaµjsat:J.o,n of tp.e_. �y. rerw.;a. th�. i;��ruttmep� of ��ifl# offltjers,. 
RR Rn experiment for Rome :vears. 'Provided,. tq� e,�p.e�,�.w,A .1� s��cessfW.�. 
there would be no difficulties. 

Jlr, s. Ba�,.,U: In -new of the fact that Yndm bu -defenood henelf 
before .. cme httn'tfrea ·yetas O'r I n\01'8, 'wliy db 0-0-.emm,ent C<_l1l�T fae
Jndian office1'8 

Jk, lDlld.a, ('r.lle Honourable Sir Ahw Ra\ii,»,; "111.� is ·. a JMf;er
of,,a�meu.. 

Kr. S. Satywmlt: 'l'tte K-onourt1hle "'4:�mhn Wlll 1a,in� � 1M, nmn 
renrd the recn1itment of Indiana aa 11n experimental measure. I a.mi 

asking • ¥ lffl)ttWi,,� BO, 
a 
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JIr. G. B. 1'. 'l'otteDham.: Because it has never been done befOre. 

1Ir. S •. &a'1amnRi: Did not India defend herself. before? 

Kr.G. :I.. 1'. Tottenham: Not that I am awe,re of. 

JIr. S. Satyamurtt: Oh I Oh I 

PUBLIC DEBTS 011' INDIA. 

655. *JIr. Ilohau La1 Saksena: (a) Will Government please state the 
total amount of public debts of India on the 31st March, 1984, giving sepa-
rate figures for funded and unfunded portions? '.-

(b) Will Government please state the percentages of funded debts 
(both issued in rupee and sterling) held by Indians and non-Indians, res-
pectively? . 

(c) If the information asked for in the preoeding question is not aTBil-
able, . are Government prepa,red to collectsucb informat.ion now and alao. 
to issue instructions that in future such information be maintained and 
published? 

'!'he Honourable Sll lames Grla: (a) I would refer the Honourable 
Member to tbe relevant sections (sections N and following) of the Finance 
and Revenue Accounts for .1933-84. A copy of this volume is now avail-
able in the Library of the House. 

(b) and (c). The information desired by the Honourahle Member is 
not obtainable, 

1Ir. S. Satyamurt1: Will Government collect the information,? 

TIle Honourable sir lame. Grigg: The information is not obtainable; 
not that I will not obtain it, but it -is n()t obtainable . 

. Prof. If. G. Banga: Will Government please try and see if separate 
figures could be given for futlll'e. loans that may be raised, as regards 
funded and unfunded portions? 

The Honourable Slllamll Grill: If you Xsep separate -figures,they 
would be quite useless, because the banks hold large blocks of securitiell 
on behalf of their clients. 

'PrOf. •• G. Jtanp: In view of the fact that HonoUrable MelDbel'll on 
this side of the House find such separation would be useful, will Govern-
ment consider the advisability of devising a scheme whereby the figures 
could· be -separately gi'Yen Gf funded . and unfunded portions?' - .. ' -

~ Honourable Sir lam. Grigg: I cannot achieve the ilripoa8ible .. , 



QUESTIONS AND ANSWBRH. 

ACTION PJtOPOSBD TO· BE TAKEN ON THE RESOLUTIONS AND MOTIONS PASSBD 
BY m LBOISLATIV'B ASSEMBLY. 

656. ·Mr. Kohan La! Saksena: Will Government be pleased to state 
what action they have taken, or propose to ,take, .on the.. ~ S  
motions passed by the present Legislative Assembly? 

The BonOUable Sir lJr1pendl'a SlrCar: The information is being' collectl-
ed and will be laid on the table in due course. 

Mr. S. Satyamuru: What is the information that is. ~  collecte,d? 

~  ,Honourable Slr lirlptlldra SlrCar: The information asked for in the 
question.· . 

JIIr. S. 8at,amurtt.: From whom is the information being collected, and 
what is. the nature of the information that is being collected? 

The Honourable Sir lir1pelldra Slrear: From the various departments 
.and from the l'elevant persons. 

Mr. S. Satyamuru: With regard to tne removal of the ban on the 
Red Shirts, for example, what is the information that is being collected? 

The Honourable Sir liripelldra Slrear: That is not the sole object 01 
the question. The question wants Government to state what action they 
have taken or propose to take on the Rcsolutions and motions passed by 
-the present Assembly. 

1Ir. S. 8atyamuni: This is one of the Resolutions and motions passed 
by the present Assembly. I am asking, in respeot of this recommended 
removal of the ban on the Red-Shirts, what is the information whioh 
Government are collecting and from whom are they collecting them? 

The Honourable Sir Nrlpelldra Sircar: The information is ~ collect-
.ed from the looslity and from the 'Proper Government officials. 

Mr. T. S. Av1nUblJing&m. Ohetttar: When do they hope to supply the 
information? 

The: Honourable Sir :Nrlpelldra 8trcar: As soon as it is received. 

Xr. T. 9. AvtnaahlliDgam 0heWiu': Will it be laid on the table? 

Mr. X. Ananthasayanam Ayyangar: Have Government taken action 
on any slDgle Resolution passed tip till now? 

LUING OF PRINTED Copms OF ANSWERS TO QuESTIONS ON TRJiI TABLE OF 
. TRJiI I.JIJGJSLATIVE ASSEMBLY. 

657. *1Ir. Kohan Lal Sak8II1a: (a) ~ Government aware of the 
practice ohtaining in the Unit.ed Provinces Legislative Councf! that printed 
copies of answers to questions tabled for the da,Yare laid on the tables 
<If the members? . -

n2 
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(41 Ii '8Jl,. ate ~ ~~ ~ to ~~  tAA- ~~  of ~  
troducing the same ~  in,< tWa ¥glsjM;ifvl\ S~  . as' itla.cilitates 
th", putting of supplementary questions I:L great deal? 
,-. : (-,L.' ", '-- • ~  • '; ~ -; 

. fte JIODotIr&bIe Sit ~~ ~~  (a) Yea. 
(b) Government have no jurisdiction over the 'praetice to he followed 

iI;l, ~  t;9. the ~~ of ~~  b,l).t), XW ~  ~~  ~~  
Mem?er to my p'l"edecessor 's ~~  to: ~  ~  S ~  ~ 8 ~~~ 
questIOn No. 1 UH asked on t.he 10th ApI'll, HlS3. .  "  . 

Mr. S. SatyamurU: What is that reply, Sir? 

The HbDourable'81r :lfrlPeD.drr, 8ttcar! :'BlIbig "Jware of " the ~  of 
curiosity sho\vn here, I have got the reply here: "," .', 

"(flo)' atld (1;): .THe ~  1l000templnted by. ~  lloaoutlaile lie ..••. ~ .. ill"'. 'not 
authorIzed by ta. ·Steoltia« QIliers .and .111' tUgplQ10n of GdvellDment -,.oolj,be .1Vbollr 
at ~  with thE' elementllry implications of the system of oral interpella.tion." 

MF.THODR OF REOORDING VOTES DURING THE LEOJSJ,ATIvE ASSEMBLY' AND' 

COUNCIL ELEOTIONB. 

658 .. -llf. JIOhan I.&t SaJaIeD&: (a) Are Government aware'thBt.difJerenii 
~ ~  are. followe4 in ~~ ~ ~ ~ ~~ ~ ~ ~ 9,f.. ~ A during 

~~~ ~~~  .. A~~~  and.OouIlcd, E ~ ~~  . I 

~  A ~ ~  aware that· the .systeDl of. ballo.t. ~  in ~~  
United Provinces does not insure the sBme degree of l!1epl'epy, of' b,a.llpt ~  
that of Bihar? . 

(0) lue Go'Verh.m.entr· pJlepared to consider tbe.feasibilUJ;v: Q£dntlodwUng 
tbe system of ballot obto.ining in ~  in the United ~  and also 
suohl otheJ: }WII:villC'es wherein the same degree of· Recrecy is Dot.. 
secured under the· existing system as ill. Bihar.? 

o.na.. lIPDQurabM,. SUI JnipeMr& ..... :, {a} TJi.e· HODoullahlsM&mber is 
referred to Rule 15 of t1le Council, of 81Iaote and . LeglBlative AS8embl,. 
Eleotoral Rules from which he will observe that the regulations for the 
A ~  Council of Sta.te emBody; with madifuD,tions n.n:d ad aptatilils , 
the regulations in force for the purpose of elections to the Legislative 
Counoil of the provinoe concerned. Sinoe, therefore, the provincial regu-
lations diier from. provinoe to proviue,' ii is to,'lie ecpeeted:thalsimilar 
differences will occur in the regulations, as modified and adapted. for the 
Council, of . State and the Legislative ·A.eeathly. -

. (b) Go,:ernment find. ~  in ~  ~ ~ ~  f<:>r., ~ ~  ~  J?ro-
vmees whIch leads them to believe tpa"li' ~  IS tlie' ~ ~  . 

( c) Does not arise. 

~ ~  B~  M~  Al'.f'r AA ~  aware of . the practice 
that obtainS In the Umted Provmces In accordance with which a voter, if 
he, is i\l,iter... hl\B; todeel.ue 1Ihe name, Gf;;:tu ealidil1ate:'\fon'Whorn ~ 

vQijea. ~ ~ ~  0f, &1L the . cad:idaiJe.1; 

~ BOIloar&ble Sir NrlpeDdra Slrcar: No, Sir. 



'Jll&Ddit CJtNlnd '.,.&lI1I11 'ftttt.: 'Bb' '(ioV&nlDlImt ;eo.ider 1IU'Ch a .practioe 
<desirable? 

~  'treiiifent' :'(The HOnoi.irable' Sj"rAbaur l'Mtrtn.): '!'fiat i. 'a, l ma11ter of 
<l.pinion. 

A'rlOi'N'l'IlrENT itlF 'rttB MBOHANICl4.L EIWINEER IN TB'S MmITAIfYFAJUfS 
DirPJIt'RT!d:NT. 

659. *Sardar Sant Singh: (a) WJll '(JOverm'l'lent be'T>l<'>ll.tlEid tG state 
~ there is ,n 8ppoint,ment of II. Mf'Chanical Engineer in the MilitQry 

F.mt9 ~  

. ,(b) ,1£ ilie' ~  to the' 'Pree£!ding part be in the IlftTnrurtive. will Govern· 
rlib'nt 'be ~  'Ill/tte 1IhefunctioDII of the Mechanioal EDgineer. and 
-whet.her t,he appointment is held by a European or !tn 'lDman " . 

(c) Will Gon'l'nment be pleased to.tane the 'Pa'Yof.IJhe 8)9pomtml'ut, 
t.nd the pay of its present holder" 

(d) Jl 'tIbe :prl!Berltliolael' iB e; European, will 'Govetntnent please state 
his academic and techniria.l'qutjUficat-iOtis,and whether he i8 inrE'Ceipt of 
any overseas' allowance and is eligible for passage concelsions II 

(e) Will Government be, pleased tostute the uS)l61 aGe nt which the 
holder of such 'an 'appointment is required to be reliu.ed ',*"om 'service'? 

(f) Will Government be pleased to stat,e the age of the prese'nt,hdlder 
-of the sppointmant? If he il above the ase ofretilemA,ut from, service, 
will Governm£l.nt be pleased to state· wny he ,vas not retired 011 acquir. 
ing that age? 

ig)Will Go-rertmte'ftt ~  'state 'tbe amount Mdllity II.nd ~  
allowanoes drawn by him during the last one yMr ~  

(h) Will Government be ,pleased to ' eWe: -the .... t daJ;e on which 
:t.he pressntholder of the appointmentproceeQ6d on l('Qve in or out of 
India? 

, (i), ~  ~  bspleased to stnte the t-otalperiod of leave nt 
present to 'his credit? 

(j) Will Government be pleased to state whether the:y have ever con· 
_dered timtthesppointment 'cMlbe held bya 'fu1ly qtlMMedfildiBtl on 
mtroh ~ 1'11(1 ? If udt, wbY!DOt "l 

(k) Will Government be pleased to state whether they are prepared 
t,,? ~  ~  ~  in0umbl:ln,t of the', ~  .to ~  on I.ave 

~ ~  ~~~~~  and ,i;1l the post by a quahfled Indian, thus Ilausing 
con81derable laving to public funds? If not, why not? 

, 
:.t .. a. &.' p. '!'OtMbbam: <a> to (II). The 'jii'esetl't inompbent of the 

appointment of Mechanical Engineer in the Military 'Farms ~  
proceeded, on four months' leave with effect frpm 25th FebruarY, 1985, 

~ ~ M  'Of' fifs agreedleiit, ~  -Wfiiob '''the -ippdmtaietlt 'Will 
be abolished. 
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CORBBBPoimBNCB BJlTWEEN SIR E ES ~ ~  ANI;). Ma. GANDiI'I 

BBLATING TO THE SA.LT CONCB88IO ... 

660. *Dr. T. S.  S. :aajan: (a) Will Government. be ~ ~  .. to state 
whether it is 8 fact that there has been some correspondence'between Sir 
George Schuster and Mahatma Gandhi relating to the salt concession, IIdt 
embodied in the Gandhi-Irwin Pact? 

(b) Is it·a fact that in the places where the concessions were given to-
villagers in and about the saltswaQlps . and were withdrawn for one 
reason or another t.hey shall be restored if the villagers concerned petition 
the authorities for such restoration? 

(c) Will Government be pleased to state whether any . suah' petition 
for the restoration of the privilege has been received by the authorities ?" 

(d) If not, do Government propose to confer such privileges in the light 
6f the correspondence mentioned .above when petitions are put in by the 
parties concerned1 

The Honourable Sir .James Gdgg: (a) Yes. 
(b) and (d). Applications for t.he restoration of the concession should 

be made to the local officers, who will dispose of each application on ita 
merits in oonsultation with the Local· Government. 

(e) No such petition has been reported to the Government of India. 

Kr. S. S ~  Have the Government of India laid down any gene-
ral principles to guide the LOMl Governments in' the disposBl of these-
petitions? 

The Honourable IIr lam .. Grtgg: No, Sir. 

Prof. 5. G. Ranga: Is it not a fact that petitions have been sent by 
the 'Peasants there in the ceded Districts to the Government of Madras to-
restore these salt concessions? 

The Honourable Str.Jamea Grigg: I am not aW8.l'6 of that, but what 
I do say is that if the petitions have been sent to the Govarnment of Madft.a. 
or the local officers, they have full authority to deal with them. 

Dr. T. I. S. :aajan: lue the Local Govemmentthe final authority in 
the disposal of such petitions? 

The Honou.n.ble Sir Jamea Grigg: There is a question down on the 
paper Jater on about that, snd I would rather delay my an.wer to thw 
till I can give it more fully. 

Prof. 5. G. :aa.nga: In view of the fact that some of the petitions sent 
by the peasants concerned in Sout}!ern India have been dismissed by the 
local authorities, does not the Honourable Member oonsider it proper-
thAt be ~ give a reply to Dr. Bajan's Bupplementary question whether 
any AIJlpeal \ies to the Government of India agaiut the deoisiOlls Of the 
Madras G<lvernment?'· .. .. 

The Honourable· IIr .Jamea· Gnu: I will answer that question fully 
when it is reached on the paper. 



ES ~S ,AlJD ANSWBaS. 

RA.TIO UTlJEB.N lNDL\NS AND EUllOPJIIA.NS HOLDING PElUUNBNT COMMISSIONS 
. IN THE lNDL\N MEDIOAL BOVICB. 

661. *Dr.:T. S. S. Ralan: (a) What is the total number of: 
(i) Europeans in the Indian M~  Service, 
(ii) Indians holding temporary oommissions, and 

(iii) Indians holding permuntlut commissions? 
(b) What is the ratio between Indians and Europeans holding perma-

pent commissions? 

Mr. G. :8.. ~  Tottenham: (a) (i) 408, (ii) 45, (iii) 210. 
'I.'hese were the figures on 1st January, 1985. 
(b) Approximately one to two. 

Lieut.-OoloDel Sir Henry Gidney:, Ie it a faot that there are only hldiana 
in the cadre of the temporary commissions? 

Mr. G. :8. .... Tottenham.: Yes, Sir. 

, Lleut.-OOloDel S1rBenry G1dney:And there are DO memb .. of other 
eommunities? 

Mr. G. It. P. TotteDh&m: I do not think ~  

Dr. T. S. s. Kalan: Is the ratio of Indian to European .officers likely 
to be reoonsidered in the near future? 

Mr. G. It .... TotteDham: I replied to that some days ago when I was 
aDswering a supplementary questioD on this subject. 

Dr. T. S. S. ltajan: Can I have an approximate idea as to how long 
it will take? 

JIr. PrelddeDt (The Honourable Sir Abdur Rahim): The Honourable 
Member says he has already answered that question. 

Dr. T. S. B. Ralan: I want to know the approximate i>eriod which it 
might take. 

Mr, G. It .... Totttnham.: I hope it will be within a year. 

Mr. Lalchand lfavaJral: May I know why these Indians are being kept 
on temporary basis? 

Mr. G. B. ". '1'ottenham: I explained that in answer to a number of 
~  questions a few days ago. 

COMPosmOlf 01' TBlI ItmIAJt MBDIOAL 8J:aVJCB S1ILJI(JTION BOARD. 

M2. *Dr. T. S. 8. ltalan: (a) When did the IndiaD Medical Service 
Selection Board meet last? 

(b)' How nuuiy medical ~  niilit,ary or ciVil, were on the Board? 
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"co)'M ~~  ~~ ~ ~~ ~ S ~ t\tfenll "ilhla ~ 
himself, or did he ~ ~  \:)ffir!et? 

td) Was'tm :Pre8ide.:t of this 'Board uttledNal ina. 3t ~  

or was he a civilian laymlUl? 

Mr. G. :a, 1'. ~~ M ~  :t9S'J.. 

(b) Three. 
,to) 'ar.1t ~  l\fBJor.'(le'tleta:l' ~ M~  W\fu wtisih'Eifi ~  

General, Indian Medical Service, himself attended and B ~ ~  ~ 
Board. 

Dr. T. S.  S. BaI&D: Diti the ~ M ~ Bm-vi($s attewc! the 
meeting of the Selection Board? 

·iIIr. CI. ·K ..... ~ ..... ~  &r. 

(;ANDIDATES INTERVIEWED BY THE LAST INDIAN MEDIOAL SERVICE SELECTION 

BiYARD. . .; 

MS .•• "1'. 'S ••• "fa: ~  ~~  mi'e'ih1;etfie\ved 
by the last Indian Medical Service Selection Board? " :) 

(b) How many ~ offioel'6 of .the, ,1ir.wijan Medical Setwice 
appeared befQre this Board? 

. (c) Ho'W' ntauytmnporary Wftlcen of the Iildiab ~ S ~  
cQnsidered suitable fQr permanent ~ S  f:Jy 'thiS "Bdtihl'? 

{d) To ~  candidates, whQ 'had ~  has 
the Board given ~  oonunissioo:s? 

(e) When will those whQ were considered suitable fQr permanent com· 
missioDs be given the oonuniBmon P' ":' -

(f) Was any action tukt'n by GQvernment to discharge frQm >Itemporary 
service thQse . candidatell whQ were found Ul1suit.able ~  
MYnffi.'issions by this S~ ~  ~  ' ,,', ,'.. ' 

Mr. G. :a .... ".l'oUeDh&m: (6) 77. 
(b) '37. " 

(c) Ten were definitely selected as suitable. Others might alSQ have 
been selected if a gr6ater 1l'Urbber ofvac8ncieIJ 'tmd1'i!een a8\icipa.QM. 

(d) Two Qn that ocoasiQn. . "  , .. '  ' . 
(e) All the ten referred' to in the answer to 'part, {c) ~ ~  I beeD 

given perma.nent CommissiQns. 

(f) No immediate aotion _stoen. ~  ~  

their contracts. 

Dr. !l'. S. , ....... :,WiLl4:helIDnlJOtable 'Mi3ml1sr Wc.!Dl;he-IDuse 88 
to how many temporary I.M.S. men are still available to be made perma-

B~  .' .. 
, 

JIl. «:l ...... TOt\eaJlIm: I anewered that quelltion .oout a'ftek '&gO. 



·.tt. l.lS ... a: Will'th'e If.Cmouiof:Cblf·l\fember pte'She'sta.tie W1tettmr 
~ nici-uitlMiit to the permanent 'Ootiiniiileion willt.ake ~  befoile 1ih_ 

jtlloptle ~ maHe permanent? 

""Ill'. ~  ~  Honourable Bir Abdur Rahim): That ~  has 
6eEln answe'i'l!d rpjltfb're. 

Dr. T. I. S. :B.alan: I am ~  ~  ~  1. ~  1:1.., ~  of 
ilMtn'trle.tion '\thether tnese tetn'poI'lU'y ~  'be • ~ perlft8.nen.t l1e'fore 
fUrtherrecfu'itroent for pernilttient vaeancies tltkes ,pliice. 

1Ir. G. B .... To"eDham: Not necessarily, Bir. 

Lieut.-Colonel Sir Henry ~  Isehe: Indian Medical Service up to 
·strength or bel9w strength? 

. ".9 .•. T. ~~  pehn8hent eStablishment of the Indian 
~  S ~  ~ . 

. Ueu,t.4JolGD4Q. ·Sir .lIeJUy Qld1ltf: What action do Government intend 
:to tiake <to ·bri1lg 1he serVice up to st.rength? 

.. 
1Ir. G. B. F. TotteDham: Recruit ~ officers. 

L ~  Henly ~  In view of the Honourable Member's 
:reply and in view of the fact that no S ~ Committee hlloB sat !Jince 
i'98'1, Witlthe' Honoumbte Mem'f:larpleaSe infoffll l'th'is ·1touRe . how, in view 
<of the Indian Medical Service 'being 'below' 'strength, several ~ ~  Indian 
1rf-edical·Senioe ,ofHeers ·;are still awSi'ting ·a.ppointment? 

Kr. G. B • .,. TotteDham: I answered that question aMut a week: ~  

1 forget exactly what the numbers were, but the information is already 
.on the records of the HOllse . 

. ~  Sir lle'DI)' Gidney: In view of the fact tha.t the service 
~~  ~  ~  ~  state \Vhether they intend to bring the 
servlce up to strength by recruiting from these officers who have been 
'selected and who are awaiting appointment? 

'J[,. ;·U. ·il. t. Tottenhim: As I explained the other da..v, we IU'e at 
-<present eng-aged in the consideration of the whole question of the strength 
-of the Indian Medical Service Cadre ~ get final deoiaicms OIl that, 
we camiot sa.y whether there will bereduptions or whether tbel!e will be 
an increase: unt.il we reach decisions on that. it would be unwiRe tc go 
further than we are going at present. 

'", S~~  ltalan: :Will Government state the r.eaSOTl 8S to why, when 
~  .men are awaiting for permanent poets, l'eCrllitment Ahoold sti11 
take place' forpennanent posts? 

Mr. G. B .... ToUeDham: As I have explained in the previous set, of 
it,*,tioo... ~ is· this: there iis ' .. :tMltaib ~ M  ·ttiiIffib Rnd 
Briti8h,e8ieen inltbe wenriee: tlu! 'BtlttifJb'PropOrtiHn ~ beldwwtrenjlth. '/tnt! 



[5TH ~ B 1986. 

the India.nipl'Opcrlion is upto strength. During the . .J,aet, J.ew. ~ we 
~  been trying to get the British proportion upo to strength: we havs 

already got the full proportion of Indian officers: .when we, reach. ~ 
prescribed ratio between the two, then normal recrwtment WIll be reVIved. 

. ','<"':-' . 

Dr. T. S. s. Balan: My question relates to the ~  
service. 

Mr. G. Jr.. ~  Tottenlwn: I said the Indian portion of the servICe ia-
up to strength: no futher recruitment is required at the preaent ~ ~ 

TEMPORARY INDIAN MEDIOAL SERVICE MEN' APPEARING BEFORE THE 

SBLBCTION ;SOAB,D. 

664. *Dr. T. S.  S. Bajan: (a) Why are temporary Indian Medicar 
Service men who are candidates for permanent (.'Qmmi1lsiOlls .. ~ to 
appear before 81 civil Selection Board, whose Presid"mt, is a non-medicsl 
civil officer? 

(b) Was any action ~  by the' Military Department '410 help. 'these 
temporary officers to obtain permanent commissions by giving them 
training which would enable them to get into the permanentca.dre? 

(c) Were the temporary medical officers asked to take ~  travel 
at their own expense to appear before the Selection Board? 

JIr. G. Jr.. ~  Tottenh&m: (a) The Selection Board is not a civil board 
nor is its President a non-medical Civil Officer. 
(b) The training and eXpeI:lence whloh temporary oommiaaioned offioer& 

obtain are obviously of assistance to them in the competition for perma-
nent commissions. -

(0) Yes. 

Ueut.-Oolonel Sir Henry Gidney: In view of the faot that these tempo-
ra,ry I.M.S. men are ~  in service, will the Honourable Member inform 
this House whether or not it is a fact that such officers are entitled to travel 
free for such purposes? ' 

Mr. G. :8.. ~  Tottenbam: Yes; when they are on G.overnment-duty 
they are entitled to travel free. 

Lieut.-Colonel Sir Henry GldDey: Do I take it that ,these officers wh9 
were called for examination were in servioe? 

JIr. G. 11.. 1', TotteJlliam: They were in service; but I think the reason 
why they were made to pay on this ocoasion was because of a ~ ~ 

tion made by the Retrenchment Committee at thetimewIrlch' aonsidered 
that when officers were coming up on business of this kind ,to improve 
their own prospects. they might well be oalled upon to pay their own 
expenses. 

Lleut.-OolODtl 81rBftry CH4ney: Does' thMi' ·rnle·spplytO' any other-
service similarly situated, i.6., who de&ireto improve their prOape.?' , 



QUESTIONS AND .AN8WBJI,S. 

J[r; ~ B~  Tottenb./DD: I do not know. 

. J)r. '1'.8. S. "jan: When they are called for a selection examination 
hefore a selection board, at the invitation of the board, how is it they are 
not allowed travelling allowance? 

Ilr. G. It. 1'. TotteDham: I have just explained that to my Honourable 
mend, Sir Henry Gioney. 

PERMANENT COMMISSIONS IN THE INDIAN MEDIOAL SEavroz GIVEN TO INDIANS. 

665. *J)r. T. S. S. Rajan: (a) Is it a fact that during the last ten 
years, only four Indians, who do not possess foreign qualifications, have 
been given permanent commissions? 

(b) Were hundreds of otherI'! found incompetent or unsuitable? If 80,. 
why is the health and care of Indian troops entrusted into the hands of 
these incompetent doctors? 

Mr. G. R. J'. ~  (a) The correct number is nine. 
(b) ,The ~  to. the first part of the question is in the negative. Thtt 

second part does not arise. 

SEJ..ECTION BOARD FOR RECRUITdlfT O:rlNDuNMBnloAL SBRVICE MEN. 

666. *Dr. T. S. S. Rajan: (a) When is it proposed to hold the next. 
Selection Board? 

(bJ Do Government propose to consider the advisability of appointing 
two members of the A ~ Medical Council on this Board? 

Ill. G. R .... '1'Othnham: (a) As soon as there are s11fficient vl\canciea. 
in the Indian aOOre, which is 'at present up to strength. 

(b) No. 

DESIRABILITY OIl' ALLOWING TUB STAFII' REAPPOINTED AFTER RBTRENCHMENT 
TO ltBTAIN TBlI:FuNDAMENTAL LEAVE RULBS. 

667. *Kr .•.•. Joshi: (a) Is it a fact that in the case of employees, 
who were in service prior to 16th July. 1931, but were retrenched due to 
economy campaign, their previou!! service has been treated 8S continuoull 
lor the pUrpOIl6S of pay, increment, provident fund and gratuity? 

(b) Is it also a fact that in the matter of leave such persons have ~ 
re-appointment been brought under the new leave rules, although 80me of 
them were before retrenchment governed by the Fundamental Rules? 

(0) Is it the general policy of Government to apply new rules only to-
Q.8W entrante 7. 

(d) If so, why have the re-employed staff who have been treated a8 
ha.ving been continuousl.v in service for all other purposes, been hrought 
under thElnew leave rules? . 

(e) Will the grant of this conceBsion Cost Government more than the 
G()Dcession of oldacales of pay which Government have already allowed to-
Buch staff? 
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(f) Are Government aw81'e 'tliat the ~  M ~ ~  ill "'\rery 
small? 

, . '(g) ~~  ~ ~ ~ A ~  conSider ~ ~ the 
sti!.ff cbncerned t.o retaIn the Fundamental Leave !tulcs? 

'!"he Honourable Sir Jamel Grtg.: (a). No. ,Government ~ 

charged as a result of the economy campaign were gr£i'ted eXtte, ~ B B 
as regards leave, gratuity and pension.. If re-employed subseq'ue'ntly, ''the'y 
are subject to such conditions of service in respect of 'Pay, leave and aU 
other niatters 8S 'WOuld t;'e,sPtJlidable 'tIo thetn. if 'they' haa entered Govern-
ment service for the first time on the date of re-employment. In other 
words, they 'Bre ~  'ss ~  

(b)a.nd ~  

(d) to (g). Do not arise in view of the an,sW6l' to part (a). 

L 4 LICENCES IN THE CONNAUGHT PLAOE AREA, NEW DELHI. 

668. "'Oaptaln SardarSllerllubmmad ':kh&n:'Wiii ~  ~ B  
s'lit'te fhe number of pereonswho have bean granted' 'Btl L ~  in 
the Coooaught Place area, New Delhi? 1 

ALl.EGATIONS AGAINST THE PRESIDENT OF TBE LABORE CAN'1'ON'IIfBNT B A~  

669. ~  !'&Jdr Oh&nd: Ja) Will GovernmE\Qt be pleRsed to state if in 
any of the Cantonments in India the official President of the Cantonment 
Board has delegated any powers to the ~  Viee.Prestdertt adet:-seo-
t.ion 22 (2) of the Cantonments Acl. lQ24? If 110, whgt and where? Ii 
not, why not? 

(b) Is it u fact that at the Lahore Cantonment Board meeting held on 
the 31st January, 1935, Mr. Jv.gal I\ish9re, ': B.A..,. LL.B" aneleoted 
n'lembor, moved the fol10wh;ig' t-esl;>hlf:loo. ~  ruleil.out of order by 
the Military President? ' ., ,.' 

"}'hat'in the opinion of this ~  ~  ~  ~  ~ ~  ~~ 
Preilident should have some real power lDst.ea:d of bemg a mere figure-head, a POSItIon 
disgraceful for II conatitutionai Municipal 'body; resolved that this 8b&rll ~  
requests the President to delepte sufficient portion of his powers to the .vice ~  
under section 22 8U b-section 2"? 

If 80, why? 
(c) Is it also a fact that the p6int of order was not. raised by ,any mem-

ber ann l::UO President himilelf ..vithout allowing the ~ melDbers to 
explain, ruled the said motion out of order and cited no reasons at authority 
for the same? 

Mr. G. B. r. Tone'nham: With your pel'I11is&ion, Sir, I "propose .. 
answer questions Nos. 009 to 676 together. 

The inforimttib'n' hAs been' eMIM lfor IRldd ~ t'epl1eS ;.An, 'be l;4a' lin' me 
table in due oourse. •  ' '!. 



~~  T.U.EX ~  TO E ~ ~  ~  ']jJUI L.ut08& GA.N.TONIIIIll'1' 
UNDER SECTION 25 OF'D.H,I:. CANTONMENTS ACT. 

1670. *Jb. raJdr 0Il&Dd: (a) Will GcwernlDt'mtbe pleaSed to state how 
many times ~ Executive Officer of the LabOl'e dantonmentwith the pre. 
vioUB' sanCtion: of the ~  has taken ootion undertbe Emergenoy 
Powers under section 26 'of the Oantonment Act within the last two yeal'S'" 

(b) Are Go\€rnment prEpared to examine all these ('uses in order to 
determine how many of theM reillly B~  safety,ordiSoipline 
ot the troops and f!tIl within the scope of the said section 25 of tb,e Canton-
rnfmt Aet? . '. "  . , .. f. • ... :.! ";0,;" "'l 

A ~ M  OJ!', CHAIRMlIN OF VARIOUS S B~ MM EES OF THE LABORE 

CANTONMENT BOAltD. 

PRESIDING . OVER THE MEJIlTINGS OF THE. LAHORE CANTONMENT B A~ BY 

V':tCE-PREBIDENT. " 

A,c'l!Uf,Q ~ A~  OI!'FlIJBM' AS PUSIDJlJNTIlo OF THE LA/lORE OANTONM!I!INT' 

BOABD. 

t673. *lIIr. :rakir Ohand: Will Government be plensed to state how 

~  ~ AA  ~~  offic. ~  h.Q.;v.e artcfi,. as· p.reaid.. ~  of. ~  L ~ ~ 
tont;Xlent ,Board. dw:ing the ~ ~  in the ~  ~~  ~ l:}rlga.dItB' 
J. C. Gretton 1 . 

B A ~ 01" THE NOMINATED MEMBERS OF THE ~A ~ CANTONMlINT: 
BOARD. 

M ~ ~  Plktr ChaDd,: A ~ GOyerDTnr,nt aWllrp. .of tbe f'f'ct. th,a.t in 
Lahore Cantonment the :executive Officer never ~ ~B  
the acceptance of the resignation of the nominated members by the Loco! 

~ as, ~ by "eotiQn ~ (2) of. the. Cantonment Aot in order 
to ~  th,e Oantonment Board to declare the seat ve."C8.nt? 

t For 1",8 ... (>1' to this qul.'tstioll .• ", answer to 'lnellt,ion No. 669. 
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A'l'RN»ANOB OPMBMBJ!IR8 AT THE MBETINGS OF THE· LAHORB A M ~ 
BoARD. 

t675. *JIr. Faldr Ohmd.: Is it. a fnot that the Executive OIlcer.of the 
Lahore Cantonment sends demi-offieial lettera to the official members to 
ensure their attendanoe at the time of every B081'd meeting, whereas D() 

such effort is ever made in the case of elected members ? 

,RESOLUTIONS P.USED OR BBmOTED IN TID\ L.uwu CANTONMBNT BOAlIJ>. 

t676. *Kr. I'aklr 0h&Ild.: (a.) Will Government be pleased to state the 
number and nature of the resolutions passed or rejected by the weight of 
official majority in the Lahore Cantonment in the year 1934? 

(b) Is it a faat that none of thell(l resolutions 'concerned the health, 
welfare and discipline of the troops? 

(c) Is it a fact that the unanimous resolutions of the ~  members 
of the Lahor", Cantonment Board to appoint one of theelectM members 
all the Executive Officer dUring the temporary absence of .theExecutive 
Officer under section 286-A of the Cantonments Act was turned down ·by 
the sheer weight of the official majority? If' so, when? . , .. 

OPTION GIVEN TO THE TEMPORARY STAFF OF THE OLD AUDIT AND ACCOUNTS 
OFFICES OF REMAINING UNDER THE LEAVE RULES LAID DOWN IN THE 
:FUNDAMENTAL RULES. 

677. *JIr. Akh11 CJh&Dd%a Datta (on pehalf of Mr. Fakir Chand): (a) Is 
it a fact 'bhat the Railway Board hav:e decided that the temporary. staff 
appointed in the old combined Audit and Accounts Offices after ~ 1st 
September, 1928 (after the 1st A.pril, 1927 on North Western Railway) 
and before the 1st April, 1929, and taken over by the Railway Accounts 
Department, should be allowed the option of remaining under the leave 
rules laid down in the Fundamental Rules. if·they were not apprised of 
the fact that the new Rtate Railw8Y' ~  rules ~  under Rail· 
way BORrd's Resolution No. 8878-E., da.ted the 20th February, 1980). 
would be applioable to them? 

(b) Is it a fact that this principle is observed in the caf;le of. the staff. 
appointed on other Railways but subsequently taken over by the Director, 
Railwa.y Clearing Accounts Office? ' . 

(c) Is it a fact that the staff appointed in the Railway Clearing Accounts 
Office within the above mentioneq dates has been refused this conces-
sion? 

(d) Is it a. fact that the staff in the Railway Olearing .AccGunts Office 
conducts the foreign traffic work of the Railways party to this office on 
their behalf? .... 

(e) Is it a fact that the staff in the Railway Cleo.ring Aocounts. Office. 
if appointed on the various Railways, would have been eligible tiO "the above 
conoession ? 
---------

t For answer to this question, u.e anBwer to question No. 669. 
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. '(f) Are Government prepared to reconaider -the "ease of-the.taB 
appointed in the Railway Clearing Accounts Office 'within the dates 
mentioned in part (a) above, and grant them also the concession of re-
maining under the leave rules contained in thEi }'undt.ment&.4: Rules? . 

JIl. ~  It. Itau: (a) Yes. 
(b) Yes-in respect of the stafl falling in the categoryreferl'ad tc) in 

part (a) above. 
(0), (d), (e) and (f). The staff appointed directly in the ~  

Accounts Office during the peiiod were, not given this conceaaionbecauae 
it had been notified to the Director, Railway Clearing AOOQWlts Office, in 

September, 1928, that the staR appointed on that date or after the 1st 
8ePttember, 1928, would be liaole to bebrougbAl UDlMlr the ·newleave·mles 
when promulgated. In view of this ·definite warning, Government are 
not prepared to reconsider their decision. 

BOUNDARY ,WAJ,J,tl. RO.1.TND OBJI'I'ADl' BuNGALOWI IN'TBB 
JULLUNDUB CANTONHBN'T. 

678. *1Ir. Akhll Ohandra Datta (on behalf of Mr. Fakir Chand): (a) III 
it a f900t, th&t the CantoDluent Board of .Jullundnl' has oriered certain pro-
pr.ietors . of bungalows there to build pucca boundary wallB round their 
bungalows? If so. why? 

(b) Is it also a fact that almost every bungalows in Jullundur Ca'Dton-
ment has a cactus hedge around it ever since the Cantonment wee· formed? 

(c) Is it not against the policy of Government to compel landlords of 
.bungalows to incur such expenditure? 

(d) Is it a fact that there are several Government buildings without 
such walls? Are Government providiJ1gfunds. for conStructing pmca 
boundary walls around them? If not, why not? 

1Ir. G. :a. 1'. 'l'ottenham: I have called for information and will lay 
a reply On the table in que course. 

Ptrrmm ADJO:NISTRATION OF BEJV.Jt 

679. *ltr . .Akhll Chandra Datta (on behalf of Mr. M. B. Aney): (n) Me 
Government aware of the fact that His Excellency the Vioeroy had made 
an announcement on the future administration of Berar On the 29th Novem-
ber, 1934, in his speech at Hyderabad? 

(b) Are Government prepar'O'd to publiRh the text of the entire arrange-
meot between His Exalted Highness the Nizam and the British Govprn· 
ment, to which reference was made in the above announcement of His 
E ~  the Viceroy? 

'!'he JIoDoarable Sir .rlpudra Slrcar: (a) Yea., 
(b) Yes, on the passing of the Government of India Act. 

Kr. S. Satyamurtl: Why not before that? 
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~  ~ ~  If 1" jlaiq, .. OR-I t.!¥, RE+SSU;1.g ~ the-
~~ ~  of ~ A~  it mt)anB it is not befol)l t.h.a.t. 

~ .• ,8&Q''-: I know ~  ;.vant to ~  w%; ~  ~ ~~ ~ 
l!.'II.ssing of the Government. of India Act? 

;, ,. ;. .,. 
~~ ~~ ~~  ~  ~ ~~ ~  ~  ~ ~  ~ ~ ~~  ~  ~

desirable nor necessary. . 

.. ~ S. ~ Do Govenunent: thiftlC, therefore, that the pubJic-
~  ~~  H?use ~ M ~ ~ ~  aboUt, this' mat1tJer, urif.i\ the)' oN" 

~  d? anythlng about It? ' 

The Bcmo1ar&bh SlrlTrlptadJaStrcar: Government do nOt accept tJliat. 
suggest!on: . there maybe other ·reasons. .  .  "  . /. 

JIr. S. S&'JaIIluU: What are the other reasons? 

The HOIlOtlf&b1e SIt .ttpellcir&> Sircar:' The other reasons are that i1I.ey 
do not see any necessity ~  '{or doiu8 tblB thing before the passing 
of the Government of· India Act. 

\ r", . 

Mr .•. K.loIhl: May 1 aSk ~ the people of Berais who will 
be affected by thissnnot1ncertfent wiJ':' he ebnsulted as l'6@",ards' the point.; 
ment.ioned in the question? .. . , 

_ BM ~  lIJippdra, ~  I 8.l;O not Ilowareof 1Ul3' <1ecUtKtJ\. 
1i? tbl!.t t\lIect. 

Mr, ]f, •. 10lh1: May J ask whether Government propose to d<? so? 

__ JioDDur&IM Sir lIrtpeDdraAIJNu: They vMl1 do so, if they deeide to 
do so. (Laughter.) . 

FUTURE ADMINISTRATION OF BnAlI 

680. *1Ir. AkhU Ohandra Datta (on ~  of ¥r. M. ~ Aney): (a) Has 
the attention of Government been dr'awntO the' folfdWihg pa.Rsage in para· 
gral?h 83. of th,e ~ ~ ~ ~  ~~  ~ ~  

"We _;thil)kthat the special poBitAon of the Berare should be reoognill8d by requiriu-g 
~ ~  1I11rlmgh, Ilia. M~ ~~ Qf ~~ ~  to ~ ~~  hie M~  ~~ ~  

for the protect.ion of the rights of IIny India,! S~~  aa. invol,v1lJg, ~  alia, an ob\ti4e.tipp, 
upon him, in the administration of the Berats to hllve 'd'ue reglll'i\' toO t.he commerci:il and. 
economic interestH of, tl;te State of ~~~  

(h), Win Govemmentbe ~  to ~  ,,:bether B ~~~~  ~  
ill'!posed on the Governor of the Central ~~~ ~ ~ ~~  
With anyone of the terms of the new nrrangement ~ . 

The Honourable B~ l!ripendra ItrC&f: (8.) Yes. 
(b) The Honourable Member will know when the complete arrang':l-

ment is published. 
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! 'f 

llr. S. S&tyamurt1: We want to know whether this obligation cast upon 
the' tlovernoi',' that he should consider the economic and ~  interests 
:cl the State of Hyderllbad, is beiD.g imposed UPQn him according to any 
~~  of the terms of the new arrangement or independent of tho8e terollt 1 

"!'be Honourable Sir lfrlpenclr& 81rcar: That involves disclosing the 
terms of the arrangement which we are not prepared to disclose. 

FUTURE ADMINISTRATION OF BaRAK. 

eel. "'JIr. Akhll Ohandra Datta (on behalf of Mr. W. S. Aney): (ali Will 
Government be y,leil!lied to state> whether their attantion ia· drawn. to the 
'following recommendation in paragraph 13101 tneJoint Pamiamenlary 
-Committee Report? ,. 

"We also recommend, a8 pllrt of the arrangements which bave been made with 
H. E. H. the Nizam in connection with Derar, that in the case of Derar ConstitaenciM 

,-the ~  ~  .hould include t!tepaasingof a ~  elflUllination 
· .in Hyderabad, and t\:l&'t tile JIllit&ry Servioe qnalification Ihotild· OO'l4t ."t.tired, 
" -r,ensioiled 01'" discliargei:foffleers, liett·oommisaioDed' oiflcer8'Gr soldiers of· KisExal .. d 
;il.igJmeBI' regular forces" T ' ,; , 

(b) Will Government be pleased to state whether the Minister of Eduoa-
tion of the Government of ~ Centra.l Provinces and Berar, a8 well a8 
'tlip Univereity of Nagpur, were ~ Govorilment aMteetl upon 
the fiI'llt part of thi8 ~  If :80; are GovE'rnment prepa.red 
to publish thE' correspondence between the Goyernment of India and the 
>Government of the Centrl11 Provinces :md Berar ~ 

(c) If the Local ~~~ ~  ~  ~ ~  of Nagpur were not 
· . .at 18,11 ooflsulted, 'f.ill ~ E ~  ~ ~ ~ ~ ~ not ,doing 

80.. .... . 

The Honoll1'able Sir Xripudra 8ircar: ~  Yes. 
(bJ and' (c). The recommencla.tion 1'8ferred'to by the,HonoWf.ble,Mem-

· berw!i8 Irulde by the· ~ Parii8lllentlll'y' Committee. aud not by ~ Gov-
ernment of 1ndia. But 1 may state that the OOV611nmtlut of India. did 
oonsult the Government of tbe Centra t Provinces on these ~  
they urenot in a position to stat.e what officers or other authorities that 
Oovernment oonsulted . 

. JIr. S. Satyamurtt: Did the Government of the Cel}trul Provinces Ilgree 
to thi's in IIoIlBwer to ~  of this Government with that Gov-

· ernment? ' 

. The Honourable SIr Xrt"Ddra ~  Agree to what ? 
. I 

Mr. S. Satyamurtl: 1 am ta.lking of the pSrflgl'aph referred to in the 
~  that, in the case of the Berar coostituency, the educational 
qita.lifico.tions should include the passing of 8 corresponding examination iu 
Hyderabad, eto. I want to .1mow whether, when this Govel'DlDent OODliult-
ed the Central Provinces Government, they agreed to this. 

c 
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Mr. 8.8atyamurtl: With regard to the sooond part of the paragraph, 
that military service qualification should cover retired, pensioned or ditl-
cnarged officers, non-commissioned officers or soldiers of IDs Exalted 
Highness' regular forces, was the Central Provinces Government consulted 
on this matter, and did they agree to thiB? 

The Honourable Sir Nripendra Slrear: Well, Sir, if my Honourable-
friend wants information on those points as to what the Central Provinces. 
Government did or wha.t they agreed to, I shall have to ask for notice. 

Prof. N. G. Banga: With regard to the first part of this p'tl.ragraph 
relating to educa.tional qualifications, does that apply to voters who 8le 
already on thevot..era' list? 

'i.'he Honourable Sir Nrlpendra Slrcar: The first part of the' question I 
have answered "Yes". 

Prof. I. G. Buga: Then what happena, Sir, to aU those people who 
are already on the voters' list, but who unfortunately ~  not been a}:ile 
to obtain the educational qualifications by the passing of Q- correapoo.dmg 
examination in Hyderab&d? 

'l'IlellonoUlaOle Sir lII'rl.peDdra 81rc&r: What hapopaDs'to them, Sir, does 
Dot arise out of part (a) of this question. 

FuTURE ADMINISTRATION OF BERAR. 

682. "'J[r. AkhU Ohandra Datta (on behalf of Mr.M. B. Aney): (a) Has 
the attention of Government been drawn to s?lction 47 of the Government 
of India Bill now pending before the ParliamenM 

(b) Will Government please state anyrea80ns why the Bill refers to 
the arrangement regarding the future administration of Berar 88 an a.gree-
ment in contemplation nnd not as an aceomplished fact? 

(c) Will Government be pleased to state whether they had submitted 
any proposals for theoonsideration of His Majesty's Government, regarding 
the futuro administration of Berar. if the two high cont.rncting parties faHed 
to arrive at any agreement or if any agreement arrived at be rescinded by 
anyone of them? 

(d) If so. will Government be pleased to inform this House whethell' 
t.hey have ~  His Majesty's Government to incorporate the same' in 
the Government of India Bill, just in the same way as thay have made, 
provisions for IIlternative proposals for the Gov(',rnment of the Central Pro-
vincf\s in section 47 (.e) in the case of. a similar contingency? 

(e) If so, will Government please state the grounds on which lIis 
Majesty':> (hwernmf\nt declined to embody in the Bill any alternative 
scheme for' the future "dministration of Berar? 

.... he Honourable Sir lII'rlpendra Slrc&r: (a) Yes. 

(b) As the Honourable Member IS ~  to 
b(' approved by Parliament and hence the Bill can only' refer to the Anange-
ment 8S lin arrangement in contemplation. 
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(0), (d) and (e). The Govornment of India huve not submitted 
to .ilis Majesty's. Gove.nunent any alternative arrangements for the future 
admi'nistration of Bera.r because no such proposals ware necessary in view 
of the provisional understanding arrived at with His Exalted Highness the 
Nizam's Government which it is hoped to. embody in a formal agreement 
after the Constitution Act is passed. . If the agreement does not. come into 
effect, or, if after coming into effect, it subsequently C6'Sties to have effect, 
then alternative arrangements for the aiiministration of BerM would have 
to be the subject of further negotiation with Hyderabod. and for that raa.son 
no provision rela.ting to such alternative arrangements could be made in 
the Government of India Bill. 

FuTURE ADMINISTRATION OF BERAR. 

683. *Jlr. AldlU. Ohandra DaUa (on behulf of Mr. M. S. Aney): (11) Are 
Government aware of the fact that the publie of Berar were given a ~ 

by the British Government more than once to t.he effect that no ehange III 
.the . statUi of. Berar will be eBeoted without ,con"ulting the opinion. of the 
people of Berar? 

. (b) Will Government be pleased to sta.te whether they have taken any 
steps to consult the public opinion in Berar on this point after the ap-
point.ment of the Statutory Commiasion? H not, will they be pleased to 
state whether they propose to take any steps hereafter to ascertsin the 
aame? 

'!"he Honourable Sir KrJpelldra SIrcar: (a.) As far as I am aware the 
assurance given by the Government was with reference to the question of 
the rendition of Berar and as the Honourable Member is aware that ques-
tion has been aettledhy IDs E ~  Hyderebad on. the'29th 
November, 1933. 

(b) Doe8 not· ariRe. 

JI1. S.Satyamurtl: Were the people of Berar consulted about the new 
arrangements 'Proposed in the Government of India Bill apart from the 
status, using it in u technical sense? 

, •. fte HOIlourable Sir lfripendr& 8frc&i: t 00 not know exactly what is 
meant by the people who were conRulted, but popular opinion was madl) 
known in various forms like writings in the press and in various other ways. 

Mr. S. Satyamurtl: May I rec).11l'st the Honournblr the Law Member 
1.0 be good enough to specify (me or two ways, in which the Governmcnt of 
Indin uscertained the public opinion ~ of Hel'ar?: 

The HODOUtable Sir ~~  8lrear: I have not got the Berar papel'll 
~  ~  now, hut ~  ?pIDlon. surely .was declared in many ways, like 

wrItings In the press, mtervleWR WIth offiClAIR Ilnrl ~  R!'RolntionR 
of ~S  ani! R"l on.· T hnvp n'otgot exaetly befOT€> me al1the ~  
to say what was done to ascertain the puhlic opinion in Barar. 
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Ilr. S. Satyamurt1: May I know, Sir, what is the imJ,>rcssion that the 
nonourable the Law Member got from theRe interviews,statements, and 
~  other ~  wllether the ~  of Berar ap,proved or disapproved 
Qf the arrangement? 

~ ~ ~ ~  S ~  $irear: .. The ~  0'£, the Honour-
~  the Law Member is,p,pt an, action of tpe Gpvtrrnor Geu.eral in Council. 

Mr. S. Satyamurti:I am Ilsking, out ofmerepolitensss, what is the 
impresRion of the Honourlloble the Law·Member, .but,if he wants the ques-
tion to be put in u t.achnical form, I ask what; is :the impression that the 
Government of India gathered from these various modes of public opinion, 
whether the people of Berar agreed or did not agree t.o this arrangement. 

The Bonour,able Sir B ~  S ~  Th,e ~ ~  which the 
Governol"'General in C01,lneil pr ~ M  surely is 
an inference or .opinion drawn from peorle .  .  .  . 

S1r':Kuhammad ~  Were the people of<IJerar M ~M B  
was separated .  .  .  . .. 

~ ~ Sir A B~~  ~~  order. Two 
Hc;lnoul"'able M ~ S cellnot "P'!-t ~~  ~  . at ~  
rune.' . 

1Ir. S. Satyamurt1: May I know, Sir, whether the Government of 'India 
considered the public opinion in this matter. whether they came to any 
conclusions on the trend Iff that ~ ~ • ~  ~~  

are .? 

. The H-onoara1ile -sir lMP.tidra 'SttClar: . The ~  are that. trhere..al 
be no !lubBto.ntial c1lange. 

Sir Muhammad Yakub: May I now put the supplementary question, Sir ~ 
W.ill ~  ~ to:,sta. to if ,the.pe,pple of ~  ~ ~  ted 
:'fhen nerar was t"ken: .from, His S ~~  byLor.d 
Curzon? 

TbeB;onourable ,Sir l'ripendra ,1»,car: That was ~~ ~  >.fore 
my aC'cessiol1 to this A~  . 

Sll Muhammad Ya1mb: I am addressing my question to the Govern-
ment of 1 nelia, and· not toSi,r ~  .8ircar? 

'l'he ~  Sir llripu.drli Sirear: I ask; for notiee, .air. 

Jlaulau Sllaub\ All: May 1 put:a ~~  ~  Sir,if you 
will kin!Ily permit me? 

Mr. Pr.aiclen\ (Tbtdlonoura.ble· Sir,Abdur . Hahim): fl'be Honourable 
Member is too ~ .. 
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~  ADMINtSTRATION OF BE~  

684. *1Ir. Akhll Chandra Datta (on behalf of Mr. M. S. Aney): (a) Did 
Government receive several representations from the Berar All-Parties 
Committee .9,nd a number of ot'tier publkl bcdiesin ~  urging on Govern-
ment the Dood' of conwtituting Berarin\.o .. fl.epGrate Governor's l>rovince' 
under the new Constitution? 

(b) Will Government be pleased to state what action they have already 
taken, or pl'O"p08'c ~  in ~  near future ($l theae representations? 

'.fttii ........ i .... ~ 8IrQar: (.} Yea. 

(b) The representations were forwarded to His Majesty's Government. 
~  de) not propose to take any further action on thoHc represent.-

ations. . 

lii'. S. S ~  Did ~  supporl th6se. representations or 
oppose them; and' will they ~  litate the reallons for the atatude tlief 
took? 

The Honourable Sir Nrlpendra Sircar: J an\ not prepnredto answE'r·tW 
question, Sir, because that does· not arise out of this. 

1Ir. S. Satyamurt1: The question is, Sir, did the G6vemment of 1n& 
receive severnl reprp.sentnt.ivlls, etc., etc. And the Honourab,le th(1 Law 
Member stated thnt they forwarded those representations to the Secretary 
of State aDd to His M~  Govemment. I want to know whether in· 
forwarding tiMse reoomrttenullions tlbey expreseed flhfflr approval or cJ.ia.. 
approval, and in either case what their rE)asons "ere. 

The JIoaourable SIt _rlpendr& lircar: Government are not prepared to 
give any information on that. matter which was dealt with in a confidential 
(idrhm.\lnihSt:too t6. tile Seer.", (Sf StAite. 
IIr. S. Satyamarti: Sir, the Standing Orders contemplate that questions 

on matters of controversy between the Government of India and the 
Secretary of State cannot be asked,but, even then, questions may be 
asked on matters of fact. I am merely aslting whether, all Q matter of faot, 
in forwarding this recommendation to the Secretary of State they expressed 
their approval or disapproval, and in either case to state their reasons. 

The Honourable Sir NripeDdra Sircar: Just at present I have not. got an,. 
materials before me from which I can answer that question. If that ques-
tion is put to me after due notice, then I 0811 s!i.y 1tbether loan IIdlswer it 
or not, but at the' present moment, with the best of my inclinations to 
answer it. I cannot give Bn an.Bwer. 

111'. S. Satyamurtl: Then, I shall put down a question on that. 
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• aulana Shaukat Ali: Asupplemelltary question, Sir. I want to know, 
Sir, in this connection whether there was any treaty between His Exalted 
Highness the Nizam and the Government of India relating to the adminis-
~  of Berar 1.: .. :'. . : .' ' ... 

"!'he Honourable Sir lI'ripeDdra Slrcar:Myimpression is that there is 
more than one, but if my Honourable friend will put down .a question, I 
.shall try to answer it. 

''STOPPING OF MAIL TltAINfi AT THE LKOI>ABMA STATION. 

685. *JIr. Ram lfaraY&l1Sinp: (a) Are Government aware of the fact 
that the Bombay Mai). formerly useato st6p -'the:·K.'oi&rm& station. on 
the Grand Chord Line} an4.that at present it does not stop there 1 

(b) Will Government be pleased ·00 state the teli.Bonswhy the said mail 
does not stop there these days? 
. {c) Will Government be pleased to state the nl.lIDber of the tirstand 
second. class passengers leaving and arriving I\t the station· diiringthe past 
three years? . 

(d) Are Government aware of the fact that Kodarma is the centre of 
.the mica trade in this oo\lntry? 

(e) Are Government prepared to consider the advisability of asking 
the Railway authorities to stop the mail trains at this station, owing to 
the commercial importance- thereof? 

JIr. P. B. Bau: (a) Yes. 
(h) and (e). The Agent, l<:1I8t Indian Railway, st8.testhat the st.oppage 

was discontinued as the pl\tllI6nger traffic offering did not justify it, but, on 
account of ~ kafficreoently. it has heen arra.nged that the Up 
and Down Mail Traius will stop there from the 1st April, 1935. 

(c) J lay a statement on the table giving ·tb(dnformation reqliired. 
(d) Government are aware that Kodarma is one of the ~  of the 

mica trade. 

(i) Panengers1eavin, Kodarma: 
1&31. 1933. 1931. 

First 01888 124 74 50 
·Seoond olalll 268 ~  . 231 

{ii) P888llngers arriviug ai Kodarma : 
1932. 1933. 1934. 

First 01MII 68 ,1 3t 

Seoond olass 213 228 241 
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'STRENGTH OF THE INDIAN ARMY AND THE BRITISH ARMY IN INDIA. 

686. *Bhai Parma Nand: What is the total strength of the Indian Army 
and the British Army in India, respectively? 

~  .•• ~~  

Indian Army 1,4S,761. 

British Army in India 57,280. 

HINDUS AND MUSLIMS IN TQ RANK AND FILE OF THE INDIAN ARMY. 

887. *Bhal Parma Nand: What is the ~  in the rank and tile 
,of the Indian A ~ of Hindus and of Muslims of India, excluding Hindua 
and Muslims of non.British territories, suoh as Nepal and the trans-frontier 
-tribal country? 

Kr. G. R.I'. Tottenham: 

HinduB 

MusliIJl1l . , 
34'4 per oent. 
35'8 ' 

Mr. S. Satyamurt1: May I know why the Government keep these 
~  in the Army, with classifications as Hindus Ilnd MURsl.Ilmans, and 
not 8S Indiana once for all ? 

Mr. G ••• ' W. Tottenham: We do not keep theeerecords, but Honour. 
-able Members ask for the information and we get it. (Laughter.) 

~  S. Satyamurti: Thank you. 

lInrDUS AND MU8LIlllSOF NON-BRITISH TERRITORIES IN :\,HB RANK AND FILB 
OF THE INDIAN ARMY. 

688. *Bh&1 PIIm& NaDd: What is the ~  in the rank and fUe 
·of the Indian Army of Hindus and Mus1ims of non.British territories, such 
as Nepal and the trans-frontier tribal country? 

Mr. G. R.I'. TotteDham: 
HinduB 

Muslims 

13'3 per oeni. ., 
INDIANS HOLDING KUIO'S COMMISSIONS IN THE INJ)IAN ARMY. 

689.*Bhai Parma _and: What is the total number of IndlRus, holding 
Xing's Commissions in the Army in India? How many of them are Hindus, 
Sikhs and Muslims? 

Mr. G.B. W. 'I'otteDbam: 196 of whom eo are Hindus, 42 Sikha and 
a> Muslims. . 
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Dr. Q. V. Dtlbmukh: What is the proportion of Indian officers to 
European· officerS in tihe Army? 

JIr. Prellldent (The Honourable Sir Abdur Rahim): That does not arise 
out of this question. . . 

JIr. Q. R .... TotteDham.: I should require notice. 

INDIANS HOLDING KING'S COMMISSIONS DEPUTED FOR REGIMENTAL TRAINING 
TO 'I'd Bitt'I'I8i! *Btm!E!f'1'S. 

69Ct ~  .... a: ~~ ~  hOlding KiJag's 
~ B  1U'a depbtM' f9'l" ~  1ra.mllig: 110 'the British RegimenfAJ 

arid, how· many of thet'n· a\'e Hiridusan8 ht'1W mail,Mualima? . 

JIr. Q. R .... ToUlDham: All Indian ~  Offioersf ~  
those commissioned into Engineers and Signals, do one year's attachment 
to a Britilh unit at the start of their service, just like British ,Officers of 
the Indian Army. Their numbers and communities have been given in 
reply to the Honourable ~  preceding question. 

AD'OVI' POPULATION IN THE· TRANs-FRONTIER TRIBAL TURITbxy AND lW 
AFGHANISTAN AND GUNS AND RIFLES IN THE POS.ES'SION OF 'I'D PEOPLB'. 

691.*Bhal·'PItm.J. .. .ad: (8) Have Go'Vernmeb.t;any eStin\ate of the 
total adult'ptJptil!rllion,' 'between the ages of 18 and (Y.) in the trans-fronti. 
tribal territory and in AfghanisUl,n? 

(b) Have Government any estimate of the total number of modern rifiel 
Bnd gUns in the possession of the people of the trans-frontier tribal COUlIltryl 

, .. (c) What is, the total number, of raids ~  the British territory from 
the people of ~  ~  ~  year d1sMng the lasb five 
years, and how many bou$es!lere looted andbumt' ahdb:ow many of them 
were of Hindus and of ~  

. . . ~ 

JIr. B. A. P. lIetealfe: (a) The Government of India have no inform-
Sltion with regard to Afghanistan. By "trans-frontier tribal territory" it 
is presumed that the Honourable ~  means the tribal areas of India 
on the North-West Frontier. No accurate census has been taken of these 
tribal Breas, but the fighting strength of the tribes coneemed was esti-
mated in ·the last. return at 450,000 men. 

,(h) ,The lallt return of fighting atrenlltJul and: ~  the 
nuhJbet- of breech.loading rifles in the hands of the North-West Fronti .. 
tribes as 216,06l. 

, . ~ &'statemenll'.8howing the mumber of HinduJ· ani M ~  wOllDded 
and killed during the years 1929-80 to 1983-84 in raids ce.rriedoulb,. 
trans-border tribesmen into British territory is laid on f:he table. 
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JIr. S. Satyamurtt: With reference to the Honourable Member's reply 
to part (b), are. all these IlItInS smuggled' or how else are they got? : 

Ill. H • .A.. r .• etcalfe: What does the Honourable Member mean 
.. emctly by "smuggled"? He is probably aware that there are certain 
.arms factories in tribal territory in which the Arms Act does not. run. 

:DBNOUNCING OF THE INDo-TuRKISII TRADE CONVENTION BY THE TURKISH 
GOVERNMENT. 

692 •• JIr. S. Satyamurtl: Will the Honourable the Commerce Member 
l:be pleased to state: 

(a) whether the Indo-Turkish Trade Convention of 1930 has been 
denounced by the Turkish Government; 

(b) what:the reaSODS for the same are; and 
(c) what' action Government propose to take thereon? 

. The Honourable Sir .Joseph BOOre. (a) Yes. . 
(b) In September, 1930, by an Excl?-ange of Notes an agreement was 

reached between India and Turkey, which provided for reciprocal "most-
favoured-nation treatment of goods, the produce and manufaeture q£ one 
in the territories of the other. For some time past Turkey has embarked on 
81 policy of balancing her overseas trade exohanges and has ~  for 
this purpose regulatk'ns to restrict imports into Turkey Bnd to control her 
foreign exchange. It is preswned that the denunciation of the ~ 
has been made in order to facilitate that policy. 

(c) The matter is engaging the attention of Government. 

Mr. S. Satyamurtt: Have Government made any enquiries from the 
Turkish Government a'S to the reasons why they have denounced this 
trade agreement? 

The Honourable Sir .Joseph Bhore: I have given ~  Honourable friend 
what we take to be the reasons. 

JIr. S. Satyamunt: May I know whether the Government of India 
bave addressed the Government of Turkry on this matter to find out what 
are their reasons? 

The Honourable Sir .Joseph Bhore: We ha'Ve made representations to 
His Majesty's Government. 

:!tIEllfORIAL ABOUT THE ApPOINTMENT OF A MEMBER OF DEPRESSED CUSSBS 
AS HOME MEMBER IN THE UNITED PROVINOES. 

698 .•• aulT1 Muhammad Shd DaucU: (8) Is it a fact that !Po memo-
rial has been sent, to His Excellency the Vicerov and Governor General 

. of India on behalf of the United Provinces ·Depressed ClaBB Sabha 
,(ABBociation) through the Home Department., Government of India, in 
·which it has been ~  a.n41 prayed for that if any Hindu is going 
\to he ~ os Home Member in the Government of the United 
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Provinces. thE' chance may be given to one belonging to the Depressed 
()Jass? 

;(b) Has the name of B. Jagannath Parshad, B.A., LL.B., Advocate, 
President, Oudh Depressed Classes Federation of Lucknow and son of 
JateB. Gokul Parshad, Vakil, High Court,c8ste Khatick, depressed 
class, been suggested for the Home Membership of the United Provinces 
in the memorial, wherein apart from the respectability and ability of the 
family the loyalty of the family has been des&ribed at the time of the 
mutiny, 1857? . . 

(c) Will Government be l'lessed to inform thiR HOllse what, steps have 
been tal, en in connection with the said memorial? 

'The Honourable Sir Henry 0ra.Ik: (8) and (b). Yes. 
(c) The Government of India have returned the memorial with an 

intilllation that under the ,memorial rules no memorial is considered by 
the GovernmElIlt of India unless it is submitted through the I.Jocal ~ 
:r:nent. 

Kr. S.Satyamunt:Do Government accept the proposition that, even 
in Cabinets, there should be communal representation? . 

'The . Honouratile Sir Henry Cratk: How does that arise out of this 
qU:e8tion? 

1Ir. S. Satyamurt1: In part (n) of this question, the memorial refers 
to the appointment of the Home Member from the depressed classes. 
I am askmg the Honourable Member whether Government accept the 
I)rOposition thut, in appointing Me.wbers of CO'lIlCil who form the CaL>luet 
---Imny roughly desoribe them 8S such-they shou1d Observe the principle 
of coIDm.unalrepresentatioll. 

ne Honourable Sir B8IU'f Oratk: It is not a mattAr for the Govern-
ment of India., but I notice that Home Members are apt to become Q 

littJe depressed between the hours of eleven and twelve daily. (Laughter.) 

1Ir. S. Satyamurti: My respectful sympathies! 

. :RJCBUITMBNT OF STENOGRAPHERS IN THE RAILWAY BOARD'S OFFICE. 

'694. ·larda' Sant Singh: (a.) Will Government be plNtlled to state if 
any appointments of stenographers have been made in the Railway 
Board's office after the 1st January, 1935? If SO, what are their ages and 
qualifications .? 

(b) What is the age at which a Railway servant is compulsorily' made 
to retire? 

Kr. P. B. Bau: (a) 'Dlhlt6e ilemporary stenographers haTe been appoint,. 
ed recently whose ~  lJGand 68. The first of them 'WBS already 
working in the Board's 'Office 81 a .clerk, e.odhiS qua1i&atioJl8 ... a .teno-
ppher made him 1Iuitable. OWing to the accumulation of urgent work, 

due to illness of permanent Iilenograpbers, it W8S found necessary, a few 
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days ago, to add to the strength of the staff by appointing two other men", 
as III purely temporary measure. It was necessary also to. choose men 

~  were well"knowll. There were n08tehogti:P.pfters· with 
Public Service Commission qualifiMtions avsi1li.b1e· at that' . time and, ~ 
~ ~  were; ~  tihe titD.e bdttg. 'Botb< 
of. tFt'm have since been disCharged.' . 

. ~  The age (jf ~~  B~  fpr, niinistena:l ~~  
anCl 55 for others. Dunng retrenchment the age lUDlt wal!l ~ ~ .: 
temporary measure in certain cases. ' : .. 

INTERPRETATION OF THE REVISED SCALES OF PAY RULES BY THE RAILWAY 

ADKlNISTU,TIONS •. 

695. ~  (9.) Ig it a faet tllat the ol'dets on rensed 
~ ~  of pir! for BU,bordihiites wm ndt' unifdtmly irlterpteted: by ~ 
Railway Adrilinlstrstiolls and Heads of Departmetits? 
(b) Do Government propose to examine all the circular letteril'. 

issued by the State Railway Administrations on the Bubje01 pi th. rev&iled. 
scales of pay and briIig them iDto one lliie 1 

lb. P ••. Bau: (8) and (b). I would ~ the Honoural;U(', M~  

to the reply given to parts (h) to (j) of question No. 489 asked. by M ~ 
Fakir Chand on the 23rd Februl'\ry, 1935. 

HaVIIIED SCALES OF PAY FOR SUBORDINATE STAFF OF TIlE RAILWAYS; 

696. *Slrdar SaIlt. liDgb: (a) Is it a fact that various Railway Aciminia-
trations who are represented on the Personnel Section of the Indian Rail-
way Conference Association, consult each other on important questiooll 
tlfiecting the staff  as a whole? If so, waB the question of ~  seales· 
or pay discussed by that sieotibil? 
(b) Will Government be pleased to lay on the table of this House aI 

copy each of t4e discussions, if any, and the findings· of this section on, 
the subject of the revised scales of pay foi' subordinate etaft:?: ... , 

JIl'. P .•. Bau: (a) The Personnel Section of the Indian Railway Con-
ference Association deals with tnatters referred to it by the President of 
the Association and relating to the staff of Railways. The question of 
revised scales of PIIIY was not discussed' by the Personnel Section of the 
Indian Railway Conference Association. The seCtion really began 0-
function only in 19M. 
(b) In view of the reply to the second part of (a) above, this does' not' 

arise. 

IIr. President (The Honouruble Sir Abdul' Rahim): Mr. Ahmed Ebra-
him Haroon Jaffer, Question No. 697. 

JIr . .&bmed ZWahtm Hamon laller: Before I put rtry ctuest.ion; 4l 
view of the fact thr.lti there is great difficulty experieraced: on .. this eid&..,<4 
the House in hearing )lembe-A on the ~  who are either: 
inaudible or not understandable, nmy I suggest that the replies be printed 
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~  to Honourable Members ten minutes before th,e ~~B  

Ill. President (The Honourable Sir Abdur Rahim): Order, or.der. 'l'he 
Honourable Membe!; knows very well that the matter is under consider-
ation. 'There was a queqtiononl,\' today. ' , 

1Ir. ~  EbrahJm Bal'09D Jaffer: I refer to the Provincial Council 
~  ' .', . , " " 

Mr. Prelident (The Honourable Sir Abdur Rahim): Question No. 007. 

ApPOINTMENT OF OUTSIDERS AS COMMERCIAl, INSPECTORS ON THB EAS ~ 

BENGAL RAILWAY. 

697. *1Ir. Ahmed EbrahimllllOOll .Jaler: (a) Are Government aware 
,.:tk,t four o1,l.tskleZ:li,have, recently been app.ointed as Commercial Inspectors 
.:pn the ~  :Railway? . 

(b) Is it a fact that the object, of these appointments was to apply 
a special check to the working of the checking staff on passengers travel-
'ling ~  ~~  !  • ' 
"," . " 

(c) Is it a fact that the D. T./3. (crew) who is 8 responsible officer, ,was 
not even consulted in the matter of their appointment? ' 

(d) Is it a fact that he protested strongly against their appointments? 

(e) Is it a fact that the Commercial Inspectors appointed have been 
,given Rs. 200 per mensemto start ,with? 

(f) Are Government ~  that ,according to the new seales of pay, 
~  in: force on 'StateBailmys,theAssistant Permanont W(\y 

;'!lnspectors, Signal Inspectors arid other responsible Inspectorsl WIll: start 
on R!I. 66 per mensem only? 

(g) Will Govenlment please state in what scale of pay ilhenewly 
appointed Commercial Inspectors have been put? 

(Ii) Is it a fact that one of the Oommercial Inspectors appointed is 
relnted to II hi;;h lbilwtly officer:' 

(i) Is it a fllct that many deserving candidates already in service a;Id 
~  retrenched st:;1ff applied for these jobs and t.heir cla,iws were ~ 

gether ignored? 

(j) Are (}overnment aWllre that these appointment,s have cflUl;ed wide-
sprelld re8entment tlmongst ull Barts of emplo,yees of the Railw/ly? 

Ill. P. B: Rau: (a) to (d) and (b) to (j). Government have no inform-
ation. A copy of this question has been 'sent to the Agoo.t, Eastern Ben-
:gad. RailwlIY, for ~ the ~  made. 

, (e), (f) and (g). The'scale of pay of Assistant Permanenb Way Inapee-
tors is Rs. 65 to Rs. 180 aud of Commercial Inspectors from Its." 000 to 
; B ~B  '1 am plaoing & copy oft,he revi&ed scales of pay on tile &stern 
',Beligal Railway in the ,Librlll'y. 

~  BlJlablm,.Baroon,l.affer:, I wU,nt tok,now t4e reply ,of f,he 
"Honourable Mrmber to port (li) of llie ql1t'Rtion. " 
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lIr. P. ]1,. B&u: I have no informat,ion. I have sent a copy of the 
question to the Agent of the Eastern Bengal Railway for examining the 
allegations made in the question. 

ASSOCIATION OF NAMES OF AGENTS WITH RAILWAY INSTITUTES, DRAMATIC 
CLUBS, ETC., ON THE EASTERN BENGAL RAILWAY. 

698. *Kr, Ahmed Ebrahim Baroon Jaffer: (a) Is it a fact that several 
Railway Institutes and Dramatic Clubs, built at Government cost on the 
Eastern Bengal Hailway, are being named after the retiring Agent? 

(b) Are Government aware that Railway Hospital recently built at. 
Calcutta on Railway land and with Railway money, has already been 
named after the Agent? 

(c) What are Government rules about the names of officials being 
associated witll Government Inetitutlions? , 

(d) Do Government propose to issue orders that the naming of Gov· 
ernment Institutes after private persons be discouraged as far as pos-
sible? 

Kr, p, R. Rau: (a) and (b). Government are aware that the Railway 
~ at Sealdah has been named "B. R. Singh" Hospital, They arer 

not aware whether Railway institutes and clubs have been so named. I 
may point out, however, that such a course is not unllsun!. 

(c) There are no rules on the subject. 
(d) Government have no such proposal under consideration . • 
Mr. Ahmed :Ibrahim B&roon Jaffer: If an Agent has a huilding ~  

after him, will Government consider the question of ,stopping such· R 
practice? -

'Kr. P. R. ltaU! No. They do not see any reAson to do S,). 

CATERING DEPARTMENT ON THE E."flTERN BP;NGAL RAILWAY. 

600. *l'ttr. Ahmed :Ibrahim Bax:oon Jafter: (a) Is it a fact that the 
Catering Depa.rtment was started on the Bastern Bengal Railway with the 
approval of the Railway BOQnI in the year 1922 by Colonel Camerrm, the-
then Agent of the Railway? 

(b) Is it 11 faet that Foorl Inspectors were appointed by him to carry 
on regular inspaction of f00d-RtUft' offered for sale at various stationf!? 

(c) Is it a fact that the Food Inspectors carried on their work till the 
end of 11)33, i.e., for more than ten years? 

(d) Is it Il filet that the vending work on this Railway improved consi-
derably during this period and also fetched handsome income to the 
Railway? 

~ Is it Q fact that the jobs of Food Insppct.ors were abolished all of a 
sudden at the end of 1933, without eventbe consultation of the District 
Officers under whom the Food Inspectors were working? 

(f) 1s it '" fact that, the Dish-iet OffiCeTB concerned' prorelrlMfigninRt 
this decision ~ . 
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(g) Is it a fact that the main plea for the abolition of Food Inspeotor's. 
posta was that they were not competent to e:J;amine the food-stuff offered 
for sale? 

(h) Is it not a fact that the li'ood Inspectors camed on their duties for 
.more than ten years and no such plea was ever. advanced? 

(i) Is it a fact that Food Inapectors were drawing Rs. 150 per meusem, 
and on the abolition of their jobs they were offered a job on Rs. 100 per 
mensem &s guard? ' . 

(j) Has the attention of Government been drawn to, the editorial. 
he8C1ed "Food Supply on Ra.ilway" published in the Amrita Ba.ar Patrika 
of the 27th October, 1934? 

(k) Are Government aware that with the. abolition of Food Inspector' ... 
jobs on the Eastern Bensal R$ifway, the qJJality of foOd stuff offered for 
sllle has greatly deteriorated and the corruption considerably increased? 

(1) If the replies to the preceding parts be in the aiBrmative, what steps . 
do Government now propose to,t$ke to put .the matters right? .... 

JIr. P .... Bau: (a), (b) and (c). Yes; 
,(d) The reply tot,he first, part.. is in. the affirmative and to the second. 

in the nega.tive. " '," " " -'," . ' . 
(e), (g) and (h). The Agent, Eastern Bengal Dnilway, states that it 

was considered that the work which the :Food lnspet.ltora WetA ,doing ·could 
be better and more economically done by the Medical Department. The 
posts of Food Inspectors were, therefore, abolished. 

(f) No. . . 
(i) Yes. In addition' t6 their pay at> Guards, the men get a mileage' 

allowance usU;&llyamountiJ;ls, ~ ~ Rs. 75 ~  

(j) Government lICgl'etthay 4ave not ~ I;\hle U; get a copy of the· 
article referred to. If my Honourable friend ~  send me a copy, I shall 
havo t.he matter' examined. 

(k) No. The Agent states that the food is regularlyclUllliined by tho 
staff attached to ti're Hllrilway's Medical Deps.rtment. In bis opinion the· 
transfer of the if!.8pecting work to the Medical Depurt.rnent hUR further 
improved matters. 

(1) Does not ari!'.('. 

Xr. Ahmed J:brahhn HarOOD .:raffer: With ref(,r(,n('(' In hill repl.'· to 
purl (j) of the que!ltion, the Honourllole Member 1'I8yS that 1 Rhould supply 
him with II I'OpV of thP. ArticlC'. Ma.v 1 ~  tJIIlt. nQtic<) of this ques-
tion was ~  fifteen days ago, and· it. would have been oettElt' if the Hon-
ourable Member ~  tultcn the trouble of proeuring a copy, or. hlld he 

. written to me, 1 should ha.ve sll'Pplied him with oM1 
( 

Xt. P. R. Bau: I tried to get a ,copy of A~  Bv,zar Patrika and' 
.I ·found in the dakedition of the 27th. and 28tb "this arlicle' had not 
8,ppeared. May ~  the, HOlloW'ahle ~  that t,here .is a ruling 
by the late Preaidflnt C)f·the Assembl.v· tJ)/lt If RCIDollrable Mf'.mbeM! Wllnt 
to ask questions About 9.rtiClfOR appearing in ~ B  they shouldthAlTl-
selves send It COllY of tlie articles to the Departments concerned. 
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.' ~ ~ ~  ~ I kno:v ~  the departmen.t ,of the 
~~  ,01 ~  ~ ~~ ~  If .. ~ ~ ~  ~ ~  .ask 

. ::Members' of thTh Rouse' fu' supply tifiem wlth· copIes' ot 'newspaper 'cUttings;? 
. ,', ,,',, 

"Ill. ~  (The ,Honourable Sir AbdiIrRahim); It is the practice 
to requIre Honourable Members who put' such questions to supply' Q,"C()PY 
.10£., the newspaper artielereferrooto tooJ,'ein. 

IIr. B, D&8: The Amrita Bazar Patrika is a well-known paper. 

:pr.1'. ,8. ,:8. ~ ~  M!'Ylknow ,the ~ S of ~  Fqqd 
Inspectors? . '/ . 

" ~ ~ ~  ~  ~  ~  ~ ~~  past tense, 'l'he 
~ ~ ~  M~~  ~  . ~ ~ ~  ' 

~ . 'l'. ,,·S • .s. ;-zatan: But the Food· Inspectors they. have ~  
'they any meafl,aJ qualificatiOns 'to do th",t work? 

JIr. P. :a.. ltau:There are not,nyatpresent. 

Lleut.-oolonil Sir 1!elity Vlanay: Ras the Medical Inepecoor gOt any 
·tood qualification? (Laugbter.) '" . 
. " . ~  ',\ 

Kr. Pnltaen\ ('!'he }rdnourable$ir Abdur Rahim): Omer, ozder. . ~ ., " . , . 

S ~ E~ S ~  ~~~~E S  

MILEAGE OF TRB 'EBNQ-.u, AND .NORTH 'WESTERN AND THE BENGAL NAGPUR 
·1' RAiLWAYS m BmAlt' ANn ORI!'ISA. , . 

122 Mr. B. B. Varma: Will Government. he ~ S  ro state thf' route 
rnileagA of the Rent'tl:1 ann North Western Rsilwav and the lienglll Nngpur 
'Railway. respectivE'ly, traversing the province 'of Bihar and OriSI'S? 

Xr. P. }t. ltau: The apPTOximate mileag-e of thC\ Benanl ~  ano 
Bengal and North Western Railways in the province of Bihar a,nrl OrisSll 
ill ~  helow: 

Mi\ee. 

Bergsl NlIfrP'lr Railway 1,278 

Bengal ".,d North Western Railway (including Tirhoot 
Seotion " 1,000 

REORUITMENT OF BIRAJUB ON THE BENGAL AND N()ltTH WESTERN AND BENGAl, 
NAGPUR RAILWAYS. . 

~  ~  B ~  (8) ~ E ~  ~ A  to lavon the 
, ~~  a ~  ~  ~ ~ ~  Ind'l!-n ~ B appointed 
.in the vlu.ce of ~ E  ~  ~  ~  on ~ 'Bengal arid North 
" Westp.rn and ~ ~  ~  each yenr' suioe the 
tee ~  wcr,e ~ ~~  . '. , .' 



(b) Vlill Gatllrritilent be pleased to «i'f8 similar inbmation 1'8IudiDJ 
8ubordinates employed in the abo,., JDentioned Railways? 

Jc) Will Government be pleased ~ .. ~  ~  y of B ~  

erpploYed on ~ ~  ~  :NOl'tli ~  and ~  ~  BalmY. 
ill..;tPe . superior ga!etted . 1'$ultjj as . ~ B  . Dittriot or A8aistant 
Oft'lcer!l in· the Commerctlil nnd TranapotttttIon ~ B  .tMpecti .elr" 
(d) Will Gov:crnment be pleased. to state. whether there Qte any 

Rea41ations observed by the :Bengal aM Nort1h W ~  RailWay or 
J1enga\ 'Nagptu: ltlithyay ~ ~  to :snlliH!e candidates fer 
posts in stations d6biftig ~  Eihit ~  P 

~ P .•• aau:(a) to (c).lueh iDfotmatioti •• (}ollei"lubtlnt have on 
til .. allbjM.t il tlOntainNl ill the A ~  Report of Indian Bailw",,,_ 

(d) Government firt' not aWfire of uny ~  rule. 

Ex,in OJ' OmRACit' ~ B A  Mn> NoMH WBaTBaN AND TD: 
Bo1Dr.m1Jto AlfD KmrAo. Jb.n.WA\'S. 

~  JII... B. ~  Will OqveJ'! ~ ~  be ~  to .tate 
vm.n the ;.tseat oontl'troOlIof1be ~  !\. L~ ~ Weatern and &.l;lU· 
kund and Kumaon Railways will expire ow;' It Govenlment. and w.aethel' 
any steps are being taken for the purohal!' of the said Railways on the 
e:tpiry 6f \11.. oOMraoii? 

J l " 

¥r. ~  '&au; ~  ~ pptJon of ~ ~  tl\e ·cop-
twot. wiih the Bengal and North B ~  ~  . 
Rrill",aYi om the 6l1Jt Decem.ber, ~M  the Slat December, lU42. on 
gi:vtng iwilve months' !toties. 

It • ·bJ early ~ toOonaider thequeeOioh of tlurch.,e &f these ootn-
panies lines. 

PROTECl'lOll .. TO ~ lWDL\N PI,.A'!tNG CARD INDV8TR¥. 

125. Mr. B.  B. Va.rnl.: (a)· Will Oovemment be vh·ased t.o ~  
whether they have received any representation from the Indian Plnyinlr 

~ Company ~ .. ~ ~ . ~ protection of the ~  
against Japanese competitIon? 

(b) The IIoIlourab.le Member isroferred to the A ~ Statel;gents .. of 
w.ve ~ ~ ~ I ~  11)28:20? Will poverijrnent. be pleased £0 state 
tbe value of Imports of plnYlPi cards sIDce l029? . 

(e) Ie it 8. faht that thetf! fU'e. 0I11y ~  playing eatd manufacturing' 
companies in Indin. and are Goveramen. .'\\fare that thev are unable to 
meet Japanese competition? . 

The Honourable Sir. 10llph Bllote: (a) Ydi. Sft-. 
(b) The HonouraQle Member is referred to the Annual B ~  of 

the Bea-botrie 'rtMe ot Inata,coples of which ate'in the Llbra.tj. 
(6' ~ B iMonn.ticm ia thai tlere ... 'lh0l!l tan Mvo eon-

cel't1t in Iftdia "'Gta8turtn:g lJIaying,e1ll'ft.; B ~  luii.e reoent-
11 beM -. ... beiIn mi. of .... be -....0. .... _ JlllpMaeee iIom-
petition. and these are under exami'batioa. 
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~  01' INSPECTORS OF STATION ACOOUNTS ON THE NOllTH WBSTJIlUf 
RAILWAY. 

126. Kr. B. B. Varma.: (a) Will Government be pleased to state 
what procedure was in vogue in 1984 regarding the transfer from one 
section or station to another" of Inspectors of Station AOI3ounta on the 
North Western Railway" 

. (b) Is it a fact that it is a general practice not to allow AccountAi 
Inspectors to remain in the same section for more than two or three 
years, to minimise the possibility of corruption or collusion" 

(c) Will Government be pleased to state whether it is contemplRted to 
prescribe a definite procedure regarding the transfers of Inspectors of 
Station Accountll on State Railways to minimise partialitJ' or any 
injustice" 

(d) Are Government aware that the Chief Accounts Officer, East 
Indian Railway, suggested to the Railway BQard that the intervals of 
inspection of Station Accounts which were prolonged in 1982 should no 
longer continue" 

(e) If the reply to part (d) be in the affinnative,' will Government be 
pleased to state what action the Railway Board propose to take on this 
suggestion" 

JIr. P. B. Bau: (8), (b) and (c). Till September, 1984, trantllfers of 
Inspectors of Station Accounts from section to section were regulated at 
the discretion of Chief Accounts Officers according to exigencies, 'but 

in practice Inspectors seldom remained at one place for more t,han three 
years. Orders, however. were issued in September, 1934, asking Chief 
Accounts Officers not to retain Inspectors of Station Accounts in the 
same section for more than three yeal'A at a stretch. except in special cir-
cumstances. 

(d) and (e), The Chief Account6 Officer recommended the shortening 
of the intervals bet,ween inspeetions but, later (In. decided to watch the 
results further before making final recommendations. These final re-
commendations are still awaited. 

NON-ADOPTION 01' SHORT TIME METHOD olP SPREADING WORK IN STATE 
RAILWAY WORKSHOPS. 

127. JIr. B. B. Varma: Will Government be pleased to state 
what State-owned Railway Workshops. have not as yet adopted short-time 
or other methods of spreading work to absorb the unemployed and also 
the number of skilled. unskilled and semi-skilled labour employed in each 
of the State-owned Railway Workshops? 

JIr. P. R. B.&u: I have called for up to date information and will lay 
a reply on the table of the House in due CO\11'88; 

EXPBNDITUBB lI'01I: TO LBB CONCESSIONS ON RAILWAYS. 

128. Mr. B. B. Varma: Will Government be pleased to state 
the expenditure incurred every year Bince the Lee conceeaions were 'sanc-
tioned on eachClaaa I Railway under Lee conoeBlions for gazetted oftieera 
and non-gazetted officers, respectively? 
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Kl'. P. ]l.. B&u: -Government regret that the informat.ion required is 
not readily available and its collection will involve a considerable amount 
~ labour. The following information, regarding offioers of non·Asiatic 
·domicile in Class I Railways (excluding the Jodhpur Railway and 
H.E. H. the Nizam's State Railway), was, however, colleoted for the 
year 1931·32 for the Railway Retrenchment Committee and may be taken 

:as approximately correct for that year: 

eo.t of sterling OV81'11888 pay for ofBoers of nOD-ABlatio 

Ia JakhI • .. 
domioile '1 

Pase&leB for omoers of non-Asiatlo domioile 7 

P_ages for Bubordinatea of non-Asiatio domioile I 
(Overseas pay is not admissible to .uborWnatea). 

ESTABLISHMENT :BRANOH OF TBB RAILWAY BOARD. 

129 Mr. B. B. Varma: (a) Will Government be pleased to state 
the number of staff employed in the Establiahment BraJloh of the RaU· 
way Board under important categories? -

(b) Will Government he pleased to state the number of questions 
referred to the Establishment Branoh of the Railway Board and the 
number of rulings, orders and resolutions arrived at by the Railway 
Board on Establishment matters in 1988 and 1984? 

(c) Will Government be pleased to lay on the table a statement 
tlhowing a summary of each ruling, order or decision inued on Eatabliah· 
ment matters by the Railway Board in 1988 and 1984? 

Mr. P. B. Ra1l: (a) One Superintendent, 
nine Assistants, 
nine clerks, 
two temporary clerks. 

(b) They are innumerable. 
(0) This is, I regret, impossible by re880n of its bulk. 

RETENTION OF OFFICERS IN TBB RAILWAY BOARD. 

130. Mr. B. B. Varma: Will Government be pleased to lay on the 
table a statement showing the justification for retaining the existing 
number -of officers in each Branch of the Railway Board? 

Mr. P. R. ltau: In the opinion of Government the amount of work 
done in the office of the Railway Board cannot be done with a smaller 
~  

It is for the Honoul'8.ble Member to ahow in what respects he con· 
siders the existing organisation ~ '. 
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MA ~  TBMPLB ANO l'rs PUM18B8 AT BODlI.OAY/.. 
, < 

181.·11 1'heID Kau:q: (6) Will Gowrnu16nt plsa., itate how much 
~  ~  haye 8ptw't on (i) the e.teavationof the Mahabodhi Tetnple: 

awilts ~  Bodh-Gaya'; (ii) the repairs thereto;6Jild (iii) thl);m6in-" 
tenanoe thereof? 

(b) Will Government please state . whetber the SAid temple And its 
premises have been brought under the Ancient Monuments Preservation 
Act? If not',will Government please state the reason for the omission? 

1Ir. G. S. Bajpai: (8) No ~ has been .incurred on ~ 
excavation, ~  or maintenance of the temple during t'he' last thirty 
yea.rs, 

(b) I wouJd invite the :a;oI).ourable Member's attelltion to the reply 
given by me to part (c) of U Da, Maung's starred question No. 1073 in 
this House on the 21st Novetnber, 198fl. 

REDUCTION IN Tnt. RATLWAY FnEicntT ON StlGATl RXPORTED FRoM OERTAIN 
PROVINCES TO KARACHI. 

i!lt. ttt., tlhtt1et iuiftfn ~  "Wilt ~  be M~  to-
state: 

(a) if they hav.e reoeived & repreienktiion from the Pioneer Bind 
~ Mill" OompiinYI regardil1g the propotMld reduotion in 

the railway freight on sug/k expo1'lled froiD Biha.r, the United 
Provinces I1nd the Punja'b to KII/l'aohi; 

(b) if it is a fact that Government propose to reduce the railway 
freig4tc:m IlUJ"r eXPElLed from Bihar, the United ~ 
Bnd the PunJab to Kara.chi; 

(c) if it is R fact t.hat Government propose to retain the railway 
freight on sugar tranaporteci· from Na'\t'abahab, Kb&driI act. 
other stations in Bind to Karachi at the existing rates; 

(d) if the replies to parts (b) and (c) llein the affirmative, whether 
Goyemment are aware that. the proposed ~  railway 
freIght on sugar exported' frotn Bihar, the Umted ProvInces 
and the Punjab to Karachi will be altogether disproportiofl-
ately lower in comparison with the existing rli.ilway freight <>n 
sugar transported from Nawabshah, Khadro and other stations, 
in Bind to Karachi; 

(e) if it ia a met that the cost of eane production in Bihs,T, the 
United Provinces and the Punjab is much lower than in 
Smd: 

(fJ if ib, ~  ~ ~  are aware ~  augsr ~  trOIn 
Biharjthe United PtoflnC6S and iibe Punja:b to Xl1r!i.ubi will' 
obtain an advantage over the sugar produced in Bind 
oWing to the lower oost of ",.'ft$ produetion sDd the reduced 
r!\itway frtrlgbt ill the foWner calle; and. 

(go) if 1'10, whether Government propose to take necessary action to-
ett81.iJ'e that! no prejdtce i.s eaused to tbe sugar Ittdulltt-y ad<t. 
cane production in Sind? 
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1Ir .•.•. Baa: (a) ~  

(b) and (0). No orderll have been issued by Government, but I 
~ ~~~  ~  the, ~  A~ ~  .. ~ ~ ~  recently 

~ ~  ~ Ip the ~  r(l.tes on 8U¥ar from. l31h,:,r ... ' .. ~ 
Provmces and the :PunJab to ltara.chi .. The ~ Nortl1 ~  ~  
way, states ~ the question ora reduction from stations in Sind to 
:Karachi is unde,!,' ~ ~  

.. (d) ltlld (f) •. S ~ B Ii<> this iBiOt have ~ ~ by tIw .Pion .... 
Sind Sugar Mills Company. . 

(e) No adequate data of the cost of sugar·cane cultivation are avail· 
.able. 

(g) .... i ~ ~ ~ ~  ~ B  the rates. f6r sugar from 
stations in Sind to Karachi are being re·examined by the Agent, North 
}VesterntJ Railway, ~  J am B ~~ him tpis ~  ~  my reply for 
fflf.<?np.., ~  

LETTERS WHICH MR. AnON CBANDRA GUl'l'A, ~ STATr:PttJ80Nllll. )tII 

PRIVILEGED TO WRITE. ..... . 

.133 •. .,. 'urn. "tqalf ao.: (a) WUlGovel'nment be pleal'ed A ~  : 
(i) how many letters Mr. Arnn Chmdra Guha a State Pri8ODet' 

unu6l' ~  III of 1818 is ~ B  j:p write in 0. 
week? 

(ii) whether is it a fact that he invariably wrote three letters every 
week up to August 19Bt P 

(iii) whether is it a fact that he has' not written any letter since 
September, 1934? 

(b) Are Government aware of any reason for his not writing any letter 
since September 1934? 

The Honourable Sh' Henry Oraik: (a) (i). In.. ~  with the 
rules a state Prisoner is ~ to write. ~ Jettel'S a wHek.·· , 
(0), (ii), (iii) and (b). I would invite the attel;ltion of the Ilonourable 

,Member to the reply given by me to Mr. Basanta. Kumar Das' starred 
question No. 885 on the 21st Febru8l'Y, 1985. 

I have since been informed t.hat \I.e hilS ~~  ~  with 
.his relatives. 

REPRJl81PJ'I'AIl'ION )lADE BY M •. ·ARUJT ellA"DItA GUllA, A &rATa PBIBONBU. 

lU Mr. ilunra ~  Boa! Will GOlVernmeat ... plMsedto .tate 
if Babu Arua Chadra Guha, • State PrillOZlltr under Regulation III of 1818 
1141 made aoy ,epre&elit.tion to Government.? If 80, 00 what poiDGi, and 
.wit,h wtu.t ".ult P 

'1,'he HOnoarable Sir ~ ~~  S ~ ~ ~  _h,,,{.e. ~~  
reeetftd froPl ANn (Jhandra Guba SIn". bIs ~~  as a B ~ B ~  
tPlt! Orders ~  been Pfo8aed ~  1f t'be· B ~  . M ~ w,1l 
intbnate the point or ~ on which he ,l'JIquires infoJ'JJuillcw t"Wll1 en· 
deavOur to supply it ,'I . . 
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• 0 PUSENT MENTAL AND PHYSICAL CONDITION OF MB. AJWR CBAl(DJ&A (JUlUp . 

A STATE PRISONBR. 

135. lIr. Suyya Kumar 80m: Will Government be pleased to itatet;lle-
iresent mental. and physica.l condition of Babu Arun Chandra Guha, a· 
State Prisoner under Regulation III of 1818? 

Th. Honourabl. Sir HeDrJ OrrJk: The State Prisoner is in good ~  
Though he complains . of ~  he eats well, is said to . look well. 
and to have gained in weight. 

RESTRIOTIONS ON INDIAN KING's COIUIISSIONBD OFFIOERS SBBVING IN 
BALUOHI/ilTAN FOR COMBINED LEAVE IN INDIA. 

186. lIr .•. .Aaat All: (a) Is it a fact that combined leave in ~  for 
Indian King's Commissioned Officers, serving in Units in BaluchIstan 
District, has been restricted to a period not exceeding three months except 
in special ciro),lmstances? 

(b) Is it a fact that Regulations for the Army in India provide for 
combined leave up to a period not exceeding eight months in India and 
twelve monthg ez-India? 

(c) Is it a fact that no such restriction has been imposed on the British 
Offioers? 

JIr. G. B. 1'. 'l"o\\eDbam: (a) and (c). I am making enquiries and will. 
lay the result on the table in due course. 

(b) Yes. 

CADBTS ADJll'l'TBD TO TUB INDIAN MILlTABY ACADEMY. 

187. Mr ••• .AlaI .All: (a):a:ow many cadets out of the ranks of the· 
Indian Army have been admitted to the Military Academy through nomi-
nation by the Commander-in-Chief? 

(b) How many of these have been turned out or reverted as unsuitable!' 

Mr. G. B. 1'. 'l'ott.enham: (8) 101. 
(b) 10. 

TELBGRAJIS UOIIIVIID IN NBW DELRICBNTBAL TBLBGRAPH 01'1'1011. 

188. Mr. ]I. Ala! All: Is ita fact tha.t sinoe the ~  of the-
Delhi Government Telegraph Offioe into a combined office, all telegram .. 
for Delhi are received in New Delhi Central Telegraph Office, whence 
after one or two hours' delay they are sent bv hand to Delhi General POlt: 
Office in open covers? • 

'l"h. KoIlourable Sir ~ K01e.: Since· thE: conversion of the Delhi 
Telegraph Office into. a Combined office all telegrams for and from Delhi . 
pass through. the. New Delhi Telegraph Office. Express class messages., 
beA;ween the Delhi Combined Office and New Delhi are passed by wire: 
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·while messages olsssed Ordinary 'are forwarded in locked bags by a' motor 
bicycle service which runs at intervals of twenty minutes from 9 A.M. to, 
10-40 P... The early morning delivery of the night ordinary traffic leaves 
New Delhi at 5-80 A.X. The few ordinary messages (if any) for Delhi 

arriving between 5-80 and \) hours in the morning are transmItted II.> Delhi 
by wire with the Express traffic. It is not a fact that the messages are 
delayed for one or two hours. 

DBLHI C -AND A TRAFFIC, 

rsg. Mr ••. '.tAt All: Ie it. a faot that:' 
(a) the Delhi C traffic is nearly 1,000 and A, 200 daily; and 
(b) the ,average daily income is about Re., 400? 

'!'he Honourable Sir J'raDk Kore.· (a) The average daily C traffic is 
858 and A traffic 149. 

(b) The average daily revenue from all telegraph ~  booked at 
the ~  Combined Office is about Rs. 172. 

LOOOfofOTIVES XANUJ'AOTURBD IN INDIA. 

140. Prof. K. G. Banga: Will Government be pleased to state; 
(i) what kind of locomotives are being manufaotured in India; 
(ii) ill whioh workshops; 
(iii) the total number of locomoti.ves manufaotured per annum; 
(iv) since when these locomotives have been manufactured in India; 
(v) the total number of locomotives imported from England and 

other countries respectively during the aame period; 
(vi) the capaoity per annum of our workshops to produoe locomotives; 
(vii) the relative prices of the &ame kind. of looomotive imported 

from England and other countriell; 
(viii) the cost of production of the same in our workshop.; and 
(ix) when the manufacture of other kind. of locomotives also i. 

likely to be taken up ? 

Mr. P. B. Bau: (i) Metre gauge. 
(ii) Bombay, Baroda and Central India RailwlrY workshops at Ajmer. 
(iii) About 15 per annum during recent years. 
(iv) About 1896. 
(v) The information is not readily available. 
(vi) No other workshops are able to produce locomotives. 
(vii) Recent compUTable prices a.re not ava.ilable due to the paucity 

~  orders and ~ fact that orders for the same types have not been placed 
sunultaneously ID England and abroad. The last contract prices for 
YD claBB engines purchased in England and Swit£erland were RB. ~  
and Rs. 78,000 each. 
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TERMINATION OF CONTRACT OF THE ~A A  AMD SOUTUU MAlIL\ft'A 

RAILWAY. 

141. Prof. If. G. Razlt&1 'WillI GtMmlmeftt be pleased to state: 

(i) Whe.n the contra.c.t with, thG ... ~  0.. !ir,.' JPd ~ .. " ..... jJa.qMt.tt. Rail-
,.'I1ay. ~ ~~ ~  '01 ~  ~  and 
Southern ~ ~  Railway ~ ~~~B  .. '  . '. ' . 

(ii) what are the financia1 steps to ~  andli.t ~  cost if the 
S~  ~  ~~~ ~~ ~  ~~ ~~~~ ~ ~~  

(iii) whether Government have considered the IIIodvi .... bUit7 of ~ 
over the said management; and 

(iv) If so, when GovemJPent propose to give$e neceB8l!orYpotlce pf 
their intention to ~  ~  the management of the sMa 
Railway to the Company? 

:Mr. ,. ,. ~  ~  The er:rrliest ~  OR ~~ ~ ~ ~  .witp ~  
Madras and" Southern ~  Railway Company can be ~  18 
31st Debelhbtir,' 198V. "  ' '  , 

(ii) 1£ Government decide to terminate' iQe eontmot, twelve months' 
~ J;lQ.tice suU ~~ W be given and arrangement, ~ ~~  tbe cash 

;p"ptent of thp Comp'any's ,hare capitlJol of £5 millipn. 
.. ~  

~  ~ ~ ~ wjil ~ ~~ ~~ ~  

AB8mNI!l OF ~ A E CLASS ON ~ S IUJlrNING BBTWEBN MAnUS AND 
. 'MAMGAt.Olftl. 

1.,. PJoJ. 1,(. G. a.xtp: {i) Are ~  aware of the ~  tbe.t there 
is no intermediate class in the passenger ~  ~  trains :t'wmlng between 
Madras Ilond Msngalore on the South Indian Railway ? 

(ii) If so, why? 

(iii) Are ~ aware that ~  oa08esrnuch ill()C)i\venienoe to 
many middle-class people? 

(iv) Do Government propose to see that intermediate elas. iii introduced 
on the ~  Railway hne? 

Mr. P. B.. ]tau: (i) Yes. 

(ii), (iii) and ~  I would refel' the HQJlOur4b'e ~  t.o t.b4 t'QN 
pJaced on tn. table of the ffouse op the 2Brd November, 1983. in "I'll 
~ Mr. K. P. Thampau.'" E ~ No. 761 P1Iked. on the 7U1 ~ M  

~  '" 
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IlfDUN OltFJOZRS 011' ALL ~  SBRVJQ.l$/J AJiD SB A~  JOINT 
6BOaTABIU, BTC •• IW '1'HiI GoVEJlJfJQNT OF IwDIA B A ~  

143. Mr, Anugrah .araye SlDha.: (a) Will Government be pleased 
~ lay 0Ii the tabla & staiemeot Iihowillg ~ nuDlhl3r of. o1Iicera in the 
All-India S ~  province byprovinoe on the 1st. of Janll&l'y Ur.U, 
1925, t930and. 19357 How many of bhem. were Indians? 

(b) Will Governmf'nt be plessed to lny on the table ~  

·1Ihowing the number of Secretaries, Joint Secretaries, Deputy Secretaries, 
Assistant Secretaries and Under-Secretaries working wi41h the Government 
·f)f ~  ~ t.lla ~  January of ~ foregoing YiSrS, 8DP how ~~  of 
~ We,f8 Indiapll? . .,' 

n. ~  Sir BIUlrY OraUE: (a) Information relating to the ~ 
ilentageof Indianll in the All-India Services in 1921 is contained in the 
-etatem8Qt laid ~ ~  in reply to question No. 170 on the 15th 
ljeptember, 192J. Information 8S to tbe number of EuropeaniJ and 
Indi$.Da in the All-India Servica, ~ . the ~ January of eaph of the ~  
~ t.q 1984 is contained in the annual returns showing the ~  

of the Superior Civil Services, copies of which are available in the Lib1-'&fY 
of the House. The collection of the information in the form asked for 'by 
.thJl ~  M~  i.fl., by ~  ~ ~ ~ ~ tim:e 
and labour, but I bope the statements to ",hic)). T refer 'Will meet hiB 
requirements. .. " ....,. 

(b) IofoWlllotion is being collected and will be IM,id.pn the: table m due 
~  

SHORT NQ'l'JC]!l QUJjlSTIONS A.Np ANSWERS. 

REDUOTION or THE BRITISHELEI\IBNT IN THE INDIAN ARMY. 
, . . . . ~ . " 

.... '1'. S. AvlDllbI1tngam Ohettlar: Will Governm:ent state: 

(a) whether they are aware of the speech made by His Excellency 
lJ Npo the Com.D1Bnder-in-Chief in the Oouncil of . State 

fl. on the 25th February, 193!§, in l'epl,. to the Honour-
able 1tai B/Ioha.dut ~  Resolution, urging a. Bubltan-
tial reduction of the British element in the Indian Army; 

(b) when the expert enquiry referred to in the speech was made; 

(9") whotbe memb8,l,'s of the. enq.uiry were; 
(d) what the terms of the enquiry we:oe; 

(e) when the expert enquiry committee submitted their report; 

(f) whether they are prepSTed to place the report on the tab\e of 
this House; if not, why not; and . ".. 

(g) what the main recommendations of the expert committee are? 

~ .• ' :a.J'. 'lottePam: (a) Yes . 
. (b) The iJ1vestigation 8tarted in April, 1981. 

(Q) It Wat oonqu"W by His ExceUency 6heOammander-in-QhieI .1Ki 
members of his stat!. .. 
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(d) The terms of the enquiry followed the terms of the Resolution of 
the Defence Sub-Committee of the first Round Table Conference, which 
read 8'8 follows: 

"The Committee all!O recognise the great importance att.ached by Indien tholllil' 
to the reduction of the numLer of British troop. in India to the lowMt poMible flgun 
and cODlIider that the questioD should form the subject of early expert invemgat.ioD." 

(e) 18th June, 1931. 

(f) No. It is a confidential document. 

(g) 'fhe results of the enquiry were published in a Preas Oommunique 
issued on the 21st December, 1933-a copY of which I shall be glad to place 
in the Library of the House. The main reconune.ndation was that there 
should be no immediate reduction in the numbers of British troops on 
the Indian Establishment, pBTtly because those numbers had already . been 
reduced by about 20,000 since the war and' partly· because the present 
~  for the Indianisation of the India.n Army include4 the gradual 
replacement of certain. British Unit!! by Indian Units, which would in 
itself in'volve an 8'Utomatic reduction in the number of British troops as. 
time went on. 

Mr. T.' S. AvtnublU'll-.a1 Ohettiar: At the present pace, may I know 
how many years it will take for the Indian Army to be Indianised? 

Mr. G. B . .,. To\teDham: At the present rate, it should be obvious to-
anybody who is not a congenital idiot that the Indian Army will never be-
Indianised. 

(Ories of "Shame" from the Opposition Benches.) 

Mr. T. S. AvtD.."mn,&m Ohettlar: What has happened to the Skeen 
and Rawlinson Commit.tees· recommendations? 

Mr. G. R. P. Tott8Dham: Ido not know what the Honourable ~  

melms by the Rawlinson Committee. If the Honourable Member is refer-
ring. to the Shea Committee, His Excellenl;ll the ~  

gave II.n'lI.nswer in the other HOUB6OD thail question a. few claYB ago, which 
was published in the papers. . 

Mr. T. S. AvtDasblltn,am Ohett1ar: I want an answer in this House. 
May I ask for a ruling from the Chair? 

Mr. President (The Honourable Sir Abdur Rahim): There is no queBtion, 
of ruling. 

Mr. G. ]t • .,. Tottenh&m: I am shortly going to anBwer a long short 
notice question by ~  Satyamurti on the subject of the Indianisatjl)n ot 
the Indian Army proper. ~  Avinashilingam Chettiar's queBtion dealt 
with the reduotion of British troops. He is now asking Bupplementa.ry 
questions about the lndianisation of the Indian Army. I shall deal with. 
that in reply to the next question. 
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llmtANISATION OI'DDI. INDIAN Alun'. 

Mr. S. Satyamurt1: Will Government be pleased to state: 
(a) whether they recently examined the whole question of the 
, Indianisation of the Army; 
(b) if so, the. nature of the enquiry, the time when it was made 

and the names and qualifications of those who madetbe 
enquiry; 

(c) the place or the places where the enquiry was made;· 
(d) whether any Indian witnesses were examined, or whether in 

any other manner, Indian opinion, expert or lsy, was con-
sulted and if not, why not; 

(e) whether the result.s of the enquiry were submitted to the Gov-
emment of India, or sent directly to the Committee of Im-
perial Defence; 

(f) whether they made any recommendation thereon; 
(g) whether the Government of India 8S a whole were or were not 

consulted, and if they were not, why not? 
(h) the time and manner of the consideration of this question by 

the Committee of Imperial Defence; 
(i) the time when the views of Ris Majesty's Government were 

conveyed to the Government of India and what those views 
were; 

(j) whether the Government of India as a whole considered these 
views and accepted them; 

(k) whether the Government of India had any disrcetion in the 
matter; and 

(1) why the Government of India agreed to the proportion of thre& 
tp one British to Indian in the Indian Army? 

Mr. G ••. J'. TotteDham: I think it would be of more value to the 
Honourable Member and to the House if I were to give a general answer 
to his question instead of replying to each part of it separately. In doing 
10 I shan endeavour to give the information that he asks for. The'speoific 
recommendations of the Defelice 8ub-Committee of the First Round Table 
Conference were, firstly, thut there should be an immediate and sub-
s1JBntial increase in the rate of IndianisBtion within the Indian Army pro-

~ and that a Training College should be started in India for that purpose; 
and, secondly, that there should be an expert enquiry into the possibility 
of reducing the number of British Troops on the Indian establishment. 
These two recommendations, although necessarily interconnected, were for-
mulated separately and were dealt with sepllTately, I have already given 
an answer regarding the expert enquiry into the possibility of reducing 
British troops. In this answer, I shall confine myself to the Indianisation 
of the Indian Army proper, that is to say the repltrCement of British by 
Indian officers in that Army. It is clear however from the last part of 

the question which suggests that the Government of India have accepted 
a ratio of three British to one Indian in the Indian Army that the Honour-
able Member is under a misapprehension which I musL first endeavour t(> 
remove. Neither His Majesty's Government nor the Government of India 
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have ever ~  ~  ~ ~  i!ld Indian personnel 
within the Indian' A ~  fn the ~  ranks, wliich are, and always 
have been, ,almost entirely ~  or in 14e higher ~  ~  ~
p,aratively recent ~  have been entirely British. tn tp,e pghting units 
nf the Army in India as a. whole, i.e., ~  the !J).di'ap. Army and the 
British Army on the Indian establiBhment taken together, there are about; 
«1,000, British and 1.20,0Q0 JndiJ\ns, that is tQ iIlJ,y B ~ ratio is 

~ one liritish ~ two IndiaAa. III Iin,Iniantry Brigadtt the proportion 
of Indians is even higher. There are ordinarily QIl' BJ'itish and three 
Indian ~  i.p lit Brigade. 

Returning ndY to the ,q\lestion of the Indianisation of the India]). Army-
ono oithA' first Meplofithe 'pre&fIDt Commander-in-Dhief shortly after 
his arrival in India at the end of 'lg.QO ivras tIO re-eumme the whole quell-
til;)Jl in the ~  Q£ t4e f!\lcommendotiQl1s of the Round l'abl@ Comerence. 
TIte ~  saheme £Or the complete India'I)isl;I.tiQoof, orin other 
-words the total replacement of British by ~ ~ in, the units re-
quired to make up a Division of all arms anq a Cavalry Brigade, together 
with a due proportion of BlIthe anciUary and non-combatant departments 
'which Berve1Jhe needll of theae two wa.r formations, This ,scheme repre-
sented an advance of about, 100 per cent. in Cavalry an4 Infantry alone, 
QJl tb.e ,ilc,beme' that had hithe/.'to been in force and ~  WaJ> known as 
the 'eight unit'-scheme.. ~  ~ ~  the ~ ~  0;. Indian Com-
missioned officers for the nrst time in other branches, of the Army such 
'-.as AttU1ei-y ~  Engineers. The Commander-in-Chief's proposals were 
"accepted. by the Government of India, who ~  them for sanc-
tiOI?-to His M ~ Government in April, 1931. Hjs Ml!ojesty's GoveljD.-
-meht :sstle()ioned the scheme witholtt alteration in August, 1981. Before 
doing so the Committee of Imperia.l Defence was probabiy consulted (I 

~ ~ ~ ~~  point); hut I hope I bavemade it 
sufficiently clear that the initiative throughout hiy with. the Government 
of India on the advice of, His E.eellency the Commsllder-in-Chie£ 8'Ild 
that there is no question ~ ~  of tbe GoverOJllOpt of India's not having 
been consulted or 'not haviDg had any'discretion in the matter. 

While' theseptopos8.ls of the Government \)flndia were ~  1be,'con-
sideratiOn -of His Maje&ty'wGovemment during the summer of ~  9 
'Oommittee un. the :Chairmanllhip of Hie Excellency the Commander-In-
-Chief met·to oonsidet' this ~  'Of st&l'ting an Indian MiHtarY' A ~ 
in Inclie.. This Committee contained the following non-official Indillon 
memb6l'B: 

Sir Abdur Ea:him, Sir P. 8. Sivaswatpy Aiyer, Rao BahaqUf ~ 
~  Ram, Dr. B. 8. Moonje, Mr. S. N. Mukllrji, Captain S ~ M ~ 
mad Khan, Lieut. ~  Singh Bahadur and (for the Indian Statel!) M ~  
~  ~  C910ne1 1--achman ~ ~  and L ~  M ~ ~ 

-:Beg. ' 

Although it W&Il not part of tbe terms of reference to tha.t ~ 

to discuss ~ rate anll methode of Indianisation, the Indian membet's 
were in fact given an opportunity to expre8s their views on this subject 
and 4IOme of them did 80 in So lengthy leries of separate minutes' whieh 
were ~  alomg witit the report.' These minutes expl'es8eCl dtfllerem 
,TieWI as to tOe paM and method. of IndianintiOft, but tl\ere. "'al ~ 
'J'eOOgNflion of tDefAot that 'Ute ~  aelMlme 4id' ~ 
.ent' (J very eoMiderabie advance. '  . , 
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In flWt ,..hile ditetmions were, andetm ~ ~  'ob mahy other 
iMu. ~  out of ~  Round ''table Conference" tbiaparti,9War reC!;)ID-, 
~ *alt gf>ien ~ ~ to witlfOittt, dtday;' and the prolI'lpt action 
~ by HI8 Exeellency the Commander-in-Chief d.id ~  ~  ~ ~ 

and substantial increase in the rate of IndianisatlOn. It IS this scheme 
which is now in full working order and which is ~ ~  
sympathetically carried out by the militaTj' authorities. ,. . . -

1Ir. S. 9atyamurti: I am obliged to the Army S ~  forgiving a. 
very full and elaborate answer, but may I ask one!;)r two supplementary 
queatiotll! , May I know the reason why the Government of India h."., 
decided that there can be no further reduction in the strength of Britiab. 
ttobPS in tndlli? 

Kt. G. :a.!'. 'l'ottiDham: That, Sir, was explained by His Excellenoy 
the Commander-in-Chief the other day. As His Excellency said, we are 
at the present moment embarking upon an experiment ~ In.dian. ~  
tulildian Army. ~ the ~  of'thdtexperi,ment, that ie, while, 
iii i. in an experimental stage, Ells Majesty's GOvernment anq the Govern-
ment ot India do Mt cotillider it advisable to reduce the;British Arml, 
below the strength at which it is at prellent, in view of the. fact thatlt. 
h .. already been decrened by ont twenty-thbuaand since before the war, . 
and also in view of, the fact that th1l proce8B of rndianisationby itself will 
automatically involve a gradual reduction ~  British troops in this country. 

JIr. 8. Satyamurtl: Is it or is it not a fact that, for purposes of Im-
perial defence, the Imperial Governmehtinsist on this number being kept 
in India. and not for the purpose of Indian defence, but for the purposes 
of Imperial defence? . 

Mr. G. it ..... Tottenham: No, Sir, that is not a fact. 

JIr. S. Sataymurtl: May I ask .... 

1Ir. Pz8lldtDt (The Honourable Sir Abdur R8him): Order, order. The 
House cannot have a debate on that. The House has had a .tatemen' 
giving very full part.iculars. and Honourable Members will have a further 

~  of discussing this matter of Indianisation later on, 

JIr ... Clhla8udd1n: Sir, may I ask a supplementary question? 

JIr. :l'teatdent (The Honourable Sir Abdur Rahim): Order, order. The 
Chair cannot allow any further supplementary questions. Mr. Asaf Ali. 

AVERAGE ANNUAL INCOME E~ HEAD IN INDIA AND INCIDENOB 01' TAXATION. 

JIr. It. Aaaf All: (a) Will Government be pleased to state the a.verage 
annual income pcr head in India (i) before the Great War, '(ii) during the 
years 1918-24, and (iii) now? 

(b) Will Government also be pleased to state the incidence of taxa.tion 
in corresponding yeRTs ? ' 

(c) Will Government be pleased to state the averAge Annuai income 
per head during the same periods in England and a180 the inoidmoe of 
taxation in coi'responding years? 



~ . ,LEGISLATIVB A.SSEHBLY. [5TH MABOR 1985. 

. The JloDOlU'able Sir .Tames GriU: (8') The Honourable Member will 
find a list of the estimates which have been made £rom time to ·timeof 
per04pita incOme in India on page 162, Volume II of "Indian Econontice" . 
by G: B. Jather and S. G. Beri. There are no more recent estimates thal1 
the la:st of those there shewn. . 

JIr .•• Asai .All: May I have it again, Sir? 

The Honourable Sir .Tames Grigg: I will lend you a copy. 

(b) A statement giving the average figures since 1911-12 is laid on the 
table. This is of course misleading because it leaves out of (l'Ccount local 
(as apart from provincial) taxation and it ignores the fact that the burden 
of import duties is greater and in many instances very much greater than 
the burden as measured by the sums which actually accrue to the Trea-
sury . 

. (c) Some estimates of national income are given on pages 166-167 of 
the above mentioned volume. As regards the taxation per head, I have 
been unable at this short notice to lay my hands upon the most up to date 
information but my recollection is: (a) that Lord Snowden stated that 
national and municipal taxation together now take something like 25 per 
cent. of the national income and (b) that the corresponding pre-war figure 
was in the neighbourhood of 10 per cent. 

1911·12 

1912·13 

1913·14 

19U·1I 

1916·16 

1916·17 

1917·18 

1918·19 

1919·20 

1920.21 

J{'21.21 

1922·23 

1923.24 

192'·26 

1921'\·26 

INDIA. 

Incidence of Taxation. 
Re ••• p. 

2 11 8 

2 13 10 

J 16 0 

2 13 7 

2 13 10 

a , J 

3 D 10 

3 n 8 

4 9 3 

4 14 2 

6 0 4 

5 4 15 

II 15 7 

II 1\ II 

I 1\ 7 



.i: 

1.8 .... 27 

1927-28 

1928-20 

1929-30 

1930-31 

1981-32 

1832.33 

1983-34 

1934·36 

SHORT NOTIOB QU.STIONS AND ANSWBRS. 

Rs .•. p. 

& 411 

II 15 0 

II II 0 

a II 8 

4 11 6 

." 12 IS 

'16 , 
, 14 10 

4 10 'I 

Mr. B. Du: May I inquire which one of the p6r 04pita rates of inoome, 
8S given in the statement in that book, does the Honourable the Finance 
Member himself acoept-because it varies from Re. 26 to Be_ 100 plf' 
capna IIi;; given by different financial and economic experta? 

The Bou01U'&ble Sir Jam .. Grtu: I would not be rash elloU@h to accept 
any of them., h8'Vinghad some experience of the mechanics of making 
"8stirnates of the national income in England. (Laughter.) 

Mr. B. D88: Does the Honourable Member agree that the correct "., 
"pit4 income is something like Be. 80 and n.ot higher? 

The Bonourable Sir J&lD88 Gnu: The Honourable Member is stating 
his own calculation. 

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The 
Chair desires to mention to the House that this really is not a proper 
"Subject for a short· notice question. This was allowed, but the Chair does 
not want this to be taken as a precedent for the future. (Hear, hear.) 

MOTION FOR ADJOURNMENT. 
IMPENDING EXECUTION Oll' ONE ABDUL QUAIYUM lI'OB MURDD IN SIND. 

Mr. President (The Honourable Sir Abdur Rahim): I have received 
notice of a motion for adjournment from an Honourable Member, Mr. 
K. L. Gauba, and I have to inform him and the House that that motion for 
adjournment hIlS been disallowE'd by His Excel!ency the Governor General 
under rule 22 (2) on the ground that the motion cannot be moved without 
·detriment to the public interest. 

Mr. S. Sityamurtl (Madras City: Non·Muhammadan Urban): What is 
the motion, Sir? 

Mr. Prestdent (The Honourable Sir Abdur Rahim): The motion relate. 
to the impending execution of one Abdul Quayum on 8' conviction and 
sentence for murder in Sind. 

Mr. E. L. Gauba (East Cent.ral Punjab: Muhammadan): On a point of 
order, Sir, I would ask the ruling of the Chair whether the communica-
tion of the Governor General is intra "ires or ultra "ire. of the Governor 
Gener8'l? 
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Mr. ~  (The Honourable Sir Abdur Rahim): Order, order, If" 
the Honourable Member looks ul? the rule referred to, he will find that the-
Governor General has the power to ~  a motion of this nature on 
the ground which has been stated.' . 

1Ir. E. L. Gauba: No, :Mr. President,' I would 'refer you to rille 22 (2) 
under which the Governor General nas aisaHowed the discussion of this. 
motion, and I would submit, Sir, that it is not yet a motion before the 
House. The Governor General has 'no right 'to }1reveflt a' M ~  from 
bringing forward a motien .  .  .  . 

(At this stage the Honourable Sir. Henry Craik. Ho,me :t>1ember. rose). 

1Ir. Prdtdent ('1'he HonouraBle Sir Abdur, Rahim):. WhCLt is .the point. 
of order of the Honourable Mr. Gauba? 

Kr. It. L. Gauba: My point ~  thlrt the Governor General can 
rule out II. motion onCE! it is a ~  tha.t ~  under rule.21 (2) ~  
leave has been granted by the ROllse; but ihe Governor Genal'al 'has no· 

~  to preYfllt Ie Member ~ ashing for leave to moye 0. motion. ~ 
hear.) '. .  . 

•. PreIIdtBt (Tbe Honour&ble Sir Abdur Bahinl):',I.'he Ohair Goes Dot 
think' that the point of order railed by the HODOurabie Memba&' ia a valicl 
oue. It is quite cleat' ftom rule ~  (t) that: 

""l'hit ~  ~  ,.., _Mlml,' ~  :1t8 .... r...,w, .. ~ .. lor 
adjournment under rule Ut ~ ~ ,CQDfent ~ ~ ~ ~~  ~  it.., ••. 
does 80, the adjournment Rhall not Le permItted by the PreSlaent, And no furtb ... 
dillCuaion cd t.M moQOn _hall take place." 

That, the Chair holds, means that when a notice of lr motion f01"-
adjournment hM been given, it is open to the Governor General at any 
stage to disallow it, snd then1ihe President cannot take any further step. 
in (!ODneetion *ith thlit motion. 

JIr. It. L. Gauba: May I point out, Sir ..... 

Kr. Prestd8D\ (The Honourable SIr Abdur ~  Order, order. The-
Chair l'I'dtfgf.etl itll ~  

S A ~M  LA!» ON THE TABLE. 

Jl'r.fOTma.tion pTQmi8ed in reply to U1'I.sta"ed questions N".. 199 4fII 18()\ 
a8ked by Palldit SatyendTa Nath Sen on the 811t Auguit, 1984. 

A~ M  OJ' LILLOCMd' APP1\EN'l'IOKS At TBAm EUIIIWDB. 

129. (a), tel ~ (e}. The.detailp of the trai,!ing ~  by Mr. K .. ~  the AiI.glo-. 
Iridian A ~  ~  W r\bd tlhe ooaslIJera\lOOI art wllwb iri. ~  
bued will ·be fOllJld in the repi,w pari. (e) of q1Altion No. 375, laid on the taole 
of the House on the 19th July, 1934 . 
. (b) Qovernment lire infoMm,d that th,> minimum Rtanilard of p&li IDIirkl i. 30 ;.r-
cen\. 

(C') Yea . 
. ,Il) Yel. 
\g) A copy of Mr. Key.' certificate i.e appended. 
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EAST IND.IAN RAILWAY. 
ApPRENTICES' TlWHNIOAL S<JllOOL, .TAMALPUn. 

[i'uUObune ~  

'1<6'11 

No.. 112. 

C('I'tilied that C. ~ studied int,4t., above -School 101' a. Pl;\l·jQd of five yeal's anrl 
attended'lectures and praetical ~  in the 'following subjects : 

Applied Mechanics; Hent Engim!a, Mechanica.l Drawing, Electrical Engineering, 
Workshop Theory, Mathematics, Phyeica ~  Chemistry. , 

, His geoel'al conduot has been excellent, ptO!l'C.' f.tr and he is placed in the llecond 
Division. . 

(8d.) E. E. L. GRUNDY, 
B.Sc.,A.M.I.E.E., 

A.M.I.Mech.E., A.LA.E. 
Principal. 

(Sd.) G. TRIMM] NO .. 

• Dy. Chiof Mechanical Engin"'!'I', 
and Vice Chairman, 

Jamalpur. dated the 11th February 1930. 

ApPOINTMENT OF LILLOOAH ApPlUINTIOES. 
130. (a) Agent, East Indian Railway, reports: 

that he now findR that the reason for return of two apprentices viz., MeaBn. P. N. 
Dutt and T. C. Ghosh was not unsatisfactory working and il'regular attend-
ance IlS previou8ly alated. ' 

(L) The Agent reports that the roply to thest· quetitions are in the negative. 
. (c) (i) The details of t.he training received by Mr. Keys, .the Anglo·Indian e;z;· 

Apprentice I'eferred to and t.he consideratiolls on .which his selection was bl\sed will bit 
found in the reply to part (c) of question No. 375 laid on the table of the House on 
the 19th July, 1934 . 

. (ii) Does not, arise. 
(d) and (e) Reference is invited to the reply given to part. (e) of question No. 631 

a&ked by Mr. Bhupat SinJih on the 4th March, 1932. Governmtnt understand that when 
vacancies occur 'on the East Indian Railway ill ~  it may be decided to appoint 
~  e;z;·apprenticeathese two apprentices Will b" called for aelection and their 
claims will be considered along with other apprentices. 

(f) Does not arise. 
" 

Information promised in reply to starTed question No. 6 a.kea btl 
Dr, Ziauddin Ahmad on the 5th FtJ&rua:ry, 1986. 

INCONVENIENOE CAU8ED TO RoAD TRAFFIO BY OL08ING TO BRIDGB OVlm THE 
GANGES MEAR BBNARE8. 

(a) Yes. 
(b) The Gange. bridge is common to road and railway traffic. 
(c) The bridge i. clolled for road traffic when an up goOdII train leaves Mogh .. 1 Barai, 

0.8 goods trains cannot be ItopPed at tho outer rigual.for fear of a breakdown dUB to 
gradient. In the caee of JIUI8IlIff'r trains, however, 'he loads are much lighter aTld the 
bridge is, therefore, closed only when .P!'llIenger. trains leave Bichllpllr. As regards 
down traina, pasllenger and goods, the bridge is dOlled when' the trains leave Benarel, 

(d) The bridge is sometimes kept ~  for a period of about fOllr hourll, but t\1iH. 
is with regard to the slow moving road vehicles only, fut· rOAd vebicltltaPe ~  
to go through whenever there ~ an interval of not less than twenty minuteH ~  
train bloch over the bridie. . ,,' . . 

(e) The IIlQ88tion of stOpping traill8 on either side of t.be ~  to give precedence 
to road traftlc II imp1'1\Cticable &8 it. would involve lleriou.' diillocation of the movement 
81 rail traffic. . . 

Plana /U'j! in COUI'IM! of pi-eparatiOD for the regir!lerill. of ,the bridge; ~ provilion of 
mdepEindent accnmmodatioJl for n.d trdIi: will be"' I18ttlecl' in CoDIIultation wit-h tu 
I_I Govel'llmeD' whell ct.ipa aN lull, tot 0111.. . • 
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Information promi8ed in reply to 8tarred que8tion No. 87 a8ked by Sardar 
Sant Singh on the 5th February, 1985. 

UNQUALIFIED CLERKS IN THB GOVERNMENT OF INDIA DEPARTMENTS. 

Statemen.t 8M wing tAe namu. eto., oj unqualifted men. emploJ6d in the Gove,'nmenloJ 
India Seoretariat. . 

Name of 
Department. 

Names of unqualified men 
employed OD. 1st Ja luary 

1935. 

Education, Health Mr. Na'lhria Ram 
and Lands. 

Legisilltive 

Legislative 
eembly. 

Industries 
Labour. 

Reforms 

Home 

As-

and Mr. K. K. Misra 
" S. P. Sarma 
.. Iqbal Singh 

Mr. Qian Chand 
Roshan Lal 
J. Robinson 

.. Kashmiri Lal 

.. Abdul Haq 
.. Amir Singh 
.. AhmAd SJid 
" K. V. Padmanabhan 
.. M. D. Malak 
" G. L. Varma 

Mr. Babu Ram Sharma 
.. T. N. Chatterjee 
" N. Chatterjee 
.. T. Dorair.jan 
.. J. C. Paul 
" P. K. Roy 
.. M. M. Roy 
., Zamir Hu .. ln 
" P. Pee.ohey. 
" A. R. Qadri 
•• K.",aI Ki8ban 

Military Flnenoe. Mr. E. J. Menziea 

Finanoe " R. K. Tannan 
.. N. Banflrjee 
" Mohindn. Sen 
.. M. S. Thakur 

MoM. Sharif 

Division in 
whioh 

employed. 

Length of 
aerriee On let 

January 1936. 

Y. l\f. D. 

. Sh tilltioal clerk 0 R 1;3 

" 

.' 
Third 

" 

E:eoond 
Third 
Seoond 
Third 

Secona • 

Third 

Third 

" .. 
Third 

Third 

" . .. . " 

2 
2 
2 

1 
0 
0 
0 
2 
0 

4 
4 
4 
4 
4 
3 
2 
2 
1 
0 
9 

0 

1 
0 
0 
0 . 4) 

4, 29 
6 12 
6 0 

11 1.3 
10 0 
11 0 
8 16. 
7 1:; 
2 16 
8 0 
7 0 

11 0 
0 20 

7 11 
8 7 
7 (J 

6 5 
/I 23 
2 ')-_0 

11 12 
7 23 
'8 12 
0 22 
0 U 

:I 24 

1 21 
6 240 
1 17 
0 19 

·0 ltV 
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Name ~ of unqualified men ! Division in Lelllt,h of 
of employed on whieh sendee on 1st 

'Department. 1st January, 1995. employed. January. 1935. 

Y. M. D. 
.Army Mr • H. K. Ghazi Third 2 11 I 

C. L. Kohli .. 2 II 7 .. Rattan Lal Sharma .. 2 24 .. Krishna. Da.tta 2 ~ 

" B. C. Das Gupta 11 19 .. M.L. De 10 16 

" M. M. Butt 0 11 20 .. Brijsnand 0 4 10 
Mrs. 1. M. Collins 0 4 2 
Mr. A. Wahid 0 3 13 .. V. D. Khanna 0 1 23 
Miss J. Fairliul'llt 0 18 
Mr. R. R. Batt 0 10 21 .. Waizl1ddin 0 3 5 

Foreign and Politi. Mr. S. K. Ayangar Firllt 4 6 28 
ca.1. .. T. C. L. Shah 3 10 15 .. O. R. Chaubel 1 8 115 

C. K. Maru 8econd ~ ~ 

T. R. Chaubal 8 I, .. .. D. Y. Pradhan .. I!> 15 
B. B. Benjamin 8 J.') .. Sher Mohammad Khan . Third • 9 28 
S. K. NWldy , 2 0 .. Abdul Rahman • 25 .. O. B. Qkosh . , I a 

" Mohammad Aslam Khan .. 2 6 \I .. Sarnagat Singh 
I' 2 CI 8 .. D. D.8harma " 2 3 ,j 

Bo.bibulla Jan ,. 2 2 .. 
Mrs. M. S. HOIlley .. 2 29 
Mias. Q. L. RobwtllDn " 2 I 10 
Mr. Nabi·ul·Baun .. 2 ~ 6 

" M. S. Sharma .. 2 I 2 .. Teja Singh " J! 1 0 .. Banwari Lal .. 1 /) 8 .. S. K.Roy .. 3 11 .. ABII1a' Ali , . 1 2 9 .. Tui'ail Ahmad 0 IS 21S .. A. Narsinga Reo 0 3 15 .. C. Jacob " 0 2 0 .. Mohainmad Tahir. " 0 2 0 .. C. R. DeMIIfJI'Y " 0 0 J9 .. K. P. Bole. .. 0 0 19 .. Mobaaull8d "RaIq. " 0 0 19 
N. N. K.ue; '.'i' ' .. i' \ . 

0 0 19 .. .' . .. 
.2 
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Name Names of unqualified ·mtm Divieion in Length of 
of employed on whioh servioe on lst. 

Department, 1st January. 1985. employed. January. 1981', 

y, M. D . 
Railway Mr. Radha Behari . Third • *5 8 18 

" M. N. Chatterjee .. *IS 9 16 .. Harbane Lal *. 11 28 .. C. L. Bery *0 8 18· .. Nia6r Ahmad .. *3 0 19 .. K. M. Murtuza *2 4 1 .. M. 1'. Kaioker *1 11 10-.. Bansi Ram " *1 2 9· .. S. M. Said , .. *0 10 9 .. R. Narasinham ·0 2 26 .. N. V. Subramaniam 0 1 0 .. Mohammad nux .. 0 1 0, 

" R. K. Vankatasan ·0 2 22 .. P. V. Rangaswami o' 0 0 29' .. S. M. Masud " 0 0 ~ 

... M. N. Ramohandram .. 0 0 Hi 

('ommel'oe . Mr. Ehsan·ul Haq First 4 5 0 .. M. M. Siddique Third 4 5 0' 
f> Sukhdev Kumar 

" 1 4 0 

" A. N. Fegredo .. 0 11 0 .. L. R, Dhami 0 10 0 .. NandIal " 0 5 0, 

" A. N. Chopra Stenographer. 2 8 o· .. B. N. Charla 0 5 0' 

Imperial Council Mr. Hllr Dayal , Third 0 8 OW 
of Agricultural 
Research. 

Information promiBed in reply to staTTed questionB NOB. 95 lind 97 aBked 
by Mr. M. ABaf Ali on Woe 11th lI'ebf'U4ry, 1935. 

PtJBLi9ATION OF 'I'HE DELB;I PROVINOIAL, BULLETIN. 

·95 and .'3T. 3,000 copies are publiehed.' Twelve separate ia'auea per month in 
English, Urdu and Hindi were publiahed in 1933. The Bulletin il now published 
IIpproximately at the lame intervals. The total expenditlU'e inC'Urred during the year. 
~  to 1934 on the publication of the Bulletin i ... foUo'WI : 

1932 
1988 . 
19S, 

R8. 

5,724 
5,021 
,,020 
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No 80parate flgut .. es for. printing,. editiJlg and circulat.ion are available. The ex· 
penditure ~ been mainly JJlet . by ~  . 

2. There are no regub.r ~  of ~  Bulletin. Copies bave be;en ~  ~  
aa distributeli free. Informabon a. to the mcome from tbe .. Ie of COpl81 18 not avall· 
able. The work of editing and management i. carried out under 'be ~  luper-
vi.ioll of the Industrial Surveyor (now S ~~  of Industries), Delhi. 

Information promised in reply to the secof/.a part of starred question 
No. 159 asked by Mr. V. V. Gin on the 19th Febru4'11. 1936. 

ESTIMATED AMOUNT OF WAOBS TO BB PAID TO RAILWAY LABon IN IHJ)IA. 
The estimated amount of wages to be paid to Railway labour in India during 1936-36 

in respect of the worke progremme for that ylial' i. approximately R.I. 671 lakhl. 

Information promised in reply to darred. question No. 18J 48"ed by Beth 
Haji Abd.oola Haroon on the 12th February, 1935. 

ABSBSSMENT WITH EXCISB DUTY 01' KHANDSARI SUGAR FACTORIES. 

(a) Yea. They arc not required to be registered under the Act. The number of 
factories assessed is 143. The Government of the United Provinee. have intimated that 
information could not bl'! had from all districts. The number of factories aasessed viz. 
110 in United Provinces has been included in the above figure. 

(b) .A. already stated in (a) above Bugar factories are not required to be registered 
under the Act. The amount of excise duty recovered 80 far from these factoriel i. 
RI. 72,283-5-2. 
(c) Yes. The total number of Khandaari sugar factoriel which do not come within 

the definition of thc Sugar (Excise Duty) Act, 1394, in all provinces except the United 
Proviuces, is 621. There are a large number of Khandsari concerns in the United Pro-
:vinc ... but no figures aro available showing their number or the quantity of lugar 
produced by them. The local Government report that they have undertaken to ascertain 
the ~  amount ~  sugar produced. by Khandsari factories but the results of the 
enqUIry will not be avaIlable for Borne tIme yet. Bo far &8 the other provinces are 
concerned the information it given below; 

Province to which the 
factories belong. 

Bombay 

A88ftm 

Central Provinces 

Bengal 

Punjab 

• 
Madrae 

Bihar and Oriasa 

Number of 
Khand.ri 
sugar factories 
which do not Quantity of sugar produced. 
come within 
t·he definition of 
the Act. 

3 Figures not available. 

473 

15 

521 

No manufacture. 

Negligible. 

8 factoriee produce 26 m&UDde per day; 
output of others not known. 

The average ,\u&ntity produoed at eaoh 
factory dunng the year 1933·34 was 
238 maunds • 

2,240 maunds 16 seen up to the end of 
.June 1934. 

Half a maUDd on an average per day at 
each factory. 
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Information proMi8ed in Teply to part (/I) of .ta1T6d queetion No. BIll /liked. 
by S6th 'Haji Abdoola H4'roon on the 18th F6bTtl41'y, 1985. 

ASSEssnNT WITUExOISE DUTY 01' SUGAR FAOTORIES IN THE INDIAN STATES. 

(a) There are 11 sugar factories in the Indian B ~  

Information promi8ed in reply to 8tarred que8tion No. 224 tUked by 
Mr. S. Satyamurti on the 14th February, 1935. 

REVOLUTIONARY PERSONS OONVICTBD IN PR0:vINOBS. 

~  showing the .number oj perso,ns (a) who are RtiU lmclergoing imprisonment/or 
crtmes oj /I lef'rorut ,./ltiolre com",.",d 'bqore 1920, ~ (6) who 'were conVicted !Ol' 
such crtmflB during the period 1920 to April 1930. 

Terrorist prisoners still undergoiui impriRonment forurimes oommitted before 1920. 

Provinoe. 

Madras 

Bombay 

Bengal 

United Pro. 
vinoes. 
Punjab 

No. 
a..e in 
whioh 
oonvicted. 

\ 
I 
I 

I 

Unfinished 
term of 

imprisonment. 

-1--------
i 
1 

! 
I 
I 

Remarks. 

2 Gujrat riots (1) .91 years . ! One of them was ~  
oase of 1919. "'?thout rem1s'l ring.leader in the Vir' I 

810n. ~  5 amgaum riots and an· 
years WIthout other was one of the 
remission. \ murderers of a polioe I' 

oonstable in the riote 
i at Ahmedabad. Their t 
\ cases will be reconsi. 
, dered by the local Go. 'I 

vernment when eaoh. 
i of them has served 20 i 
\ 
years' imprisonment 
inCluding remission. 

2 Shil?pur Da· A~  7 yeare \ Both .. ~  prisoners I 
~ ~ m each oa8e. I were oonditionally reo i 

I. laMed in 1926, but i 
I were reoommil,.ted to: 
. jail 1932 for failing to I 
i oomply with the terms i 
of their bonds. It is , 
not proposed to releaRe; 
t,hem prematurely. . I 

.. I 
15 One was con· I 11 h  . . 

.  t d' th IA t  e prISOners No deoiRion bas been 
Vl0 e In e d' . 
1914 _ l!I lI?'eun ergolng reached regardIng the 
Lahore Con· I life. ~ date of release of 
. whtoh B:re In· theRe prisoners. 

8 p  1 r  a 0 y determInate. 
Cuo; and 
the otherB 
in oonnec· 
tion with '\ 
the diRtur· 
banlleB in I 
the Punjab! 
in 1919. I 

• 

li 

59 

~ 

79 
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~ ~  ,d! 
Unftniahed 

Ii;::lo 
Caeeln .... ""IN d 

Provinee. No. whioh term of Remarks. s,'i ~ f;i 
cOnvioted. impJilJOtlirl"rtt. ~  -

~ ~  
--, s Q,< 

-----_.----
fo4 ___ 

Burma .. . . . . .'. . . 
Bihar and 

' , 
14 · , .. 

Ori!j8a. 

Central Pro· .. .. .. 
vinoeR. 

Assam · . .. .. .. 
N.W.F.P. · . .. . . 
org · . .. '. .. .. 

Delhi · . .. 2 

Ajmer,Mar· .. .. . . . . .. 
ware. 

Total 
~ ----:---------1:97 

I I 

Information promiBed in reply to ettJTf'ed queetion No. B47 /lBked by 
Mr. A. K. Fuslul Huq on the U,th February, 1935. 

BENOAr.J MUSLIMS APPOINTED IN THE SUPERIOR GRADE OF THE CUSTOMS 

DBPABTHlIINT. 

Calcutta 

Bombay 

Karaohi 

Madras 

Rangoon. 

Cbitt&jloDg 

Total number of appointmentll.! Number of Bengali Mubam. 
madanp. 

------------,-
AP.FaiS',' preven'j' Minis· ,'APprai .. ,: Prl'ven. I Mini/!. 
lng. tive. terial. lng.! tive. I terial. 

7 

20 ' 

16 

7 

2 

---1----' .. ---,--------1------
48 

21 

6 

4 

21 

4: 

36 

66 

28 

14 

15 

3 

3 ! 7 

2 

• Inoluding one retrenohed olerk re·appolnted. 
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Inj01'fN4timqJf'omil6d in reply to part (e) of ,taTTed question No. 499 asked 
by Mr. Muhammad Nauman on the 28rd February, 1986. 

ComrUNAL INEQUALITY Il'{ THE A ~SA  AUDIT DBl'ARTMBNT, B A~ AND 
Oma .... , 

(e) It is not. a fact. 

Information promised in reply to staTTed queation8 N08. 691 and 592 asked 
by Mr. C. N. Muthuranga Mudaliar on the 2'lth February, 1985. 

r'AMINE IN THE CEDED DISTRIOTS IN THE MADRAS PRESIDENCY. 

591. (a) Famine haa been declared only in parte of the Anantapur and Bellary dis-
tricts. No Famine Commiuioner haa beena:rpointed, but the Commissioner of th\l 
Board of Revenue, Madras, J .. and Revf!nue an Settlement, is in charge of the famine 
relief operations. 

(c) Government hrlvfl no information. 
(d) No lIuch committees have been formed, a8 far as Government are aware. 
(f) The area has been subject to famine for rI very long timtl the more serious 

famines hilving occurred in 1876-78, 1891-92 and 1896-97. Famine also occurred in one 
01' other of the ceded districts in the ycar,9 1921-22, 192.5-24, and 1934-35. Test ~  
were started in Bellary digtricta in tho year 19.'11-32, but it provlld unneoe8sary to con-
vert them into relief works. Particulars of the lUtIount spent on famine relief measures 
until the year 1934 are not readily rlvailable, and their compilation would involve a 
great deal of time and labour. 

(g) The information is not readily available. 

FAMINE RELIEF MEASURES IN THE MADRAS PRESIDENOY. 

592. (al Yes. 
(b) There are six relief worh and one test work in the Aniintapur districts, aud two 

relief works !Lnd two test works in the BsUary District. 
(e) A statement giving information for week ,ending 16th February 1935 is 'attached. 
(d) With the exception of one tank work all the rE'lief works now undertaken are. 

roRd works. They are of a permanent naturt> but unr$unerative. 
(e) Yes. One bnk work in AMntapur. 

~  ~  the numfJer oj Worker8 smp'oyed on Me B8f!eral Teat and RelieJ TVo,·Tea!Of' 
the week ending 16th February, 1985 'n the Anantapur an.d BelZary Dtatrict8. 

_1 nalltapur-

Relier Works Tadpatri 

Pen.ukanda-

'faluk. 

Budali-Kottacheruvu Road • 

Penukonda and Hindupur taluk_ 

Palaflamudram and Kot,nur Road 

Pen'tkonda and Hindupur taluk8-

Parigi and Roddam Road 

No. oC workers. 

1,945 

496 

2,442 

1,643 
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1aluk. No. of worun. 
A ~ . 

. Relief Workl·-coned .. Penu/toft./la-

Teat work • 

BelIary dietriot-

Re1ief.WQrks 

Teat works • 

Mavatur tank work 

(]oo'y-:-

Gooty and Nag_mudram road 

Anantapur WIIk. 

SirupPJ14 

AI\l1' • 

Bellar,. 

Rayadrug 

2,031 

928 

801 

686 

, For tho PllrpOIle of 1FIIggS workers are divided into three olae ... , and no diatinotion ia 
made on tJio pound oleos:, 

Class I workers are paid from Re. 0·1.3 to Re. 0·}·6. 

CI818 11 " .. Re. 0.1.0 to Re. 0·1·3. 
ClaaR III .. .. Re. 0·0·9 to Re. 0·1·(1 . 

. MESSAGE }i'ROM THE COUNCIL OF STATE. 

Secretary of lbt .ustmbly: Sir, the following Message has been re-
ceived fl'om the Council of Sta.te: 

"Sir, I sm directed to illfol'm the I.egisiative A.&..eJIlWy that the following motion 
waR passed in the Council of State at its meeting held 011. Wl·dneijday, the 27th February, 
1936, and to request the concurren"c of the L ~  ASRt'mbly in the 88id motion : 

'That this Council do recommend to the Legiplative Anembly that tho Dill to 
amend the law relating to mnrriage and rli,·orce umong Parsis be referred to II Joint 
Committee of tillS Council and of the L"gil:llativ6 ASl:IemLly, und thut the Joint Com· 
mittee do conAist of 12 ~  , 

Kr. Preatdent (The Honourable Sir Abdul' Rahim): Bofore the Houso 
takes. up the general discussion of the General Budget, the Chair has to 
fLDnouncc that it has fixed 20 minutes as the time·limit for the speeches, 
But before the gcneral discuKsion commences, the HanoUI'able Sir Frank 
Noyce has to present the rpport of tile Select Committee on the Bill further 
to Rmend tlw IndiRn "'fineR :\et .. 

'rHE INDIAN MINES (AMENDMENT) BILL. 

PRESEN'TATJOX m' TilE REPonT OF THE SELECT COMMITTEE. 

The lIonourable Sir J'rank Royce (Member for Industries Bnd La.bour): 
'Sir, I present the Report of the Select Committee on the Bill furl,her to 
amend the Indian Mines Act, 1928, for certain purposes. 



THE GENERAL BUDGE'l'-GENEUAL DISOUSSION. 

Mr. H. P. lIody (Bombay Millowners' Association: Indian Commeroe): 
Mr .. President, ~  Members all the world over are a very hard-used. 
tribe: no one has a good word for them. Whether thl3y produce surpluses 
or defioits, whether they tax the poor man's salt or the rich man's income, 
whether they propose to spend. on weapons of destruction or means of 
construction, thl3y are always in the wrong. I am sure, my HonQurable 
friend, with his experience of so many British budgets, realis.es that, and 
it is possible that he might discount the criticisms which will pour in 'OD.: 
hi.m during the next few days, and he might be tempted to regard the. 
opposition as his natural enemies. I will ask him, however, to remeI1lber 
that, in spite of the fact that a great many impractical and unsound sugges-
tions have been made during the course of budget debates in the past, 
some very valuable advice has been tendered to Govemment also, which, 
if it had been accepted, might have saved the. country many disasters. 

Within the limitatioll!> imposed upon a debate of this charact,er, it is not 
my intention to deal with individual aspects. I am go.ing only to confine-
myself to the general picture presented by the budget. I am going to ask, 
in what manner it oan be regarded as being a reflex of the true condition 
of the country, and in what measure is it an attempt to promote its economic 
development. :From t,hat point of view, it does not matter to me really how 
individual items have been di.sposed of; what counts really is the general 
policy of the Governnumt of India snd their attitude towards questions of 
fundamental import.ance to the country. Sir, in my opinion two things 
are required if the economic condition of India is to be improved. The 
purchasing power of the country has got to be raised an.d the bloated mili-
tary budget has got to be drastically rut down. Jf these things are not 
done, the Finance Member can only play about within a very limited field. 
He can P<lt a litt.le on one tax and toke a little off another, hut in the 
mai.n ~ economic condition of the oountry will continue to be unsatis-
factory. Now, Sir, how' is the intemal purchasing power of the country to 
be raised? We hear a great deal these 'days of economic planning. I have 
no use for high-sounding phrases; what is required is a more enterprising 
policy on the part of the Government of India. One of the obvious di.1'i8c-
tions is a more helJ>ful attitude towards industrial development. It is true-
and we gratefully recognise it-that within the last few years several 
industries have recei.ved protection, which has enabled them to live and 
in Bome cases even to prosper. Situated as the .economic world today is. 
India's gORI must be in t.he direction of industrial self-sufficiency. With 
quotas, tariff ban-iers and exchange restrictions imposed everywhere, the 
only thing that India can do is to have Il protflctionlst policy, and if Y01i 
like, even a rabi.dly protectionist policy. But, Mr. President, I foresee 8 
time coming-perhaps coming sooner than most of us expect-when the 
economic structure of the world mav crumble down and a new orientation 
of policy may take place. Already various countries are moving away from 
tariff harriers and ~ in the directi.on of Rgreements. An outstanding 
example of this was provided two years ~ when a delegation from the 
Japnnese Government came to negotiate with this C'ountry. It was certainly 
not in the interests of India that she should allow Japanese cloth to come 
in thi.s country, particularly as much as four hundred million yards, but 
In.dia had to consider the caee of her cotton cultivator anq she agreed, in 

( 1680 ) 
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retUl1l, for the pUl'chutw of Indian ootton to admit Japanese cloth. In 
8()me such way, we may find that, while OUr ambition may be to fully 
satisfy all the requirements of India in respect of manufaotured artiole., 
world forces may prove too strong for us and we may not be able to do it. 

l'here ,is another difficulty which 1 foresee with regat:d to the main 
industries of the country, a dltliculty which is of recellt growth. My 
.Federation, the E ~  :Federatioll Qf India, of ~  I happen to be 
the ~  and whIch represents most of. the major industr,les of the 
country, has repeatedly drawn the attention of the Government to the 
handica.ps impol:led on industries in British India through labour legislaUoa 
being forced at a pace not b.eing correspondingly adopted in Indian States. 
'l'his is becoming a serious handlCsp, and industries of all kinds are springing 
up ill one Indian State after another. In So far as the States are trying 
tQ utilise their natural advantages, there can be nothing but cordial agree-
Illent with their policy, but in 80 far as they are seeking to develop their 
industries through unfair conditions, through competition whioh is not fair, 
I say that that is a state of things which must make the ~  of 
lndia sit up and consider very seriously. Another danger has arisen 
recently. The Indian tariff is becoming mOre and more complioated and 
burdensome; excise duties are being imposed and attempts are made to 
get the Indian States to fall into line. But very recently what hal 
happened in oertain States is tnat exemptions are made, even when they 
have accepted the principle of exoise duties. I will give the instanoe of 
matches which are produced in an Indian State and marketed in British 
India. ut prices against which the British Indian industry cannot oompete. 
1 say that that is Ii state of things which we have got very seriously to 
consider. Considering all this, I am inclined to think that the possibility 
of a very rapid industrial development in British India is not as bright AS 
one might expect. I have held the view for some time that it is in the 
direction of the smaller industries that the line of advance should lie and 
I have no doubt that if the policy underlying the Safeguarding Act, 
which was passed two years ago, is vigorously pursued, many small in-
dustries for which there is great scope in India would be developed aI\d 
would supply the essential requirements of the people. Sir, the State has 
It part, to play in this business. The State can give more direct and more 
energetic assistance than what it h89 found itself able to do so fBI". What 
happens today is that industries establish themselves, and, when they find 
themselves in difficulties, they approach the Government of India. ~ 
Government of India consider their case. Then the case is forwarded to 
the Tariff Board. The Tariff Bosrd sometimes takes a year to consider 
it. All sorts of interests appear before the Board, and finally its recom-
mendations are forwarded to the Government of India, who again sit in 
judgment on it, and then comes legislation. I ssk, whether this procedure 
which has served us so wj:lll in the past, is suited any longer to t·he 
changed requirements of the times. The Government can also, througH 
the various Directors of Industries in the provinces, develop a more active 
policy of encouragement of industries, even by ~ in certain 
cnses interest and capital. Then, t.here are marketing fncilities to be 
provided, the regulation of commodity exohanges and Vllri()llR other thing'!! 
which would help not only the prodllcer of thA raw materials but also the 
manufllcturer. A csse in point is the leg1slat;on which hM been on the 
tapis for the last several years, namely, the licensing of gins and pressos. 
It is true that there is not unanimity about it, but therA is " substantial 
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body of opinion which feels that in ~ proper regulation of gins and 
pre8&e8 lies the true interest of the cultivator. ' 

I will not deny, Sir, that while so much is required of Government, 6 
~  ~  is r?<Juired also ofindust;ill:lists themselv.es if they are to ~ 

tam their positIOn today. Industrlll,hsts must not only be content with 
producing, and even producing with economy aud efficiency---efficiency and 
economy of course are ~  they must realise that the consumer's 
demand has got to be enlarged if the country is to absorb all that it IJro-
duces and ull that it receives from abroad. I reier, as inl'\tances in point, 
to the propaganda carried out as regards tea and cement interests which 
has helped enormously in the consumption of tea and ('ement in this 
country. . 

I shall, ~  next to the tariff and revenue policy of the Gov.el'ument. 
In his budget speech. on which I congratulate the Honom'able the Finance 
Member-he avoided all frills and ~  Q matter of fact presentation of 
facts as he saw them-in his speeoh the oth.,r day, he envisaged A. revision 
of revenue tariffs in certain direotions. I do not know now his mind is 
running, 'but I do hOPe that he will not take any action unless he has 
consulted Indian interests. After all, Sir, within the shelter of these 
revenue duties, a. great many small industries havegrowu .uP, and they 
would be ruined by any hasty soaling down of tariffs. That is an aspect 
of the question which I would like to urge upon my Honourable friend. 
In this connect.ion, I cannot help remarking that Government are some-
times very strangely irresponsive to the requirements of the country. 
Take, for instance, the oinema. industry. Strong representations have belen 
made in this House nnd outside for the last few years by the cinema 
indust,ry, and yet we find that the rHW mnterialR of that· industry are being 
taxed for the snke of the revenue 'which is derived. The cinema industry 
has an enormous future in this country. In the United States (;J 
Amerioa, it ranks perhaps third or fourth' in import,ance. In evel'y other 
countrY, it certainlv ranks amongst the first dozen industries. Situated 
as India is. even in" spite of her poverty. I foresee a.n enormous future for 
this industry. Surely too Government ought to .encourage it by every 
possible means wit,hin their power. t hope. when my Honourable friend 
deah; with our criticisms, he will tell us why it is that Government hnve 
not, seen their way yet to help t,he oinema. industry. 

Another thing which I have got to bring to the notice of the House is 
the proposal with regard to salt duty. J do not know, Sir, in whose 
interests it is conceived. It may be that, for the time heing, if the ~  1: 
duty is removed, the consumer of salt in Bengo.l will benefit, but I want 
to know whether H is not a fact that in tho last analysis he will probably 
be po.ying more fol' his salt tlm.'mgh elimination of 'Indian compet.ition 
than he is doing I\t the moment. (Hear, heal'.) 

An Honourable Kember: I \\-i11 df:'n1 with t.hat point when I "pralL 

Xr. It. P. JIody: T nm j;(Jad my Honourable friend who is behind me 
is going to deal with that. I respect. the weight of his authority! What 
I WIlB going to say was that if the salt industry had been wholly, estab-
li!;hed in India, T Il,m slire this nction would not have been proposed, but 
hMllll!>e n pnrt of that industry is located in Aden. therefol'e the duty is 
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sougllt to La taken away, Now. we have been complaining, Bud com· 
pluinmg vel.Jen!ently, for yeanJtogether of the handicaps imposell 'Upon 
. Indian traders in the Colonies and tllt' Dominions, but what ~  now 
seeking 10 do is to handicap truders who have established f,umnfwlvas W 
v. part of British India itself. When Aden is separaGed, it may be a different 
mat1jcJ'. \-Vc shall apply other considerations to it; but so long 8S Aden 
is n part of British India, I want to know why the Indians, who have 
settled there and who never imagined that Aden was to be separated from 
British India, who have sunk their capital in the ~  should h,' 
all,)wed to be ruined. 

One other mattier arising out Qf the budget which I want to refer to 
briefly in passing is the question of gold export. We are all victims of 
catch phrases, and it is these wretched catch phrasel:> which very ~ 
prevent a dispassionate consideration of import.ant issues. I am not goillg 
to say that it is all distress gold that is going out of the country. Thut, 
is a view-point which stinks in the nostrils of Government; all that I want 
to know, llnd I am asking as on humble enquirer, all that I wllnt to knuw 
)s whether the fact that so muph of gold has gone Rway from the country 
does not to a certain extent mean that the country is living on its capital. 
Apart from any other consideration, one result has been that we have been 
able to increase our imports of commodities and manufactures. Now, 
the question is. is it a matter of undiluted satisfaction that the country 
should have lived. so to speak, upon its capit.al in this ~  One otlu:'1' 
question I would ask my Honourable friend. India has always been reo 
garded as the sink of the precious metals. and, within the last 25 years, 
enormous accumulations of gold have t.aken place which are now being 
drawn upon. Supposing We were to re'rert to the happy position within 
the next two or three years ill which, after paying for all our remittances. 
and home charges, we still had a favourable balance of trade and we had 
to import the precious metal, will it not be that we shall be paying more 
for our gold than we have realised on an average in all these years. j 
wish my Ffonourable friend to answer that question. 

Bir. I ('ome now to the all.important question of agricult,ural indehted'·· 
ness. Sir George Schuster 8 year or two ago gave certain figures bv 
which he tried to show that the lot of the agriculturists had not boon in 
miserable as was supposed. I shall take his own figures; they show thnt 
;11 1938 the vall'" of eleven of the most important exported products of 
India came down to 46 ~  cent. uS compared with the period of 1920·80. 
In other words, the cultivator, for every hundr&d rupees that he realised" 
in the period between 1920 and 1930, realised Rs. 46 in 1988, At the 
~  time, he paid much more than RA. 46 for those articles,-snd they 

are only a very few,-which he consumed; he puid 8J great deal more, because 
it is a known fact in economics that manufactures lag behind food pro-
ducts in a world depression in the matter of price. 80 what happened 
was that while the cultivator was realising only Rs. 46, he was l'robably 
paying Hs. 60, 70 or even 80 fO!' what he consumed. Now, Sir, how can 
it be said in these circumstances that the lot of the agrioulturist is one 
which need not cause any anxiety? I grant here again that a great deal 
has been done in recent years in the matter of relief of the &griculturist. 
Debt legislation in all the provinces has been initiated. But a great deal 
of this debt legislation, I am afraid. has been ill·conceived and hastily 
executed, and I feel that the Government of Indis' can do an enormous 
service to the provinces if tneywere to give' them the benefit. of their 
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.advice and. guidance, and if they were to bring about a co-ordinated policy. 
A great deal remains to be done, and the success which, for instance, 
has been achieved' in the Central Provinces in the matter of setting up 
.conoiliation boards must be a reminder to the Government of India that 
while the problem is bristling with difficulties it is capable of solution. 
And that brings me, Sir, to the one crore grant which my Honourable 
friend has promis.ed in his budget. There must be general agreement 
that no feature of the budget is as ha.ppy as this one. It is a very 
substantial measure of relief, but my only fear is that it mlly be frittered 
away in showy undertakings, in spite of the fact that my Honourable 
friend has promised a very careful scrutiny on the part of the Govern-
ment of India of every scheme put up for their consideration. I say, 
here is a field, OIn enormous field for co-operation between Government 
and the people. We may have our political differences, but, surely, in 
.a matter, which affec.ts vitally the well-being of the masses, there can 
be oBly ,)ne attitude, and that is thnt each one of us, whether he be Il 

Government servant or a. member of the public, ha'S got to help. There 
are a great number of non-official agencies which work in the villages and 
in the districts. They have been working for years, .and my suggestion 
is that provincial Governments should impress them into their service, 
and should borrow from their experience, if this one crore of rupees is to 
reach the masses and give them the fullest possible llE'nefit. 

Mr. President (The Honourable Sir Abdur Rahim): 'rhe Honourable 
Member has exceeded his time. 

Kr. B. P. lIody: Sir, if you give me five miuutes more, I willoon-
elude. 

I said at the start that another thing which requires to be done ~ 
that the military expenditure must he dmsticallycut down. Exhaustive 
statements of policy have been made t.oday in S ~  to Flhol't llotice 
quest.ions. I say, I urn not concerned with how much we . spend per 
capita; I tim not C()llcerned whh what is the extent of the te1'l'itory which 
has got to be protected. The simple position which I take up is that, 
we simply cannot llIfford the present military expenditure. And if India 
has to make a choice between a little less security and II. little less crip-
pling of her resources, I have no doubt whatsoever how ~ decision would 
.be made. Sir, India certainly requires protection against internal dis-
.turbances and external aggression, but she needs even more t<) feed and 
.clothe her maSses and to secure for them the satisfaction of their most 
..elementary needs. 

Sir, just 1.1. few words about the countr,y's tinuncial position. 80111e 
time ago, I pointed out thll't the country had lived beJond its income to 
the tune of 56 crores of rupees during the previous wn years. Tnking 
today' the previous 15 years, I find that the country has lived beyond its 
income tQ the extent of 50 crores of rupees. Sir George Schuster did not 
challenge my figures. He only pointed out that I had taken no ~  
of the provision that had been made for debt reduction and redemptIon. 
Sir, that is a provision which the Finance Member has admitted must 
be the first charge upon the revenues and. I do not take that· into ac-
count., and I repeat that the country has lived beyond its ~  to the 
extent of .50 crores of rupees. ~ must all admit that in one resI)ect 
we are happier than probably some of the biggest count'r\es in the world. 
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and thl\'t is in the matter of our credit. Our credit stands very high in 
international markets, lIud that has been achieved by budgetary equill-
briwn. It. has been achieved by tb,e eacrifices which the country has 
heen asked to make in the way of additional talxation. But the limit of 
taxation has been reached, fl!OO I ask my Honourable friend to believe 
that the Indian tax-payer can offer no further resources which he can te.'t>, 
~  that the problem of middle-class unemployment is becoming a 
monster which may devour everyone of us in time to come. 

I come to my last word. My Honourable friend·, Sir - James Grigg, 
from whu't I know of him, is a realist. I Ilsk him to cousider what sort 
{)f economic future he envisages for the country if his baIt,mce-sheet is 
going to be overweighted by one single item, namely, the military expen-
diture, and if the industriHl backwardness of India aud the agricultura.l 
indebt.edness a.re to continue. When he has considered the matter, I 
hope he will pel'Buade his colleagues in the Government of India> t{) adopt 
;I bolder policy towards the industrial and agricultural development of 
the country, and, at the same time, save the country from the strangle-
hold of the military budget. 

Sir Ghul&m BWllaiD B1dayatallab (Sind Jagirdars and Zamindurs: 
Lanuholders): Sir, r "hould like to make a few observations on the bud-
get. The budget proposals which have been presented to this House by 
l,be Honourable the Finance Member. in regard to the coming year are, 
1 might su.y, vtlry encouraging. It is refreshing to see tha.t in the com-
ing year's budget there is no proposal for fresh taxation. It is aofter many 
years thltt we have no proposal for additional taxation, and our thanks are 
due to the Honourable the :Finance Member. I must, at the same time, 
congratulate the Finance Member on bis C8.ndour in admitting the short-
comings of his budget. The Honourable the Finance Member says that 
the budget cerLainly does not satisfy him. I urn afraid, if the author of 
the budget is not slltisfied with his own budget, it is not going to satisfy 
othel'B. The Honourable the :Finance Member, while disposing of his 
surpluses, has tal{en upon himself the impossible tallk of pleasing ~  
one. He has tried to please the agriculturists, the industrial and com-
mercial classes, the poor and middle elasliCs, und the services. But I 
must state frankly that he has been able only to satisfy !Jie services. 
He has made a provision of one core of rupees for the economic develup-
ment of the rural areas. I think we ought to feel grateful to him for this 
small mercy, and We ought to be grateful to the Government of India for 
taking interest in the rural areas since last year. They had an economic 
conference lui; year. tmd ihiI year the Government of India have trans-
lated their sympathy into action by providing one crore of rupees for rural 
1Iplift. But I must say that this ODe crore for the vast area of India 
1S a very small Bum: this tiny dole will not be very much apprecia.ted by 
the people of the rural areas. who a.\"e the teeming millions; nor will this 
tiny dole serve the purpose for which it is provided. 

As regards the Honourable the Finance Member's proposal for reduc-
tion in the income-tax burden, I do not think the industrial and com-
mercial classes are fully sutisfied with his reduction of one-third of the 
surcharge; nOl' are the middle and poor classes: who I).ay ~  on 
incomes from one to two thousand rupees,. sausfied Wlih h1s . proposal. 
Had he taken the boldst.ep 01 raising the income· tax limit: from one 
thousand to two thousand rupees, I amluie, it ~ beel1 Tery 
much appreciated by all. 
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Coming to the services, I think it is an inopportune time to restore their 

cut in pay. Had he restored the cut in the pay of menials and clerks, 
nobody would have grlldlol'ed it: but I am sure that his l"estorution of the 
cut to other officials is very much resented. Government have always 
treated their seryices generously. When the cost of living went high, 
Government gave their services substantial increases in their salary. On 
the top of it came the Lee Commission concessions; then the time-seale 
was introduced for their benefit. All these concessions cost thE) country 
crores of rupees. Now, when there is depression, when the cost of living 
has gone down, I feel that Government servants also like others should 
take the rough with the smooth. 

1 come now to the remarks of the Honourable the Finance Member 
as regards gold. I am sorry I do not Blgree with him there. May I ask, 
when other countries are conserving their gold resources, when they are 
hoarding gold, why should not Inditt do so? The Honourable the :Finance 
Member knows there is tt great flow of gold from India. Why does he 
not stop it by imposing a heavy export duty? Again, the Honouruble 
the Finance Member thinks there is in India !V plethora of gold and only 
the surplus is being sont out, for India's benefit. It might be true in 
some cases; but in most cases the people ba ve to ~  their demands; 
take the agriculturists who are the backbone of the country. May I Bsk 
the Honourable the ]'inance Member jf it is not the agriculturists that 
pay all these excises--excises on matches, sugar, kerosene oil and tob-
IICCO? It is the agriculturists that pay land revenue and the water rate: 
they pay the rates to the local bodies, and what is their position now? 
The price of their produce has gone down considerably and they are hit 
very ha'l'-d: in order to meet their demands. most of them have been sell-
ing their gold--not becuuse it is surplus gold. Only some of them might 
he selling their surplus to make II. little profit. 

When I looked at the budget, though it shows u surplus of a crore 
and a half, I found that tl?-at surplus haEl been achieved by postponing 
the payment of liabilities. I take the statement of the Honourable the 
Finance Member: he himself admits that we have got a moratorium of 
Rs. 58 lakhs from the United Kingdom; otherwise he would have had tc 
make provision in the budget for that. Again he considers three crores 
88 a reasonable amount for the redemption of debt. But the old conven-
tion has been-it waS established in 1924-that for all borrowings before· 
the Slst March, 1923, B provision of four crores ought to. be ·made foe 
the redemption of debt; and on subsequent borrowings Ii per cent.: and 
that convention was followed till laat year: it was 1\ sound convention, 
and according to that convention, I am Bure the Honourable the ~ 
Member would have to provide not less than six to seven crores for the 
redemption of debt: and the redemption of debt is the first charge on 
t.he revenues: and helltates as his re&son that most of thG debt is bor-
rowed for the purpose of the railways; BDd unless railways p"y, we 
should provide only three crores. ' May I put it to him-suppose the ml-
ways do not pay for ten ye8l'8 more, is he going to J>ostponethe evil 
day indefinitely or for ever" Bllt he is himself conscious of the fact 
I,hllt; three OfQreB is not sufficient for the redemption of deobt; ~ of 
his 8urplua he ac1d.I 73 lakha to ~  Had he made proper provision for 
the redemption of debt, I am Bure this would' have been • deficit budget. 
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let us DOW lee how our expenditure is shaping. In 1983-84, our 
iUpenditUlle was Re. 75'97 crorel: in 1984-85, it was RI. 78'12 0l0l'8S-
~  78'58 crores; ~  year's budget estimate is Rs. 88'69 
-<!rores . 

The Bonoarable Sir Jamts Grtgg (Finance Member): Give the figure 
·in ~ tahle corresponding to those figures: it is not 88.69. 

Sir Gilolam BWII&ta Bid&yatallah: Even if I take the figure at 

1 l'.lII. 
Rs. 80.06 crores it shows that the expenditure is still on the 
increase, on the upward:grade. Then not only that, but along 

·with the civil expenditure, whi.eb is steadily increasing, let us take the 
defence expenditure. What did the Honourable the Finunce Member say 
about it? This is what he said: 

·'Ill his budget bpeech last year my prede("assor again communicated to the House 
;& warning prev,ously giwn thllt a large I·educt.ion ill defence expenditure in recent 
years had be<lJ!. secured to ~  extent by emergency meaBU1·eB of a temporary character, 
and that the figure of 44·38 crorea could not he regarded aa representing a new 
permanl"nt ~  of ~  expenditure." 

1 
That means this is the bare minimum, and it is liable to increase. 

Therefore, not only the civil expenditure goes on increasing, but there is 
a likelihood of the military expenditure also increasing. 

Now, let us take the revenues. What does the Honourable the F'in-
anee Member say about Opium? That is what he S8YS: 

.. As Honourahle Membel'll are ~  this Bource of income,will practically ee&all 
.. t the end of the pr_nt calendar year in accordance with the policy which wal 
aDllounri'd lOme YNoI·. ago by the OovemmeQt of lnd!a,.and in future we shall recover 
4IIl1y the CGst of opi lUJl·aold fOi" consW1lptiol) in India." 

And what is the opinion of the Honourablc the Finance Member 
about the sugar import duties? He says that when sugar factories will 
'be in full working order, this income out of the import duty will also 
ultimately dlso.ppear. I shall quote his own words: 

·'The pr()(''es9 may not, howeTer, be rompl,·ted duriJlg ~  the best foracut. 
"We CAn make is to aSSllmean import revenu. of 175 l&khs." 

He further says: 
We cannot, how\lv61', IInticipate that the revenue from the import duty will remain 

at. 10 high II' figure in .l935-36 and the increaaedrevellUe to be expect.ed from the exc·1I8 
duty will hy no means compenfate for this inevitable reduction. During the peri9d 
when Indian factories were not ~ at their full atrength imports hll\'8 been 
lubstantial., !mt when Indian product,lon I"eaches it.s filII Ip"el, ~ of ~ 

BUgar for ordinary coDsumption will almost dil&ppear,and there will OIIly be c:art&:n 
IDI&lI import. of tbe finer varieties of sugar." 

So Sir, according to the ste.temlmt of thil Honourable the Finanee 
Member, import duty on sugar is also likely to disappear in the neat' 
future. That is. taking the two, the opium revenue and the import duty 
on sugar together, our revenue will shrink to the extll'nt of about two 
crores. Now, Sir, I bave shown to the House that the expenditure i8 
on the increfljle and. the revenue is shrinking. My friend from Silld might 
say that. this is an under-estimate of sugar import,-I hove no qURlTel 
with him if he 8ays that. it is an Ullder-estiDlate or an over-estimBte. It 
iii Imtnaterlal bo my purpoee. No,.., Sir, what has been the polioy of the 

• 
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~  India sinoe the depreasioo ~  ~ lOO{)?, It hb .. ~ 
~  af whllot may be called lfJi8lu· jaiTe. Tbey have ~  ~ 
their budgets by taxing the people. The credit of budgetary ~ 

is due to the people, who have been subjected to all sorts of taxes. May 
1 ask the Finance Member how much taxation haa beSIl ~  since 1929 
by the Government of India? It must· be to the tune of many croretl .. 
Take the Local Governments. They have also for the purpose of bal-
ancing their budgets been levying taxes ·to the e%ten-lI oi80me 61'Oi'$ .  • '. •  • 

Mr. S. B:. Kounani (Bombay ,Southern  Division: Non-MuhlUnmndan 
Rural): Who did it? In Bombeiy you were the Finance Member. 

Sir Ghulam Husaain Hidayat.&ll&h: Yes, I did it, Rnd I take the credit 
and the discredit both together. 

Then, Sir, the same is the case with regard to the local bodies. In 
spite of this heavy taxation, what is the financial position of India' today? 
Look at the resources of the local bodies. 'Ihey have depleted treasuries. 
What is the plight of the Provincial Governments? Excepting a few ~ 
most of them have deficit budgets. Then what is the position of the-
-Government of India? It is, I might say, hand to mouth existende. 
Therefore, I would request the Finance Member to tlYke his courage in. 
both hands and adopt a bold policy of rigid economy, retrenclunent and 
re-organisation. If he won't do it, then I might assure him that the-
people cannot bear any more taxathn. Military expenditure 'lS already 
·increasing steadily. It might. be said that the military authorities have 
all'eadybrought down their expenditure to the lowest possible limit and 
that they have reduced it to 44 crores, which is less than the recom· 
mendation made by the Inch cape Committee. But ~  about the losses. 
on strategic lines? That, money ought to be debited to the military depart-
ment. What about the Indain Medical ServiC'e officers that the Govern-
ment of India compel the Province$ to employ.' arid pay for '? Their' 
salaries ought to be debited to the military department. TheIl, Sir, the· 
military authorities themselves admit that'this ·14 crores is only a pro-
vii-ional figure liable to increase, because they have kept in ab.eyance many 
of their important works. That means the expenditure will come to many 
more crores, and I don't think that a poor country like India can afford to 
pay this sum.. ): •  • l'I 

JIr. ~  (The Honourable Sir Abdur Rahim)-: The Honourable-
Member has reached his time limit. 

8ir&hUlam Huaaain HidAyat.all&h: I shaU finish in a few minutes, 
Sir. Whenever suggestions have been made for reducing the army expen-
diture, the· policy has ~  been dictated by the Army Department, 
YJld, therefore, it is but fair that those who call the ~  must pay th. 
piper. The Army Depo,rtment will not contribute prGperly tot.he heaVy 
military expenditure. They ought . ~  to carry out the recommenda-
tions of their own expert committees, or they ought to oontribute B' COQ-
siderahle amount to the defence of this CQUlltry. ~ is. a ,great deal 
flf room for ~  . also in the civil ~  Before I sit 
tiDwn, I will agai,n request the ~  ehe, ~  MelDbex: to ~ 
1tp:t),is ~ of; ¥it.l&ril4' ~ a. ~  of" ~  ~ ~  ~  
ment.and reorganisation. -. • 
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Itr LIaltt ~ '(Bmnbay: E ~  Sir, 1. 1!hould like to con-
gratulate tbe Honourablet,H FinlmCe Membt'l' on tlbe ·brevity of bis speech, 
the criSp and clonoise. Se1l'Deoeesof -wltiola are ~  rem:uiscl'llt of the 
frtyk of Lord Snowden, ODe of Britainfs most able Chancellors. I recall 
my own remarl(s Ill.8t yilIU' l'oncerning some of the mllin items in the 
Finanee Member:s -buligtlt proposals wucn 1 6&id t,hat my Group lwqlliesoed 
in the proposal to dill'lribute half the jute export tlloX among the jute 
producing provinces. I am glad tbat the Honourable. the Finance Mem-
ber recogni'lcs the effort'll whioh the (i()yt)tllment of BangHl have made 
and lire mnking to retrench Bnd to tap new sources of revenue. It dOes 
not, however, appear to me that Bengul is in the lenst Hllely tu return 
to solvency unless it rt'ceives the whole. or at UIlY rate, a larger per-
cl::ntage of the jute export tax. Wiihuutpl'ejudice to t.be claims of ~  

ot.her province, 1 hrust that the financiul B ~  ",ill soon allow this 
additional assistance to he given to Bengul, for, Hf' hal:; been emphusised-,. 
on more than one occasion from t.hes,e Benches, finanoial instability II! 
one of the most pot.ent causes of politicA.I unrest in that unhappy province. 

We. not.e. that the position C}£ the h"Bts ood Tdl'AT:ltphS j)p]JurtlJlltnt. 
as rendered in the account,a, is not S ~  as it appt'UI'fi at first 
sight. We reoognise the great steps that h&.ve been taken in this com-
mercial df'lpllrt.ment tOlllQke it moreaolvcnt, and we hopo that in future 
the Finanoe Member's st,fl,temwmt.willpresent t,he pietllre.more accurately, 
making allowRnllt', for withdrl\\Vals ·from the de.pre('intion 'fund. 

With rega.rd to the wa,Ys and ~ S provisiO'ns,these Beem to he 
IlRtiBfnetory. It IS fortunate ~  owing to the large amount of remit-
tances which it has been 'posl!ibte to make during the ourrent year, the 
Reserve B~  will he inaug'ul'at£\d with .. sil-ver redemptinn rC!l'erve-
·'am:O'I.mting 'to 'ten crOl'eB, which' waft tHeuJt,imaie maximum at the time 
of the plLlIsing of the Rese!'\'eBawk Ein and ·wJooh waft then expooted 
only to be reaohed after some consideruble time. 

As far as th,> borrowing progrnmme for thA coming year is concenred', 
t.he actuul amount of rupee loan which the (Iovernment will repay auring-
the course of the year is estimated at Rs. 37 crores, wheroos the amount 
required t.o be raised in the Indiun InI1.I'kl-t witl be RR. 25 ~  only. 
This, I think, is (t satillfRdory state of ~ and E'nqurps the continu-
Ilnce of easy money oondit.ionll for some time, to come. 

I should like . to pay a ~ 00 hebalf of my Group, to thewa, ill 
~  His Excell'=ln£lythe Oomm&nder-ill-Chiefhas fulfill<>d hiM under-
ta'king that he would not relax his sesrt'hfor eoonorniH jnthe defence-
estimates. ,(Laughter on t.h'eOpfJosition Bl'llehE.>s.) My HOJlourohlt> 
friends may laugh, out, the prudent man insures hiAlife rmd hill property 
nnd he chooses the best. company; the 80lmif'st (·omplin.y to do it in .. _ 

, 
JluDlhi Iawu .SUID ~ B .and Gorakhpur Divisioll: Non-M uham-

madan Rural): .  .  .  . and star.vul bis fau1l1y and children in order to 
,pay the premium I 

Sir ~  Well. they wi11.probablyget it ,011 bis death. 
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Sir LuU.- Ilucllon: 'Dhe figures for 1985.86 represoot only an increase 
of seven la.khs in actual defenoeexpenditure on tbe figures for d1e. ourrent 
'year, When His Excellency assumed command of the army in Iudia, 
the defentlel)udget was ~  ;)4 crOl'es 10 laltha; for. tht,next year he hal! 
-budgeted for Rs. 44 crareR US lnkhs, or a. reduction of Rs, \} crares 32 
]akhs, . or 17 per Mnt. ThBt iSB considerable achievement, and credit 
must, go to him nnd hiR ')ffIcers for their unremitt-ingefforts in this dirac-
tiC'll. This process 0£ l'etrencihmeut has· been a.ided, somewhat fortuitous-
ly it must be udmitt,3d. in ~ 18stfew years hy the contiullp,d low prices 
of gr<1in find othnr food!!tntrs, It circumstance that cannot be expected to 
continue for ever. 

The Honourable the FinuTlc() Member expeotsto have in hand on the 
mst March this year a balance of Rs. 3,89 lakhs. This he calls a non-
recurre,nt balance, aud he proopcds toO allot, Rs. 100 lakhs for economical 
development in the provinces, Us. 40 lakhs to the Road Development 
:Fund, Rs. 25 lukhs for ache'mGR of develr.pment in the North-West 
Frontier Province, and Rs. 20 101\11"; for broadcasting. He also proposes 
to debit t.he balance wit,h t,be ('h'il Avintion programme of Rs. 93 lakhs, 
'lind t.he transfer of ~ Institute to Delhi costing about Rs. 36 
iakllS, bot.h of which sohemes, however, the Standing FinaDoe Commit.tee 
1l.nd th:s House originally. agreed should ~ charged to capitaL 'fhe 
remalnder of the surplus f)£ Rs.75 lakhs is to go as aD ~  a.llot-
ment for the, redemption of debt. W'iJ have no oomplaint to make as to 
t.he items to which t.hese nUocations are Inade. We pn.rticularly welcome 
the contribution to the !load Developm&nt Fund, and we eXpre<86 ,the 
hope t.hll.t in consideriug the schemes prepared and put forward by the 
Prov:nci9.l Governments to improve the 6:l01l0mic position of the people. 
the Government of India will take as short a tima as possible to carry 
them out and that such schemes as are already: in esse ought to be put 
into operation at OMt'.. '"\ill do, ~  question the general principle 
underlying the Rrgument of the Finance Member when he calls this 
balance non·recurrent and states that it ifl only availahle for non-recurrent 
purposes. He is. of course, aWU1·e that t·his balance is arrived at &8 a 
result of the emergttncy tjaxntioll, and as he is not removing the sur· 
eharge altogether, does it mean that he oonsiders that the emergency has 
not passed? n so, is he justifi.od In treating the balance in the way in 
which he proposes? If the bl.lance; l,,<s been achieved as the result of 
emergency taxation, then the first charge on it, after the restoration of 
the cut in pay, should be tl:le removul of the surcharge, a pledge given 
by his predeoessor and which hI" himself repeats in paragraph 38 of his 
budget speoch. If,. on the other hand, this balance is largely due to 
under-eRtimllting certain sou rues of r.,venue, tc which we in this Group 
drew the attention of his ~  at this time last year, then the 
balance can hardly be called non-reClIrl'ent. In his proposals for next 
year, it seems t() us clear that the Honourable the Fin:,mce Member is 
est.imating so cautious1y as to render it practically certain, unless econo-
mic conditions gravely deteriorate, that he will have a balance of con-
siderable dimensions on the Slst Maroh next year. Will he then c,,11 
that a non-recurrent balam!e to be spent only for non-recurrent purposes? 
1£ that is to be. thecRse, what prospect 1s there of the ~  'ever 
being ~  

With regard to the reAtoration of the cut in pay, weac'luieaee,in 'view 
of the pledges ~  in view of the faot. that it is already 
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a fait accompli. I must, however, point out that there is a very strong 
feeling MnODgst our con.tituenta that. the rroper course would have, been. 
to restore· half the cut. and to, rt:wove hnlf t,,he surcharge. Ii tho emer-
gency still PE'nliata, where is the ju(;tmcat.ion fortha restoration of the 
whole of the cut.? We ara, hOW6V61', more conoeroed with the policy 
implicit in the Finance Member's stutmnent that the' surpli.1Et, due as 
we consider to under budgeting, is t·o he t.reated 8S a nOll-retlUft'eo&' 
balance and em··markod for non'\'CCllrrent expenditure., It is ensy to ss&, 
that if t,his policy were tv ('ont.inue, thero need never be' a; ~ 

balance, for the Honomable t.he FinAnce Member could ahsorb surplus· 
after surplus in non·recurrtmt !'Idwmes of all sorts IUld kinds and indefi·' 
nitely postpone relief to the tuxpayers. 

I ~  tp . t!le, C'.stimates for the ooming fina.ncial year. It will 
be obsorved ibat there is an (·stiOlated increa&o of 75 lakhs in the cllstf'm8 

~  This "llows for J.n estimnted declinf> or'two crores in the import 
duty on sugar, combined with ~  increltl';es in i.h9 excise duties on 
various other commodities. it uppearR to \H! thnt. the HonourablE', the 
~  MembClr has been unnecessarily cautious in regard to his sugar 
estimates. The original estimate of customs l'f'ceipts from sugar for the 
curreot year was 2,05 la.kh'3, the revised estimate is 3,75 InkhR. The 
originul estimat"l was based )n ~  'of .113,000 tons lIud the rE'.dsed 
estimntes 6re the figures llaleulated on 207,000 t.(lns. The estimnted in-
come from CtlstOtnB under this head, sllgur impOI·ts, for ne,xt Yf'l!.r, is 1,75 
lakhs only, which represents nn import 01 00,500 t,onl'-or 1\ reduction: 
of two crores and over 100,000 tonf'l in .the revif'led estimnte!'; for the 
current ~  Now, we recognise tdlst it was Always antieipllt.cd that 
there would be a rapid diminution of the import of !'Iugar. We are inclined' 
to think, however, t.llIIt ~  allowance ]lfl8 not been made in the-
present budget e.stimates for the reductlOlI in Cl'01' this year owing toO the" 
damage by frost in Bihar Ilnd also f()l' thl.' prohnhilit.y that Java will 
follow the same procedure t.hat she has done during the 11Urrent year of 
dumping large quantities of her surplus st()cks fit Mltf'lll conRidernhl,v lower 
than t.he hasic figur"l Jaid down by the'l'ariff Board, I mny say that the-
figures pll.lced hefore thE' n onollrable M ~  prcClr.('ell!lDr, at this fme, 
last year, have been very fully justmco in the enTre'lIt YMr's revif'led 
est.imates. 

Nt)w, with regard to income-t.ax, allowing fOT the ] ,36 1111.1111 which 
is the cost of the redueti(m of l,he surclJl1rgl"s by a third und of the 16-
IRkh", due t() tIle addit.ional tax roooverahle f,rom Government FH'l'vants 
on -account of restored pay cuts, the Honourahh· the j"inancr. l\lrmber' 
estimat.es an increase of I)uly 35 1al,hs. Surel.y this nl!ain is flit-her an 
ultra eonservativd estimate or alse it must be a ~ ~  that, 0,(, Gov-
ernment ill not realising all the t,Qxes duo. During the .renrs of ~ 

stm that we have pasm through, the net receipts from income·tnx. 
which, of course, includes ~  were 16,74 Ill.khs in H)!H·82, 17,10-
in 1932·33 and 16,30 lakhs in Hl33·R4. There has been undoubted im-
provement in the ~  position of mauy of t,h(' major indl1ptriefl of 
the r.ountry during thc current year. the result of whi('b should show 
partiall.v at Qny rate in the income·tax rce(H'eries. eluring the year 1!13;').n6;, 
It is difficult, the,refore, to appreciate 111e rt'RRon for estiDlllting Btl' 

increasEl of only 85 lakhR now. If the estimat,e dO(>s prove to be r.orrect, 
does it not suggest that something is impeding thf'. natllrnl course of tu 
~  in relation ro the I'ommercial andindustrilll prosperity of t.he 
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. [Sir Leslie Hudison.] "" 
iCountry. I ~  onl.rLo ~  !Ue in't'l",age, in ,the figures ~  
;to the reeovenes of Income· tax' from IDoomeS :betwesft •. 1;000 and 
Rs. 2,000 during the last threEi years to ShNw that ~  inCl'Ie9Se' in 
the recoverief;\ fron) tru, his-her ;ncomefi might ~  

I, I' ,., 

Generally speaking, therefore, In o'ir view, tb", ~ ~~  Member has 
been unnecessarily ('oI18erva.ive in hill estima.t.e.s of revenue next year. 
The balance he ~  to be .t,. his dispoSItion 31st ]\hrch, 1036, is 
1,50 Jukhs We, however, challenge. his £:s!.imlltel and we believe that 
a more optimist:0 view would have boon justified, enabling .him to fulfil 
the prJmil"e given by his predecess()r tlmt rf,li(..f must fit'st be given in 
relltoring the enlfll'gEmcy cuts ill pay, and, secondl'y, in taking off, not 
red.uciug by one·third, but ta7.ing oll, the surcharges 011 income·tax nOw 
in force. '. The Finl\nce MembE)r is extremely frank in: saying that ha-is 
-disappointed with his own hudgd. .From U,lfl point of view; his disappoint,..; 
ment must be no greatE)l' tl)all our own and we have received the strong-
'€.st representations from many quarters, both Indian and European, tha.t 
in this matt'3f the Finance Member has hetn pareimO'tlious a.nd l1nnecM· 
lIarily eautious. He has relied upon his predecessor'f\ pleage in regard 
to his action in restoring 'fhe cut. in pay. Will hl'l, howe"er, giv.e us Q. 
pledge, an explicit pledge, that. in the event of nny surplus next year, 
a8 the result of und0r hudgeting or excefldrd oxpectat·iuns, he will make 
t·he total removal of the surcharges the first diilrge upon the baln.nces1 
lam afl'aid that nothing less !.hnn that will sllthdy us. 

Now, Sir, the Honourahle Member who preceded JUr mentioned opiilm, 
'8nd, in passing, T also 1111 ve just a. w('Ird or two to say in regard to opium. 
"I'M declin& in revenne is na.turally the resuliof thE.' policy laid f'lown by 
ille Government nf India and His Majesty's G')Vp.rnment, and I have 
cnly to say t.hlJ,t, apart from the high principle underlying that policy 
inclosing down the export of the drug  entirely, it is certain that there 
is no 'less opium con,mmed in China than there wa!'! ten years ago. Tho 
only result has been that supplies have been ~  from ather sources 
-and tbe benefit which used to acorue to the Government of India bas 
been transferred to ~ coutlt.rit.'s£ro.u.l. whom these supplies are now 
{)btarnfld and to those c,ountries through whom they are llnanced &I'ld 
distributed. 
As regards t,ile reduction ill the duty on silver, ~ realise that the 

high duty of five BnnRS ~  resulted in n great deal of smuggling, which 
the reduction to hvo Mnnas \I ill ~  pllt an end to, hut there will 
still remain a eonsidt1rable ltID01Jnt of smuggling both in import,s and 
export,s other than silver througll ollly part.ially-protected customs lines 
in the North-West !md also in Burma. It is known t,hat large quunti. 
tics of tea Rt'P. being exported through Noldwndi, quantities which are, 
'considerably in exceils of· the llxport quotll 1nr fea, thereby tending to 
destroy tiw position which the restriction of export!; was intended to 

~ ~  and, in "ddition, we ~  thnt ~ qllanl,ities of pruduce 
whIch would be subject to taxation ,w(,rE. they to enter India through 

~  ~  where adeqllate. C1l8t.o. ms. facilities areptov.ided, are p.lso 
~  their way down from t,he NOl'Lu·West and, under prellent ~ 
t,ions, ar&. ~  to evade ~  ~  c'Jstome posts whij:lh have been estab .. 
lish.ed .. Smllla.rly, rubber IS ~ ~ ~  front Butma into Siam, .from. 
which IV ~  8S .6 kee ~ L  without lieE'ns9. ,.It. is ~  ' frOm 
Eurmu Without lIcense ana ~  thl'ougll iht<> Slam.1'h13 hOnf'8t tradel' 
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is thus penaliz'3d just as much as the honest tmeler in silver, to whom 
~ HOMU'l'!tMe the FinRnCll:' )f't'\mber ~  in his II-pee"h; and TndtB '. 

ol>ligatrons in the matter of int,emll.ti0Jw\ regulating !\greements a.re being 
evaded. We request, therefore, that the ~  ~  take pr.ompt 
-aetion to ensure that the revenues of India are safeguarded, tha.t, honest 
traders are 'protected, and that our .international Obligations are fully met, 

With regl\rd to the export dut.y on skins, we shall denl with this 
matter when the. Finance Dill is before us, M it is possibler-I may slly 
probable--that our constituents will hold divergent views. (Mr. B. Da': 
~  hear.") 

Mr. ~ (The RonoUl'able Sir Abdul' Rnhim): How long is the 
H.onourable Member Hkoiy to tBlre? He mny re!lIlme his ~  after. 
wards. .. 

:8tr Leslie RIUi8OD: May I conclude after IUllch, Sir? 

:IIr. President (The Honourable Sil' Abdul' Rahim): Ye8. 

The A!lFlcmbl.v then Aodjonrned for Lunch till Hnlf P8I!It Two of the 
Clocle. 

'I'he Assembly re-assemhled aft..)r Lunch at Half Pa$t Two of thf' 
Clock, Mr. President (The HOBourable Sit' Abdul' Jeahirn)'<jn' the Cbllil'. 

SIr LeIlUe HacI8OIl: I was sayjng, 1:;(1', that, as regards the duties on 
1IECS. we shell ha,'(' something to say I,robably later on. A8 far &8 the 
additional imperil duty on sait is concerned. WA note· that the Honourable 
the Finance Member is leaving the final decision t.c: the House, And hf'l'e, 
again, it is not only possible, but probably t,hat divergent vi(lw8 will 
emerge. In the, meantime, we understand that commercial opinion in 
OalClIttu bolds one view and Wfl have ah-eady heard that oommet'cial opinion 
in Bombay hold! eXlliCtly the oppositf'. 

There are three poip.ts of general int,!'l'cst UpOII Wh:l'll I s\wllld like to 
touch before I close. We share the Honourable the ~  Member's 
anser and humiliation nt, not heing able to suggest any possible <l('tion 
designed to prOluote India's export trnde by a general world agreement 
to, reduce tariffs and quotas. We have felt and we shell urge this at 11 
~  stnge that the question of India's overseas trade requn-es to be 

{{ealt with more energetically and we have felt that, even under the 
present ConsHtution, this is a matter wLie" it is within t.he power of the 
Government of India to adapt its orgapiHat.ion. T II.m also glad that th'.l 
Hqnourahle tho Finance Member considl.:rs that the prPflcnt customs t.ariff 
is ~ high and too complicated and is a restraint on, trado recovery. 
With that admission, we ~ that Inter on he will t,ell U8 what. step!,! he 
pMpoFles to t.ake to desl with that pOllitior.. Last year, adl'pllrtment,,) 
inquiry was promised into the incidence and clallsin'cation of t,he Oovern-
ment tariff. Something in regard to the SB ~  hap hepn done and 
tImt WEI ~  gladly, but what nbvut ~  incidence of the revpnue 
'tariff'! . There is a crying need for IS: wholesBle revision. For an agricul-
t\h'a.\colmtry ~ T'ndin' thp frE-E' list allouJd be flS comprel1f>nsivp 1\8 
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[Sir Leslie Hudson.] 
possible, eapooia.Uy in regard to the articles necessary to agrioulture like· 
agrioultural ma.chinery and so on. 'Vhf.fa a revenue t,l1riff is .required,-it 
should be at uniform rates applicable t:) a8 mnny it·ems a6 possible, thus--
making for uniformity, and we t.rust that the Honourabl€l the :Finance 
~  will give us &0. assurance that· somfo·t,hing will be delle in tha1t 
regard in the near future. 'fhe third point is in regard to the <1dministra-
tion and the incldClIce of income-tax. Hr.re, ~  we consid"r that an 
inquiry ilil dlw for reRsons which I have already made clenr. 1 hope toe 
Honourable Member will be in a pORition to tell us somet-hing on tha1i 
Bcore also. 

My own final word is that ther(' is ~ happy medium between an effort 
of pure lmagination o.nd the path of prudence. This budget shows us· 
that if hell is paved with good intentions, thE; path of prudence is pa.ved. 
with unpleasant disappointments. I trust that in the coming year tl:ut 
Honourable the Finance Meruber will l'la ... ~  in the iorefrobt ofh:s -pro-
gramme the ~ to ~  brent, and small, which in the. last: 
sentence of his speech he suggested might be achieved from time t{) time .. 
We hope thnt those stages will not ~ ~  dist,ant as to f'oXclude from any' 
benefit those who are liv:ng in the present generation. A lit,tle imagina--
tion is sometimes justified even in financial mRtters, and, if the Honour-
able the Finance M~  prudence wt're a little coloured by it, I am sure 
that the canOllS of sound finance w0uld not be unduly offended. 

Mr. Bam! VeDka\acllel&m Oh6ttJ (Madras: Indian Commerce): Sir, my 
inherent regard for truth makes it incumbent upon me to characterise 
this budget as a bald statement of a mass of figures. I am all the more 
disappointed in that it is 8 creation of a sweet charming and youthful 
personality of Sir James Grigg, who, I am told, has a large reputation for' 
ability. But lam afraid that, while on his 'Voyage to India, he left a 
greater portion of it on the other side of the Suez. The budget does not 
deal with many important problems, .particularly those affecting the 000--
nomic condition of the country, in' a bold and statesmanlike manner. 1 
am afraid, the only effect that is left on our taste by this budget is one 
contrary to sweetness and pleasure .. Sir, I am accustomed to budgets of, 
the Indian Governments having been a Member of the Madras Legislative 
Council for some years past. They are all framed on the practice, . which 
has now become almost a principle' of over-estimating expenditure and" 
under-estimflting revenues. And, I am afraid, the Government of India,. 
in the matter of preparing their budget. have proved to be no exception 
to tho general rule. But in taking into account the surplus of last year, 
I am afraid Sir James Grigg has absorbed it into the general revenues ana 
has also provided for increases in normal expenditure. If only tha.t· 
surpl us is not to be dissipated in that fashion ~  is to be. utilised for the' 
relief of the taxpayer. there would have been' no neceSSIty for. such lit 
halting reduction of the surcharge on income-tax and perhaps It would 
havc enahled him to increase the taxable minimum income to Rs. 2,000-. 

The military expenditure continues to be as high as ever. It is. now' 
as much as 49 crores of rupees under the regular head of defence services. 
But there are, as has already been pointed by the previous speakers, 
other dubious methods by which more money has been provided for the' 
military budget. During the last election fight, my friend, DiW8n 
.Bahadur Ramaswami Mudaliar, who had the honour of ~  Member. 
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Of. t. his Assembly on beha.lf .0£ .the. ~  .Qf. Ma. dras, .. prided. himself in . the· 
fact tbat h. W908 responsible fp, ,the ~~  q.wn of the military expendk 
t.ure by abc?ut Rs. 60. lakhs. Sir, wha.t has been tlien the real: state of..: 
affairs 'I Some of ~ really believed that the Government might have been;-
persuaded to reduce their expenditure in response to the continuous.· 
demands from the people for cutting down the military expenditure. But 
His ~  the Commander-in-Chief in his speech in the Council of',' 
State the other day has removed all doubts about tho generous mentality; 
and attitude of the Government by saying that the previous budgets were 
all false, that, as a matter of mct, the Army Department was drawing its. 
resources from the surplus stocks either of materials or equipment, ~ 
that the time has now come when it is no longer possible for thorn to draw, 
their resources from these surplus stooks, and they should, therefore,; 
provide for more money under that head. Well, if the previous budgets: 
were false, according to His Excellency the Commander-in-Chief, there is 
nothing to warrant the belief that the present budget might not prove 
equally false later on. As a matter of fact, budgets are always framed by 
the Government, not with a. view to the actual stat.e of affairs, but with, 
a view really to carrying on the set purpose they have in view. In fact,. 
the budget today as presented to the Assembly, shows how unconcerned" 
the Government of India can carryon their administration to the rear--
intere'!t of tIle people. It does not show even the slightest indication on. 
the part of the Government of India to be reBponsive to the public opinion 
either in the matter of relief of taxation or in th" general development and" 
improvement of the economic condition ~ the mnBses. No policy or" 
programme or even an indication of a thought seems to have been 
bestovHld on the question of unemployment, on the question of raising the-
agricultural commodity prices or facilities for the increase of export trade, 
or, lor that·matter, ,for anything that would improve the general condition-
of the people. On the other hand, his remarks on the export of gold are-
very cruel indeed and very very liisappointing. I have never known of 
the Honourable the Finance Member's capacity to suit his principles 
according to the conditions under which he is serving this Government. 
I challenge the Honourable the Finance Member to ten me honestly u' 
this statement was made in the British House of Commons with regard:' 
to export of gold, he would be able to retain his seat for one moment. 

The Honourable Sir James Grill: Certainly. 

Kr. Sami Venkat&chalam Ohatty: We have been told that he does not 
see much difterence between the export of gold or the export of surplus-
exportable commodities of articles. It is a very curious statement, com-
ing 8S it does from the Honourable the }t'inanee Member. In the first-
place, he must prove to this Assembly that this gold ill surplus gold. 
Evidence was not lacking to prove that this gold was gold that was parted 
with by the agriculturists, by the ryots and the cultiva..tors Oll account of 
distressful conditions .. Sir, it is not necessary $at this sentiment should 
be expressed by a person who is sitting on the Opposition Benches. With. 
your permission. Sir, I would ask the Honourable the Finance Member. 
to turn to the pages of the debates of this very Assembly on the budget 
and part.icularly to the ~  made by Sir Leslie Hudson during the, 
budget deba.te on the last ocoasion. 

Sir IAIUe BUUon: Not the last occasion. 
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IIr. SIaIl· 'V'alllMachelaa Oh8&ty: '.Pheye/lr before perhaps. If it was 
di'atre88 gold' two years ago; I, rmppose itcontinu(18 to be more dilltre8srol 
today. In the first place, the Honourable the Finance Member must, as 
l' said, prove that it is surplus gold. lIas there been any calculation with 
regard l:Q the possession of gold in India per capita? How doeR it 
.compare with the possession of gold by individuals in other countries? Iti 
lOlly be, the volume of gold that is' found in India appears to' be much 
larger than the volume of gold 'that was :POSSe8lled by other countries some 
years ago. But having regard to Ute large population of thi8 country, 

· w.hich is perhaps the largest pop'Ulation of anyone single country, I ssk, 
what iR the quantum of gold that is possessed by I\n individual on an 
average:' Moreover. having exported 220 crures of gold, ever since 
England went off the gold standard, the Honourable' the Finance Member 

, still maintains that it might be treated only 8S a commodity which India 
~  be anxious to l)art with, b"cs\lSe· it is 'finding a very good market for 

its sO-llalled commodity. Well, Sir, 'this seems to be an advice which can 
be ~  well followed' by England. Conling I1S i,t does from Sir J amos 
Grigg, who served the Financc Department in England; if it is burdensome 
for Iuuiu tv possess so much gold whiCh she 'has relieved herself in part, 

· may I make Ull appeal to the EngliSh Government '1llirough the Honourable 
Sir James Grigg to relieve herself of that burden and send that gold, at 

, least some quantity of it, to India? 'Will the RonouratJte Sir James Grigg 
undertake to carry this message to 1;he' English 1»ar.liament and get its 
sanction? Even a child can ~  that gold is surplus 

• to India, We can understand tbe commodity being treated BS saleable 
, commodity, and part with it, because we can 1i.lwRYs be sure of the pro-

duction of that commodity from the' fruitful' howels -of :tIDe earth. If we 
part with a surplus commodity like groundnuts, like 'cotrlio.n or oil seeds, 

· we Imow 'Ye can depend upon mother earth Lilat it will 'be produced onoe 
· sguin. But with regard to gold, how Clm we depend upon its production? 

How can you treat it, therefore, as a comrnoditytihe.t esn be easily 
, exported to other countries? Why,' in' spite 6f 'ehe'ssne advioe, coming 
· as. it does from the Honourable the Finance Meniher, tbat an the Gov-
· el'nmentB all the world over are unmh:idful OT are 'ignOTant of this simple 

truth that gold must be treated as an: exporlablesurplll11 :eommodity. Now, 
, Sir, here, again, 1 may quote an equally' high autbority on economie 
, problems as Sir Jame'l Grigg, arid that is no less than Bir Thomas 
.' Ainscough, He says in his rf'!port on thcttaae between England and 

India: 
"Economic life and tnr,de have been at the mercy of those deva8tating world force. 

which have dri"en the commoaity price8'to &till'lower depths, reduced the purchas-
ing power of the peorie, forcet! to make heavy dra.fts upon their rellerves of tM 

~ mettdl," 
This i'l what Sir ThomBs 'Ainscough SRyS with regard to the export of 

. the prt>cious metals from this count.ry. It is very regrettable indeed that" 
whitt' he gives expression to 'the titatement that the f.ixpart trade' of India 
is fulling dO\,;ll, he has made no provilrioiJ. or he has shown no indication 
of how ~  catal'trophe might be averted. As a matter of fact, in 1982-

-.as, the export trade of lridiafell down by about 25 Cl'Ores, probAbly by 
1938-34, there must· have been a still greater fa.ll than 25 croTes. Yet he 
has absolutely nothing' to ~  us-how thi9 08n be avoided. It may be said 
thut, commf)I'cial treaties are' being entered' into with other oonntriee in 

,order to fncilit,atEl the export cif our Taw products from this country. The 
.,only treaty which the Indian GOTernment have tE> ahat ~ •. it the 
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'Vttaw6 Agreement. by which it is not po88iLle to show' even for the Gov-
~  that India has gained. As a IOBtter: of :fad, by oonfining or by 

~  the .course of. expOl,i; oqly to Qnecountry, ~ is, with Britain 
uqd hAr colomes, they have deprived India of bel' rightful: share with 

~ :0 commerce with other countries whieh have been taking large 
~  of the products <:f our. country in !eturn for their: oommodities. 

, .Then, with reg$l'd to tbe protection policy, r am afraid he hall sent a 
~  of terror iuto the minds of industrialists while regretting the fao' 
that it has not been possible for him to reducp the revenue tariff. In 
ope sense, it is not the occasion for me at any rate to 8'8SeS6 the beneftt 
of the protection policy of the Government of India so far us the M ~ 
~  is (loncerned. Probably the time will come when the mutual 
~  of the Madras Presidency and other Presidencies' with regard to 
the ~  protection policy that the Governmpnt of India is asked 
to undertake might be settled quite t.o the advantage of all concerned. 
But it should not bt;l said that Madras is either lackjng in patriotism or 
~  Ol" leBs keen about the development of national industries if 
she sh<?uJd now at l'ny rate make a complaint that, while she is ready to 

~ evCYrY enco)lrngementand every support for the protection policy. 
vfhich other Presidencies are asking t.he Government of India to give, it 
is al80 necessary that so far as the Madras Presidency is concerned with 
regard to her agriCl11tllral products. t,he .Presidencioll must show more 
regard and more respect with regard to their takings of those products 
frOm t·his Presidendy. But, at any rate it is neither good for the industry. 
nor safe for commerce to be living upon precariousness of this sort. Let 
uS know from the Government of India definitely whether they have 
relJCdved in their own mind!! to reduoe the tariff on the imported gonds 
iathe imrnediete-future. If It be 80, it is necessary tbat the industrialists 
shtmld be fOl'tlWMned in Ordtll to see that the industries wbieb are now 
just raising their h(l8d8 might not be stitled even before they are born. 
n is Q pity that no economic planning with regard either to the increael!'l 
in our oommerce of exportf\bJe Brl'ieles nor in the proper distribution of 
,our indigenous products has been mnde by the :Finance MC!Dber, und no 
a4t.empt has been made to tleriousiy tackle the many hfe and death 
pob1Em18 tha.t are facing us. 

~  ill one other motter to which I should like to draw the attention 
of the Government of India, and that is with regard to the negotiations 
with the rulers of Indian States. Well. Sir, the. question of negotiations 
with the rulers of Indian States might perhaps be considered to be a C10S6 
Jlreserve of the Political Department of the Government of India, but 
:at allY ra'e when they are entering into negotiations with regard to part. 
~  VI'it'h flonte of our customs revenue or management over railways. in 
wbich tilt) interests of British Indians are greatly involved, it is up to the 
Govtlrnment of IndiD. and it is fair to this ASllembly and to Indiun Jlublic 
.opinion tlw.t they should. be taken into consideration, that their intcrellts 
ar& not allowed to be subordinated to the mere shibboleth of a federation 
tall' it! going to come . 

•. Phtldlllt (1'he Honout'&ble ~  AMm U .. him): Thf! ~ 
M ~ hd only two minGles more . 

.Jlr. Sam1 Venka\&chelam Ohe\ty: I have almost finieM&, Sit'. 
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l Mr. Sami Venlultachelam Chetty.] 
My Honourable friend, Mr. Mody, referred to the debt legislation as 

affOf'ding partial relief, at any rate, to the agriculturists. I can only 
characterise that kind of debt legislation as robbing Peter to pay Paul. 
Nothing has come out with regard to real help to the agriculturists. If 
they have made some legislation it is only to deprive the creditor of his 
shure of the money which he had lent. Not that I have any objection 
to make legislation in order to temper the severity of interests On debts. 
But certainly anything more than that to deprive the creditor of hie. 
capital !lnd thus benefit the agriculturist and earn the gratitude of the 
agriculturist is only calculated to undermine t.he structure of credit in the 
country. 

I can only close. my remarks by hoping that the Government of India 
will recognise the need for sound economic plannig by which the agricul-
turist may be insured against further impoverishment. 

Dr. P. ... Banerfea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, there nre somepersonB in this w9r1d who may be called the favourites 
of fortune, nnd one of them is our Honourable friend, the pruent l<'inanoe 
Member of Iqdia. For yenrs Sir George Schuster toiled hard and the. 
people of the country m:tdc gre!'.t sMrifices. But I.\S soon as there is a 
turn in the tide, Sir J !tInes Grigg appears on the scene and reaps where: 
otherll hfwe sown. I offer my hearty f(>licitations to him for his good luck. 
bllt I am ~  Icnnnot congl'at·uhte him on the financial measures pro-
posed by him except to a very limited' extent. 

The only really satisfactory feature of the present budget is the ~ 
sian of a crore of rupees for rural uplift. This is a move -in the right. 
direction; but unless it is supplemented by annual grants 8.nd a definite 
plan is prepared for the expenditure of the money, it will not goa long way 
towards the amelioration of the economic condition of the people. I 

. desire to suggest in this connec.tion the formation ofa Rural Development 
Fund to which all surpluses .in the central budgets of the future may be 
credited. 

I am thu.nldul to the Government of India, for the provision which has 
been mnde for continuing the payment of one·half of the proceeds of the 
jute export duty to Bengal. But I must make it clear that this does not 
meet the whole demand of the province. It is well known that the 
financial position of Bengal has been in a very unsatisfactory condition for 
several years past. There have been five deficits in her budget and this 
year the sixth deficit budget has been presented by the Finance Member. 

Sardar Sut Singh (West Punjab: Sikh): Why don't you reduce your 
expenditure? 

Dr. P. N. Banerjea: As for expenses you will find that the revenue 
and t:xpenditure of the Government of Bengal are in both cases smaller 
than the revenue and expenditure of all the larger provinces of India. 
The finandal difficulty of Bengal has been due to the inequity of the 
Meston Settlement and that fact has been admitted by all persons and 
committees who have any claim to speak with authority on this'subject. 
'1'lle claim of Bengal to the proceeds of the export duty on jute has also 
been recognised as legitimnte, as is shown by clause 137 (2) of the Govern·-
ment of India Bill. .••. 
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lIr. If. K. Joshi (Nominated NOIl.Official): That was politics. 

Dr.P. R. Banerjea: That is not politics. it is financial justice. If you 
'Compare the figures of the revenue and expenditure of Bengal wit,h th08e 
'Of other provinces, you will find that while Bongal has the largeat 
populution of India, her income is fifth in order of allocatiou of resources. 

An Honourable Kember: What about the Permanent Settlement? 

Dr. P. N. Banerjea: Owing to the Permanent Settlement, the income 
derived from land revenue is smaller in Bengal than in the other pro-
vinces; but Bengal's contribution to the total resources of India in respect 
of income-tax, oustoms, salt and other sources is much greater than that 
of any other province. In this connection I may point out that Bengal 
has done her best to present a balanced budget .  .  .  .  . 

Sir Oowasit J'6h&Dgir (Bombay Cit,y: ~ M  Urban): 
'Bengal is not the only vrovince to do that. 

Dr, P. If. Banerjea: .... and, just at the present moment, five taxation 
Bills afe on the legislative anvil' of the province. 

Sir Oowasji .Jehangir: You huve started rather late in the day: we have 
been doing it for years. 

Dr. P. If. Banerjea: You are mistaken. In Bengal, during the years 
1922, 1923, and 1924, more than haIfa dozen taxation measures were 
passed ..... 

lIr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): It is the 
budget of the Government of India. not that of Bombay or Bengal, we 
are discussing. ' 

Dr. P. N. Banariaa: .... and when the. Government of Bombay 
reduced their taxation, Bengal continued her fresh taxation measures .  .  . 

Sir Oowasjt .Jehangir: Are those facts in those two big volumes? 

'Dr. P. N. Baner!aa: Yes: if you want to consult them, I shall be glad 
to present you with several volumes. What I oontend now is 

a P. III. that one half of the jute tax is not enough even for the imme-
diate needs of the province. I, therefore, urge that, if the budget figures 
show an improvement in the COU1'8e of the year, the entire proceeds of 
the jute duty or at least a higher proportion than has been provided now 
should be made over to the province so as to enable her, not only to 
balance her budget, but to undertake some development in the benefioial 
services. I am thankful to the Honourable the Leader of the Europoan 
Group for the sympathy be. has .sho.wn to f!1Y ~  ~ I hope that 
all sections of this House will umte m securmg finanCIal Justioe for all the 
pruvillces, including Bengal. 

I desire also toO plead for Assam, whose finances are in a chronic state 
d deficit. While this province cpntributes annually a crore and a quarter 
Tupees in the shape of petrol duty to the Central Exchequer, she he1'8elf 
derj.ves little benefit from this important source of production within her 
.own bordclS.. 
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~  of the, unlmtisfactory features of the fillancial. statement is the. 
~ S ~ ~ to military llnance. Undcr the ~  of a severe 

~~  ~ ~  ~  by a fall in prices,' and, as a result of the 
~ ~  . TrIbunal s decIsIon, defence expenditure has considerably 

dlmn:nshed m recent year,,; but unfortunately it is once again showing a . 
defimte. tendency towards an increase. The burden of the defence budget, 
~ ~  ~ RH. ~ ~  (to which must be added various other 
Items, mcludmg strategIC ~  is far ~  heavy for the country-to be. 
able. to bear. It. ~ pomted ~  . by 8u' Walter Layton-:-Fmancial 
AdVIser to thE:. StrrlOn Commlslllon-that defence expenditure had 
incl'eaRed in a ~ ~  proportion in ~ since the war ~  in any other' 
part. of the British EmplTe. lIe also laid stress on the fact. that while 
India WAS incurring expendit'ure for the primary functions of the Govern-
ment, ~  us defence' ahd the maint.enul!-ce of law and order, as high a 
proportIOn of h('r wealth as western natIOns, her expenditUl'e on social .. 
Services, sllch as education, sanitation and public health, was far behind 
western standards, and indeed in mallY directions was almost non-
cxiRtent. . Deien(;e expenditure now amouilts to over 51 percent. of the· 
total expenditure of the country. The time has, therefore, come to impart 
a buhmce to the financial system of the country, without which no, 
progress will bo possible in the future. 

'rhere are four ways in  which 0. reduction in military expenditure can 
be made. The fiNt iB the Indianitlation of officer's ranks of the anny at 
:amore rapidpaee. There is ,no dea.rth of capable men in the country to-
till the posts of commissioned officers, and opportunity is the only thing 
that .is at present wanting. The second method is a substantial reduction 
in f,he strength of the expensive British force. It is 6ftenargued that. 
any reduction in this force would imperil the safety of the country. But 
"lxperience shows that this apprehension is groundless. For a. consider-
.able p.eriod of tim a during ~ last European War, the ,British garrison in 
Tndi" oonsistad oniv of 15.,bo() men. If diminution to sucb an extent was 
~  during the· war crisis, there is no reason why it, cannot be made 
in patw.e time. In fact, this  is a question of policy, and a reduction in' 
strength can be easily effected as sc,on as the Government cease to regard 
~  British force in India as an army of occupation. I may be permitted 
:to refer in this lConuection to the !!peech mu.de by His Excellency the 
.Gomrnandell-in-.Ghief. in the Council of State a few days ago, which has . 
. given rise:to a great ~ of public dissatisfaction throughl?ut the country. 
'fhethird method is the transfer of t,he cost of that portIOn of the army 
which isre"Uy all irnpf'rial rClserve to thf' British exchequer. It can hardJy 
,be denied that a considerable part of the army in In'dia is' required 'to-
maintain the supremacy of the British power throughout the world, 
particuu.rly in the east. Unfortunately, the majority, of the Cupitation 
£l'rlbuoal ·took 8 very res-tricted view of their terms of referenoe 8nd made· 
E ~  which were far from satisfactory. Equity demands that 
a considerable contribution sbould be made by Britain to India on this 
account. Lastly, considerable economies are. pracitcable, 8S w.as pointed' 
.out by my Honourable friend, Sir Henry Gidney, .last yeaT III th? ~ 
·ministrative charges of the military department. It IS my firm conV10ticm 
.that if all these stt;\p,s . are taken, defence 'expenditure can be .red.ueed Tb7 
at'least ten crores 01 rupees. 
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The decision of ~ Government to restore the rem,ainder of the salary 
eut eRn never meet WIth the approval of the eleated portion of this House. 
The scaJes of ~ 'Paid t:o ~ of the higher se;vices are extravagant 
tor a poor country lIke IndIa. BesIdes, 8S the existIng salary scales were 
fix(\d at a 'time when prices were very high, is it not fair to demand now, 
~  thep'rlce level is so low, a. reduction in these scales? The proper 

thmg fM the Onvernment to do will he to postpone the rl)l:Itoration of cuts 
in pay, except in the case of persona drawing comparatively small salaries 
till a general revision of salaries is undertaken. ' 

The gold policy of the Government has been the subject of adve1'8e 
ariticism for a considerable time past, and the Honourable the Finance 
!Member's observ8,tions will only add to the feeling of dissRtisfactiOll. It,' 
is true that gold is a commodity; but it is also true that, unlike other 
eommodities, it is the basis on which the currency and exchange struoture 
of most civilised countries stands. Thi. is the reason why many countriel 
have taken adequRte steps to conserVE: their reserves of tht: yellow metal. 
Nor will the public accept the Firumee Member's potnt of view that the 
country has not been driven by distress to part with, her gold reserves, 
Over 220 crores rupees worth of gold has already left the country, and 
the time has come :for the ~ to revise their policy in this regard. 

Comint:: to ~ remission of taxation. it se'3ms to me thllt. the abolition 
of the export duty on skins and the reduction in the rate of duty on silver 
are justified by the circumstances of the moment, although'these decisions 
need, not be regarded as final for all time to come. There is much to be 
&aid in favour of the reduction in the surcharge on the ordinary income-
tax, but the reduction in the suroharge on the Buper-tax ought to have 
waited for a more favourable opporilIDity. In case, the railing of the 
minimum taxable limit ought to have priority over the relief given to the 
super-Lax payers. Persons earning inoomes between Re. 1,000 and 
Rs. 2.00() belong to the poorer section of tho middle class in India and they 
deserve the sympathy of the ~ RlweU as the Legislative 
Allfilembly in t,h!> fllllest deBree. But there is one mealure of relief whicb 
should have precedence over all, Rnd that is the reduction in the price of 
the flUstce.rd. The raising of the price of the postcard from one to two 
piee and then to three pice ~  been keenly resented by poor people. and 
the reversion at least to the two pice rate ought not to be delayed any 
lODger. The excise duty on lIugar, which is a tax on production and Dot on 
profits, haR adversely affected the ~  and I ~  strongly. ~  upon 
the Government the immediate necessity of reducmg the eXlstmg rate. 
The question of reducing the rate of duty on matches .bould 0.180 be 
considered carefully. 

As for the additional import duty on laJ.t, the ,Finanee Member ~ 
"an impost that has the effect of helping the produaers of Aden at the 
expense of the consumers of Bengal is fundamentally unfair". But the 
question is -have the possibilities of the salt industry in Bengal been tully 
explored? 'The Government of the province, Mve not afforded: !"D1 
encouragement to the promotion of salt manufacture, but have utlhsed 
tlleir share of the addibional duty for other pUrpoSIlS •. No URal step should 
be .ruten in this matter ~  a full inveatjgat,ion of 'all the facts .of the. 
situ.a.tion. Taken as a whole, I am sorry to hav.eto say tha.i the FnulDee 
M ~  prop0£oflls tend more t? benefit the richthsn ,the poor. 
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[Dr. P. N. Banerjea.J 
Sir, before concluding, I wish to say a word about the cheap sneer 

.indulged in by Sir James Grigg when he spoke about imagination in 
matters relating to finance. He ought to know that an imaginative 

.financier is not necessarily identical with a financier gifted with imagina-
tion. It is because India's Finance Members and administrators are 

· generally devoid of the faculty of imagination that they live from hand to 
· mouth and nover care to look beyond their immediate surroundings, with 
the deplorable result that stagnation and reaction prevail in the country. 
Sir, Sir James Grigg is still ~  (Laughter) so far as his work in 
India is concerned, and he will do well to remember the words of a great 
authority on financial questions who said many years ago: . 'Finance is not 
arithmetic; it is a great policy". 

Mr. Abdul ... t1n Chaudhury (Assam: Muhammadan): Sir, as one repre-
senting the province of Assam, I want to offer my thanks to the Honour-
able the Finance Member for the sympathetic reference that be has made 
in his speech with regard to the needs and requirements of my province. 
He Il.ssured us that out of the 40 lakhs ear-marked for road development 

,fund, Assam will receive a substantial benefit. We are thankful, Sir, for 
· those small mercies, but I want the House to rea.lise that the position C)f 
, Our province is very grave and serious, and these occasional doles from the 

Government of India, though they may help temporarily to tide over diffi-
culties, are quite inadequate W the total requirements of our province. Our 
province, owing to its unenvlable financi.al position, has acquired the nick-
name of cinderella province in India. Out ofa budget of little over two 
C'l'ores,in the year 1938-84, Assam had a deficit of 31 lakhs, and the revised 
estimate for tHis year shows a deficit of 46 lakhs, ,and, in the budget esti-
mate for next year, it is estimated that there will be a deficit of over 60 
lakhs, and that in a budget of only two croret!. Sir, this represents 30 
per cent. of the total revenue of the province, and I wonder what tb<:'l 
Assembly would hnve t.hought of the budget of 1;he (Joverenment of India 
if Sir James Grigg had produced a budget with a deficit of 30 per cent., that 
is, of 25 crores. That is the position with which Assam is faced today. 
and I wish Honourable Members realise the seriousness' and gravity of Oll.l' 
position in' Assam. The Assam Government, years ago, exhausted, a.ll too 
balance they had with the Government of India, and for the last few yeai'll 

'they Rl'e borrowing from ·the Government of India to carry on the normal 
administra.tion, and, Sir, our debt to the Government of India amount .. 
to about 2 crores 17 lakhs, and for which we have to pay interest. 

Sir Ghulam Husaain Htdayatallab.: No Provincial Government is free 
from it. 

lIIr. Abdul ]latin '(Jh&Udllury: Every ;-,·eo.r the Assam Government 
borrow fresh money to payoff th£' debt of p-revious years. 

JIr. Lalcha.ud lfavalral (Sind: Non-Muhammadan Rural): They are 
oreating many mOre provin('es,-Sind, for instance. 

Xl'. Abdul ]lattn Ohalldllurr: Let tbem not do it, if they can't aBord .. 
Then, Sir, 'With this huge deficit and also With the increaaing debt burdeJ1 .. 

'toe Assam Government are callea upon too.dminister II. tenitory which is 
:-about 60,000 square niiles "in area ana 'has gats. population of over eiltht 
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. millions. And what is the result? Our Government are perhaps' the mOlt 
,backward in regard to administration in India. 

Sardar SlDt 8lDP: No, you are not. bllckward . 

.... Abdul MaUn Ohaudhury: Sir, we have got no University, we ~ 
got no Hi!:\,h Court, we have got no Medica} College, we have got no Agri-
cultural College, not even an Agricultural School. 

An Honourable Kember: Then, what have you? 
1Ir. Prealdent (The Honourable Sir Abdur Rahim): Order, order. lAt 

. the Honourable Member go on. 
I[r. Abdul .. tin Ohtudhury: In regard to educational expenditure, our 

. expenditure is the lowest in proportion to other provinces in India. As 
regards medical faciUies, while our neighbouring province of Bengal has 
got R hospital for every 71 s Iuure miles or area, we have got Q hospital in 
every 215 square miles. 

As regards communications, while the p'l"ovince of Madras has got 151 
miles of road p-er thousand square' miles, we have got only lOi. and the 

~  Member does recognise that ours is the most needy province, b\lt, 
unfortunately in the budget we find no provision to meet t,heneecls of thl.' 
province. 

An Honourable Kember: Subvention! 

Mr. Abdul Katln Ohaud.1ulrJ: About subventions, Sir, the Federl'.! 
'!"inance Committee inquired into the finances of thc provinc.es, and thE'-; 
found that Assam was a deficit province, it was an undeveloped provine ... 
. and the Federal Finance Committee could devise no means of balancinv 
'the budget of the province, and they recommended that a loan should ~ 
granted from the Federal Government to enable the province to develo,? 
itself. Then came the White Pap-er proposals. In the White Paper, it. 
was suggested that Assam should get a subvention and the Joint Parlia-
mentary Committee also repeated that suggestion and said that the claim.1J 
of Assam for an increased revenue must be recognised. But there tb!: 
matter ended. We got only a theoretical recognition of our demand, but. 
nothing practical was done to supply our needa. We do Dot want to M 
put in the same category as the deficit province of Bind or Orissa or th .. 
North-West l''rontier. We have got in our own territories sources ~ 
"l'evenue which we. olaim we should be allowed to appropriate. 

1Ir. B. BatJaIDUl'U: What about the Government of India? 

.... Abdul MaUD 0ha1ldh1llJ: But should they take from us aD amount 
out 01 all pJ'Olilortion? What we demand is, we have got our own soure"''' 
of rf'venue which we should be allowed to appropriate. and that revenue 
is the petrol tax. Assam produces oil in the oil fields of Dillboi and Badar-
pur. When the crude oil is coDverted into motor spirit. the Government 
of India impose a duty of ten ann as per gallon of petrol and two aDnas 
six pies rpergallon of kerosene. Out of this, they take "lJ)ees one ClOre 

'and 25 lakhs -as a dut.v from opr province. I am verv thankful to my 
Honourable frlend. Dr. Banerjea. for his very kindly referring to that in 
1:tis speech and for the support he gave to llA. . 
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AD BOIIlOU1'&b1e Kember: You riupport jute! 

1If. Abdul JlaUn Ohaudhury: I do. 

Dr. P. B. BUellea: Justice for everybody. 

Ilr. Abdul Kattn Obaudhury: Sir, 

l5TH MARCH 19(1). 

1If. Prealdent (The Honourable Sir Abdur Rahim): If the Honourable 
Member tries not to answer every interruption, he will be able to get along 
better. 

1Ir. Abdul Katin Ohaudhury: The Government of India take one orore 
and 25 lakhs every year in the shape of pekol t$x· from our Pl?vince,. ~  
this amount represents over 50 per cent. of the revenues raIsed wlthm 
the province. If you add to this the amount that we pay as income-tax, 
over 70 per oent. of the revenues raised within the provinoe is taken by the 
Centre. I may inform the House that from the United Provinces the 
Government of India take ~  22 per oent. of the. revenue raised in thllt 
province, and from the Punjab they take only eight per cent. Now,. wo 
have been agitating for a number of years for the restoration of ~  
petrol duties. I think no one fought more vigorously than our Governo17. 
His Excellency Sir Mich8E\l Keane, and the Assam Legislative Council aIRO 
sent representations to the Joint Parliamentary Committee, but, everythiDIl 
was unavailing. We huve becn tnld that with the inauguration of the 
reforms all the provinces will be put on an even keel. But ours is already 
8 bankrupt 'Province, and we do not want that we should be put on an 
even keel by the .adventitious aid of a subvention. Subvention will alwav. 
depend upon the uncertain vote of this House and we should rather preff'r 
that the souroes of revenue that we have got within our own territory 
should be allowed to be developed by us. That is all that I have got to 
say. 

'0' Ba al (Burma: Non-European): Sir, in discussing the budget pro-
posals, I am to state that we, Burmese Members, welcome the proposal 
for the abolition of export duty on raw skins, and we would be more 
pleased if the same oould be done with the export duty on rioe. Burma 
is a 'purely agrioultural oountrv, and rice is her mainstay. The export 
duty bas an adverBe effect on the cnltivators of Burma, since Burma. does 
Dot hold the monopoly of rice trade, like Bengal in jute. However, so 
long as there is duty on it, we strongly urge that Burma haB a just claim 
for distribution of half of her rice export duty, just in the same way as 
Bengal get!' from her jute export duty, so as to enftble her to use it for 
the improvement of the economic position of her agricultural people. For 
instance, Burma has long made a scheme s;nee lW5,for opening of 
land ~  banks, but has not yet been able to 'Put it into operation' 
for wllnt of funds. We hope the Government of India will !rive their 
svmllathetic consideration to the just claim of Burma, while they have 

~  to spare out of the surplus funds. 
Turning to other proposals, weare much disappointed that no steps 

have heen taken to reduce postal rates. The increased rate for post.cards 
has bit the poor vi1lo'1ers Rnd small traders very hard, and we would like 
thnt the tate for postcards is reduced to its former level. 
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We would all:lo like to have the additional duty on salt abolished. In 
this respect, .\Ve would like the Government to ~  on with the schemes 
which they undertook to do when the. additional duty was levied. 'fhe 
.impending ssparatioll of Burma should not prevent thelllfrom fulfilling the 
pledges. As Burma has already paid her share. it is hut riEbt u.nd p'l'oper 
that slw ;;hould earn what IS now her dividend. 

With regard to the propORul for making provincial distributions Ollt 
of the surplus, I may mention that in Bunlla we are 80l'ely in need of 
help in order to save the co-operative movement there from utter ruin. 
About 3,OIX) co-operative credit societies, out of a total of 5,000, have gone 
to rack and ruin within a few years, in consequence of which oultivato,,-
and rural classes suffered qIost terribly, and several of the remaining sooie-
ties are also on the verge of liquidation. and there is no way out of it. unleu 
financial help is forthcoming. Again. ill the matter of roads also, Burma 
is one of the worst, if not the worst, in the whole of India. Unless the 
development of roads is soon made possible, the conditions of the rural popu-
lation can in no way be ameliorated. Wf>o hope the Government of Inwa 
wiiI do justice to Bunua in making the distributions. 

We wish also to avail ourselves of t.his opportunity to ventilate some 
of the serious grievances of Burma sinoe it. will be about a year more before 
Burma is separated from India and 'much could be done to remove or 
alleviate those grievances during that period. 

~ B  Army.-In spite of strong popular deulfLllds, Govern-
ment have not yet made any attempt to Burmanise any of tho existing 
units of the anny in Burma, nor to raise any new Burmese 
umt there. As a matter of faet, they have not even defined their policy 
8S regards Burmanisation of the army and the rnte of pace thereof. 'l'hey 
have even disbanded such Burmese units 8S were raised during tho Orell,t, 
War. and transferred Burmese officers to the Police Department und 
Frontier Service to the great dissatisfaction of the people. We waQt 
Government to declare t.heir policy, re-transfer Burmese officers to the 
army, train more Burmans to be officen and take such other steps ~ 
are necessary for immediate Burmanisiltion of some units and for the 
geueral traiIring of the people to defend themselves and their country. 

Secondly, the Navy, the Royal ~ Marine, and the Indian Air 
Force.-We must also protest very strongly against G.oVt1l'lunant for 11Il\'il?g 
neglected Burma altogether in training aud recruiting for the Navy, ~ 
Royal Indian Marine and the Indian Air Force; and we hope that somo' 
justice will be done to Burma without further delay. 

'l'kf. UC'serfJe Ba·nk ....... We attach great importance to the representation 
of Burma on the Directorate of the Reserve Bank as we would bf>o wit.hln 
the Indian currenc.y s:vstem. even after RepaTation. lind we wish to hav" 
experience of the working of the Reserve Bonk l)l'!fore we start une of 011.r 
own. We hRve been very much disn'PJlOinted inosmuch as neitherofth", 
two Directors. who have been nominated to represent Bunuaon the 
Directorate, is a Burman. We urge Vf>ol'Y strongly thllt ~ position should 
be reviewed 81ld the interests of the Bunnese people reeognised as 800D 
8S possible. 

Burmani.ation of 8e",ice •. -Burmanisotion pf Servicel!bllR been too 
slow, No attempt at it has been made.in the Currency Dcpoartment, ~ 
Accounts Department and the Telegrwph Depart.ment. A start should M 
made seriously in them and the pace of Burmanisation should be accele-
rated in all departments and services. 

02 
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[U Ba Si.] 
Buddhists in India.-Incidentally, we wish to draw the attention of 

Government to the position of Buddhists in India. They have no: got any 
'8&feguards like other minority communities. They get no spec.lal repTe-
sentation on the local bodies and LegIslatures, and we have receIved COlJ".-
plaints of their interestEl having been entirely ignored in ~  appoint-
ments to the services. We would ask Government to look mto the matter 
and see that Indian Buddhist,s do not suffer any injustice on aClcount of 
their religion. 

On the question of the postal and telegraphic flWilities, I submit that 
the general development of Burma has been s&:iously retarded by the la(\J; 
of postal and telegraphic facilities. On the average, one post office in Burma 
bas to serve an area of 460 square miles as against 84 square miles in 
Bengal; and one letter box in Burma has to serve 69 square miles as 
against 10 square miles in Bengal. We note that the Posts and Tele· 
graphs would show a profit of 14 lakhs this year and we urge that Burma 
should be given the benefit thereof to improve her postal facilities. In this 
eonnection, we also wish to suggest that a much larger number of school 
masters can be employed as extraneous agents. At present only 55 school 
masters are employed as such in Burma as against 733 in Bengal and 
ASRam and 2,253 in t,he Punjab and the North-West Frontier. 

Lastly, I wiflh to say a few words in connection with the Burma 
rebellion prisoners and unlawful associations in connection with that rebel-
lion. A large number of those who were convicted in connection with the 
rebellion are still in jail and the rate at which such pTisoners have been 
released' by Government 1S not at all satisfactory. Besides, the ban hRaf 
not been removed yet from 244 associations which were declared unlawful 
in connection with the rebellion. We would ask Government to relaaBe 
all the said prisoners and raise the ban from all the said association •. 
Government can do ~ without any risk whatsoever, and such gesture on 
the part of Government is necessary to create the proper atmosphere for 
impending constitutional reforms. They are, in fact, not rebels in the senBe 
t,hat they intend to set up a Burmese king in the place of King Georlle V. 
It was a riRing of a section of peasants in 1930·81. due to economic CtlURes. 
In Burma, there was a form. of tax called capitation tax or thathameda tax 
which, I understand, is peculiar to Burma alone. This was the form of 
tax imposed in the time of Burmese des}lQtic kings. The Britillh Govern-
ment found it convenient to keep it on over And above other fonnll of new 
taxation. This 'Particular tax became very unpopular and the agitation 
for itR abolition has been made for several years past. La.ter. Resolutionll 
for its abolition were also passed in the LetSislative Council without effect. 
In the year 1928.29. the villagers in some parts.-the areas where the so-
called rebellion iirRt started in 1930,-owin/l to the oppressive methodll of 
its collection. dooided to refuse to pay it. Police and Gurkha forceR were 
sent to enforce poayments. Police excesses in V<lrious forms were reported 
and the villagers suffared terrihlv from such eXC6Rses b:v the police and 
the Gurkhas, This movement then died out within a few months, but 
the peasants continued to suffer due to the a"ute financial strineency and 
the unprecedented fall of rice and paddy markets. Manv were thrown out 
of employment. The agriculturists' condition became 'almost unbe8f1lble 
1\8 thev were unnble to recover even the cost of labour charges for their 
cultivation, At a time while they were in such 9 desperate condition, _ 



TBB GENERAL lIVDGET--GENBRAL DIS()USSION. 1707 

mlUl named Saya San moved about these villages, urging the rustleS to 
resist; payment and meet force with force. The conditions then existing 
fa voured him in getting adherents to his creed. culminating in open rising. 
Men came out to the open with knives and forks against the rifles and 
machine guns of the Government forces. They feU in .hundre-ds in various 
confticts before the machine guns and ritles. According to our estimate, 
the number killed alone would not be less thun 5,000 villagers on the 
whole. They were then rounded up' after a lapse of about eight or nine 
months. Many, excepting the leaders who surrendered within a specified 
time, were given amnesty . The leaders and those followers who did not get 
the amnesty were tried by special tribunals and some were sent to the gal-
lows inoluding the leader Saya San, while many hundreds were sent to life 
sentences. The Burma Legislative Council have repeatedly passed Resolu-
tions for .appointment of a committee to enquire into the causes of the so-
called rebellion and to find ways to prevent its recurrence, but to no avail. 
Recently, I wrote· to ask the Government of Burma as· to how msny of 
them are still undergoing their terms of imprisonment, but the Government 
in their reply stated: 

"It will not be possible to oollect ibe informaiioD wiihout. an upenditure of time 
and l.I.oour wbich will not. be oommeoauraie with tbe value of the informat.ion required 
and the Local Government regret.e ihat it i. Ull&ble t.o furnish you with tbe partiCulars 
called for. 

I am t.o add that. the Local GovernmelJt. baa been reviewing every cue of rebel .. 
collvicted by the ~  witb a view to the grant. of all mucb clemency "8 po88ihle. ILnd 
that it will continue t.o do 80 till all the caees are dispoaed of. A large number of 
case. of convicted rebels· hal 'already been reviewed and the order. paued on them aflt 
inter alia commutation of deatb lentence., reduction of lentencea of IDlpriaoument and 
Wlconditional releaee$. It baa alao been decided t.o review the remaining calleS after 
perio)da ranging from two to tWNve year. according to the part they were Inpported 
t!l have played individually during the rebellion." 

My submission is that; these misguided people have suffered enougb. 
The new reforms are coming before long, and, even before the coming of 
the new reforms, we are going to have the great celebration of the King's 
Silver Jubilee. In the interests of peace and goodwill and in commemo-
ration of the King's Jubilee. I submit thai; all the rema.ining rebel prisoners 
now undergoing their terms of imprisonment may be given olemenoy and 
released. 

JIr. 8.\)'. BU_1m IIDbI (Darbhanga oum t:4aran: Non-Muhammadan): 
Sir, let me thank you for the opportumty which has been given to me 
to take part in the gtmerllil discussion of the Budget. Sir. situated aR 
we are in this House, I mean those who sit on th" back Benches, it iH 
very difficult to catch the eye d the Chair, because thoBe who are ~  
on front Benches ~  loom large in your eyes, being nearer to you, 
and when they stand up,· we are always at 8 disadvantage. Our ~ 
does not end ~  Sir, when Honourahle Mf'mbers who sit on thfl 
opposite Henches speak in Jow, soft, effeminate and aristocratio tones, it 
is always difficult for us to folluw them properly, and the Honourable the 
Finance Member belongs t.:> the 8ame category, And so, Sir, truly Rpeaking. 
that day when he was reading his budget speech, I could not follow him 
properly. All that I guessed from here was that he was uttering Borne· 
thing which .was not suited to his taste, quite unpalatRble t.o h:m, brct\use 
I found that he could thrust it down his throat only wit.h the help of water 
whioh ..... 
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Kr. Prea1dent(The Honourable Sir Abdur Rahim): The Hon::>urabJe 
Member is making personal retletltionB. The Chair would ask him to. 
addre88 himself to the subject. 

Mr. St.ty& KaraY&n Sinha: I am onl;y saying. Sir, that the ~ 
Member was trying t.o swalbw something which W88 unpalatable to him. 

I now come to the real BubjPct.. I find tha.t it has become customary 
to make a general Rurvey from Himalo.Y9.s to Cape Comorin, but I do not 
propos':) to do so. I shall try to confine myself only to a few points ru;l.d 
shall not waste the time of the House by being a bore:. 

The Budget, Sir, which bas heen prtl8entedto us, which I read and 
re-read t)n going back t.o my 4ua.rters, cannot be bettet' described than in 
t.he worde of my esteemed 'friend, Pandit Govind Ba,lla.bh Pant. He 
called it dull, dreary and disappointing. If I oUght add one word more, 
1 would call it ins-lilting 1\1&0, ~  I shall show you how it is BO. We 
find that a surplus budget has been pn·sonted to us. But we all know, 
and know hitterly, how these surpluses have been possihle by a policy 
of ruthlessness in adding to the burdens of t.he taxpayers in periods of the 
great economic distress that has affected all classes of people of this 
country. It is due to the indirect taxation, Sir, on such articles as sugal', 
cotton fabrics, salt, petrol and ~  6). All thes£' commodities are 
used by an ordinary middle-clas!> mUll, whose condition is really very 
deplorable in these days of depression. Sir. let us now examine how this 
ill-gotten 'Surplus is going to be utilised. One 'Cl'Ore, we find, has been 
set apart for provihces on the scheme for the economic development and 
improvement of rural areas. After the rule of 160 yeal's, I wonder, Sit, 
how, all on a sudden, ~  Government's conscience, if it has any-I 
doubt that very much-has bN'n awakened in the yelU' of Hl35 , to do 
someth:ng for the uplift of 'the down-trodden masses. Sil', it is seriously 
doubted that the sum has heen allot.ted with 9. sinister purpose behini, 
namely, to ~  t,he work of the Village Industries ASBDciation 
sponsored by that great maltnf India, MahatmR Gandhi. (Hear, hear.) 
1.'he views of the Government were fully exposed the other day in that 
('.onnection in this House when its secret circular W8S discussed. Sir, the 
doubts Rnd suspicions of the people are well-grounded. We Rre convinoed, 
Sir, that this Government never like the moral, social and economic up-
lift of tho people of the country, muoh 1MB political. ~  Of "Shame", 
"shome".) The reason is not far to seek. It is only on our wep.lmesses 
that this foreign Government ~ baRed. 'l'he day we shake off our weak-
noss and effect improvement, they will havf' to wind up their shop and 
go back to t,he:r own country. ~  hear.) How, Sir, can you expect, 
human nature being what it is, that this Government will sincerely want 
our improvement'J If the intention of the Government is bona fide and 
honest, I want to put it to one teE't. Will they form non-offic:al com-
mitt.res in each province or in ~  district and invite some members of 
the Village Indu!-Ot.ries Association to serve on them, because, Sir, Mahatma 
Gandhi has made it perfectly clett]' t.hnt it is absolutely Ilnon-politfieal 
organisation, so much so that Ii, man ('()nnected with it. w:ll not. take 
any part in the Civil DIsobedience M"vement when, and, if, in future, 
that movement is la1JnC'.hE'd. Not only, Sir, that, but a member of the 
committ-ee wm not be allowed to become!\n office-bearer of the Congress 
{)ommittee. But r Ilm afraid t.hey will not no it. Th!" mOMY will he 
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wasted on the travelling allowances of the local officials, over publications 
~  pamphlets and brochures, 8S, we all know from the bitter experienoe 
tlf the past, hAs been donE: during the earth'luuke relief work. 

.&n BODOUrable Member: "Aman Snbhn." 

1Ir. Satya lIaraJan lUnha: Yes, I w(\uld add that word allO. The 
other item on which the surplus i.s going to be spent, Sir, is the restora-
tion of the five per cent out. The Honourll.ble the Finance Member said 
jn his speech: 

"In accol'dancE' with the pledge of my predecessor, I'elief mUlt come fint in restor-
ing the :en'lf'tgt'ncy Jut·s in pay." 

During the voting on the demanu& for grants of the railway budget, 
we made it perfectly olear that ~  are opposed to the restoration of outs 
(j£ those .officers who ~ Lhan Ri;. 250 'or Rs. 800 per month.. When 
the pricElS of foodstuffs have gone down considerably, is there any justi-

~  Sir, that the pay of &hose who are already drawing 8uch fat 
·salaries, as were nevor known in the history of the civilised world, should 
berestQred to the old level? Sir, 1 find that. this Christian Government 
is following the dictum of the Dible. namely, "to those who have much, 
more shall be given, and from those who have little, that little shaH be 
taken away". (Laughter.) (Hear, hear.) Sir. when they talk of the 
pledges, our blood boils. We on this side of the House very well know 
what value we should I\tto.ch to their pledges! Sir, the British rule in 
India is strewn broadcastwit·h fragments of broken pledges and unra. 
·deomed promisos--·promisestbat were made to the ear, only to ba broken 
.to the heart! (Henr, hear.) . Sir, the plighted words of Queen Victoria 
downwards hllve been dishonoured times without number. Now. if .. 
mo,mber of that fraternity stands up and talks of pledgBS Rnd promises, 
It is n :l1hing ~  of impudence or hypocrisy on' his part. (Loud 
,Applause.) We know, Sir, that when it suits their ~  t.hey trot out 
the argument of pledges given and promises made I Why do E ~ not 
openly and frankly confess that theyhuve to pamper the .. lready-pam-
peredheaven-born services, as, otherwise. there would be A cry of old 
.oouts here and rotten trousers there? (Loud Applause.) The third item 
on which the surplus money is going to ~ spent is civil aviation. Now, 
Sir, when there are departments more important and more beneficial from' 
the point of view of the taxpayers, and they are starving for want of 
funds, can there be any justification for spending money over it? The 
fourth item, Sir, really concerns the c(\nstituenoy of the provinoe which 
I have the honour to belong to. I me!lD the trlmsfllr of the PI1SI\ Tnsti-
t,ute. Sir. the history behind the subject. I pre-Burne, is not known to 
.many of the Honourable Members of this HOllse. Ever since the question 
wus broached regarding its transfcol'. there was a very strenuous and per-
~  public agitation against it. The question was discussed in the 

local Council also. 8ir, I om aware that the Government of Bihar and 
.Orissa and the local officials were all dead against this transfer of the 
Institute, but the Great Mugbo.l in the Go'Vemme.nt of India decided that 
his will mUKt be done, and. thel'efore. this money out of this lIurplu8 .is 
going to be spent to suit and satisfy the whim of that one man I During 
,the terrible catastrophe, I ~  the earthquakt', which visited our part, 
.the . buildings of the Inst,itute were «1llrno.ged,but, Sir, the repairs of the 
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[Mr. Satya Narayan Sinha.] 
buildings would cost much less than the amount which is nOW' going to.. 
be spent on the new Institute near Delhi, whose foundation ~  ~  
laid the other day. As cror03 Rnd crores d money ~  sunk III making 
Ne.w Delhi, similarly there will be ,)ther fElats of criminal waste of· the 
poor taxpayer's money over this Institute! This, in short, is the pro-
posal of utilising the surplus. Of oourse, the allotment for the reduotion 
of debt Qnd for road development r failf'.d t(' mention. 

I shall be fuiliD.g in m;y duty, Sir, if I do not say a few words regard-
mg the Clod-forsaken part of this country-I mean the area visited by 
the Quake disaster of January 15th, 1934. 'J'he Honourable the Finance 
Member, during his speech •. has saId that "one of the four reasons for 
the surplus of !ts. one crore and 43 lakhs is the fortunllte non-realisa-
tion of our expectations of a reduction in l·eceipts from income-tax in the 
ureas affected by the earthquake of January, 1934" . The other day, I 
put certain qU6litions regarding the concession of income-tax granted to 
the aftlioted people of the qua!le area, and, in reply, I was told that the 
law itself provided for relief iri the levy of the· tax since it l'equires the 
assessmen\i to be made on the income. I know, Sir, and I believe, that 
it is the experience of all thosc who come from that area that. no con-
cession whatsoever was grRnted to the people. I personally know of 
several instances where inr!('ml"·tax was ref'Jised with the greatest severity 
and oallousness and the people had to sell t·heir ornaments in order to 
pay the tax. It is due to the abser.ce of any concession which thE> law 
allows in the circumstances, nnd t.he severit.y in renliso.tion which is res-
ponsible for the non-reaEsntion of the expect.ation f)£ the Government of 
India. The other question which I want to bring to the notice of t.he 
Government, Sir, of that area. is in regard to the so-called loans granted, 
t·o the sufferers. In the first place. the amount of loan which has been 
given is less than even a drop in the ocean. When one considers the 
extent and magnitude of tbe disastEr. tne amount of loans granted ('an 
sa.fely be characterised as almol1t nothing 01' very little.. But even that 
small amount has been granted so arbitrarily that if I begin de!lcribing 
it, I am afraid, on the ground of time you will not allow me to do it. 
So I shall be content by ~ only 11 brief reference about it. What. 
ever loan has been given has been given in the urban area alone. The 
people of the rural area, who are less vocal though they have equally 
suffered, if not more, filed a large numb or of loan applications and they 
had high hopes in the beginning, but Lhey are sorely disappointed now. 
The Commissioner of the Tirhut uivision. Mr. Scott. who is well known 
III my province for his whims, once ordered that all the applications for 
loans of the rural area should be scrupped. But I am told that it was 
at the intenvention of Mr . .Brett, the ReliP..f Commiss:oner and who is 
now the Chief Secretary to the Goyemmentof Bihar <\nd Orissa, that 
that order was reversed and people. are still hanging on hopes that loans 
would be granted to them. More than n year haR elapsed since the 
catastrophe visited our part, but today 1101£10 iC you visit Munghyr, one of 
the worst affected towns of the nrea, you will find that for two miles 
Jong snd two miles broad there is nothing but debris and ruins. Not a 
single house ~ been built in that area up till now. I shall quote one 

~  of the village of Ba.khri in the district of Munghyr. There is ana 
Eammdar whose houses had ,:oIlapsed in the quake and the unfortunate 
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man was living in temporay huts; It 80 happeMd that the· huta oaught 
dre and all his belongings inchidingthe omrency notes worth Rs. 50,000 
were burnt to sshes. The C8se of that man, when it was recommended 
for loan by my esteemed friend, BAbu Shri Krishna Sinha, an Honourable· 
Member of this House, and who oommandp the unique respeot in his 
district, was rejected by tht! out·horities concerned. One example, Sir, 
I think, is quite enough to illustrate the point;, and this olearly shOWI 
how the granting of 10Bn Vas ueen and is being transacted in our part. 

I would like to say a Iew words on the army budget which is sitting 
like an octopus sucking our life blood. But, for 'Want I')f time, I laRve 
the subject which, I hope, '\\ ill he very ably dealt with by experts in the 
course of the next few days. Rut I must say a few words in oonneotion 
with the household expenditure of the Go\"ernor General. I confess, Sir, 
that, before reading this year's budget, 1. did not know that even the 
money given in charity whM the Vioeroy goes out on tour is not his 
private money, but of the taxpayer's. Sir, when I go through the long 
list of pompous expenditure over gardens, services, aeroplanes, motor cars and· 
ether ~ charges, to name only a few, and when I remember 
the poor condition of the masses of thc country, amongst whom more than 
80 millions do not know what two meals mean in a day, when hunger 
and dc'stitution, plague anil. ppstilenro are sLlllldng over the country, I um 
painfully reminded, Sir, of the old days when Rome was burning and 
Nero was fiddling. 

In the end, Sir, I must tell you that we know that our criticisms are 
of no ava.il. 'Whatpver we say does not matter, with whatsoever vehe-
mence,-those who are sitting oc! the opposite side will not care to listen. 
We know our helplessness. We also know that when we are speaking IJnd 
condemning the Government for their s&,"e1'111 aota of omission a.nd com-
mission, there is a girlish giggle, if I may use the words of the c('lrrespon-
dent 01 the statesman, on the face£! of several Members who adorn tbe 

Treasury Benches, bC(lQuee they think that we are orying in the wilderness. 
I know, Sir, they aro blinded with power. They have no imagination. 
They will not heed ollr warning, but none the lees I warn them that the 

last point has been relwhed. And if they persu.t. in the attitude in whioh 
the Czar of Rusiia persisted, the, same fate, if not worse, awaits thom, 
sooner rather t·han later. We know, Sir, we are weak, becauee we are 
divided today. But we believa in the Divinity which shapes the destiny 
of human beings, and we hope that tbe day is not far oft when we will 
all combine under the pressure of the common unbearable ill, and the 
strength generated out of that union will abatter the Government to 
atoms. I am living on that hope and am eagerly looking forward to t,hat 
day . 

• tor .awab Ahmad •• WD ][han (Nominated Non-Official): Sir, I 
rise to congratulate the Honourable the Finance Member for giving U8 the 
well-balanced and a generous budget which confiame generosity in many 
directions even during these days of economic deprossion. It is impo&-
sible far any man to prepare such a budget, which under the economic 
depression, is likely to please every party or every community. I know 
well that it is very eBSY to criticise anything or any budget, but it is very 
difficult to produce one as good as the present one, or if ss hRd MI the 
one which is being oriticised. 

AD BODOIIl'able Kember: Then you Admit that it i8 bad. 
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1I&1or Bawab Ahmad Bawu Khan: No. If others .tWnk that it is 
bad, they cannot produce one like it. It. is easy to criticise a thing when 
.you do not produce any better constructive scheme. None of the epee-.era 
who have criticised the budget has said that in place of such and such 
proposals such nndsuch proposals should .be inserted. .  . 

JIr. D. It. Lahirl Ohaacihury (Bengal: Lnndholders): Whut is your (Jon-
. structive propoBM? . 

Kajor lJawab Aluxlad Nawu ~  I will show you my constructive 
proposals later on. I w&nt you to have a little patience, because I ~ 

got only 20 minutes to talk on many subjects. 

We are very thankful to the Government and to the .Finance .Member 
for giving us one crore of rupees for the uplift of villages and villagers, 
and I venture to suggest in a very friendly spirit that the money which 
Mr. Gandhi has got for the same purpose may kindly be transIerred t() 
the Go,'ernment. (Ironical Cheers and Laughter.) 

Sardar Sant .Singh: Why not Hend o\'er t.o Mlloblltma (3-andhi the Gov-
. enunent money? 

Jlajor Hawab Ahmad. Bawal Jthan: That, in my opinion, 8ir, is tha 
best way of utilising the money which Mr. Gandhi has raised. 1 know it 
from my own experience that the Congress never published thellccounts 
·of the funds that were ~  by it. (FoiccB.of "Question" from the 
Congress Party Benches.) 

An Honourable Kemb'er: Did youevm' subcscribe to Congress funds? 

Jlajor Bawab Ahmad Nawu lD1an: Bir, it will be a better wa'Y of co-
-<>pera.tion between Government and Mr. Gandhi. Let thorn both wor,k 
togej,her for the uplift of the villagers and the villages. 

An Honourable .ember: You will be appointed IlDirect..or. 

Kajor lII'awab Ahmad. lII'ILWuXhan: 8ir, it it> wl'onglysupposed or be-
Jieved in some quart.ers that the GoverJUDent have started just now or 
for t,he last two or three years the scheme for the upJilt of villages and the 
vill!lgers. I know about the Punjab and my own ~  the North-
West Frontier Provinc6, where tho Government have been doing this kind 
·of work for the last 20 years. It should not be doubted that it is against 
l,he scheme of Mr. Oandhi that thc Government propose to spend this 
sum of money on village uplift. You know· very well; Sir, that ~ 

"Elrnment machinery isyery heavy and it moves slowly. It CBnllot move 
so rapidly us one individual persoll CfUl. You know that the elepha,nt 
walks slowly and it cannot fly like a bird. It is t.lwa.ys the fate of every 
(3-overnment to receive criticism, but Governments never pay much at-
tention to silly or destructive criticism which is made ()nly with the object 
of paralysing t,he Government, but they always take much oare of their 
dllty. I say, t.hcrefore, most respectfully nnd without any bad intention 
that mAny Honourable Members in this House are very learned amd 
highly educnt<!d, but they lack in administrative cxpCl-ience. Therefore, 
mAny of th(>jr mit.icisms ~ to want of knowled$(e. '" 
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111'. D. K. Lah1rl Obaudhury: You are the only wise man in the House. 

Jlajor lfawab Ahmad lfawu lDlan: I had a very good example of it. 
I heard it myself that several Honourable Members were ~

• P. M. cising our most able and very patriotic Law Member. They 
said that he was holding one opinion while he was a free man, Hnd that 
he oh&nged his opinitm after he began to hold office. They ~  him 
without trying to know the reason for it. I can explain that havmg seen 
the things with his own eyes inside the Government machinery, be got 
the real knowledge of affairs, and he realised his responsibility which be-

-came all the greater. . . . . 

The Honourable Sir Bripendra Slrcar (Leader of the House): May I just 
aosk for the adifioation of the HOU8(' what. is the point, in which I have 
.changed my opinion? 

Mr. Bhulabhal J. Deaal (Bombay Northern Division: Non-Muham-
.madnn Rural): Or increased your knowledge. 

Kalor Ifawab .Ahmad lIawal Khan: I never said that the Honourable 
the Law Member changed his opinion. I said that some Honourable 
Aoiember who was quoting his opinion was thinking that he ha.d chlltDged 
his opinion, without realising that the man who acquires ~  know-
ledge and experience always does according to such knowledge and ex-
perience. That is the important point to be borne in mind. All that I 
like to say is. that if Honourable Members, who are now sitting on the 
-other side of the House and who are always criticising the Government, 
will go and sit on the Treasury Benches, that is, will exchange places 
with the Treasury Benches, then they will also be criticised as the Gov-
ernment are now criticised and perhaps much more than what, the present 
·Opposition Members are B~  1 lenow if Honourable Members get 
more expeJ:ience and acquire greater knowledge, they will see things in 
real conditions. Several of my friends who were criticising the Govern-
mont, when they were non-ofiieials, have told me, a.fter they have ao-
(lepted office, that their criticisms were all wrong on account of want of 
a sound knowledge of the GovcrnmE'Tit machinery. I cnn give you another 
instance. On the 5th }'ebruary last we were discllssing a Resolution 
moved by my Honourable friend, Mr. D. Das, about the removal of the 
ban on Red Shirts in my province. I think he moved his R.esolution 
without having a proper knowledge of the actual state of affairs. I may 
inform the House that in ~  there is no ban, and, therefore, there 
is no case for removal of the ban. The only relevant points that should 
h8\'(: bet'D ~  that d:ly were, "What is the han" and, "Why is 
the ban imposed" and "When should it be removed"? But none of the 
Honourable Members toucheij on those points. }'or the sake of argu-
ment, let us suppose that there is a baT! on Hed Shirts. Many Honour-

. able Members of this House, especially the Congress Members, who have 
newly entered this ~  do not know mueh about the real stute of 
affairs in the North-West Frontier Province. 'fo know the real state of 
affairs in my province, they must first ha.ve a knowledge of the mentality 
.d the people there and the situation of that province. The frontier 
.people have been quite free from a very long time. They enjoyed full 
,freedom there. From time immemorial, they bave been known BS inde-
pendent tribes or independent people. My Honourable friend, Dr. Khan 
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[Major Nawab Ahmad ~  Khan.] 
Sahib, knows very well that the frontier people love their rifles 10 much 
that they would part with anything, even their near and. dear ones 'but 
they will not part with their rifles .. They have 8/ keen sense of sell-res-
pact. 'fhey lovE' t,heir lib\·rty find frp.cdom Rnd their cliques so, thpy are 
treated by the British Government according to their own sentiments. 
[ may say that instead of being depressed or suppressed or oppressed, 
as some Honourable Members Beem to think, the frontier people are really 
treated very well. I can give you one instance of the mentality of the 
Pa<thans. One brother is fighting for the Government. • . . . . 

111'. Pre8ident. (The Honourable Sir Abdur Rahim): The Honourable 
Member is really wandering from thE' budget. 

Kalor Ifawab Ahmad Ifawal Khan: I respectfully submit that the 
practice is to allow an Honourable Member during the general discussion 
of the budget t,o discuss any question. That has been followed in the 
M~ . 

111'. Preatd8llt. (The Honourable Sir AbdurRahim): The Honourable 
Member must really confine his remarks to the budget. 

Kajor Ifawab Ahmad .aw&I BhaD.: I shall very briefly refer to the 
point that I wanted to make, because my time is very short. The other 
day, my Honourable friend, Mr. Sherwani, Raid that some Frontier officer 
told him that brutes should be treated brutally, and, he added, by brutes. 
I am here to inform the House that neither are we brutes, nor are we 
treated brutally, nor the British officers who govern the Frontier Province 
are brutes. They treat us very generously and very liberally, and we 
move in the most friendly spirit, and the Britis'h officers treat the Frontier 
Province much more liberally and in a better spirit than they do in any 
other part of India. I say that even if my Honourable friend, Mr. Desai, 
whose Party is now criticising the Government for their action in the 
Frontier Province, should go personally to the North-West Frontier Pro-
vince, not only to Peshawar, but in all other districts and agencies, and 
see things for himself, and if he privately meets his Hindu brethren, 
whether Nationalists or Congressmen, and others belonging to no party. 
and he comes back to this House and tables a Resolution to redress the 
genuine grievances of the Frontier people, then I will be the first man 
to support him. It is on account of want of knowledge that his Party 
now tells the House that there are many grievances under which the 
people are suffering, they are treated haTshly, and so on. I may tell 
this House that the Government have spent nearly three or four crores 
of rupeos for the ilTigation of the people of Peshawar (Laughter), I mean 
the Government have spent in irrigating the land belonging to the people 
in Peshawar district, they have spent all this money in the uplift of the 
villages in the Pesha'War district. . In that district, the Government have 
made many roads, created offices. and ~  in .which . people get, 
all kinds of employment. There 18 one big college which It IS pr!"poRed 
now to be converted into a University. There are three colleges In five 
disti'icts and many hospitals. The Government are giving liber.al ~  to 
education in that district. On the contrary, our genera-I complamt IS thAt 
Government are giving everything to the people of Peshawar and very 
little to other districts of Dern Ismail Khan, Bannu, Kohat and Hazara. I: 
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·e&n. also say that for the 1a.'8t 20 years all titles, honours, concessions, 
.grants and monies have been going to one district, that is, Peshawar. 18 
this a brutal treatment? Certainly not. Peshawar must remain very 
..grateful to Government. 

Pandit :Nllaku.tha Du (Orissa' Division: Non-Muhammadan): All for 
watch and ward. 

)[aJor :Nawab .Ahmad :Nawu Khan: But this watch and ward is COD-
uned not only to the Peshawar district, but it is spread throughout tbe 
land. The only point that I want to hty stress on is that Government are 
treating the ~ ~  ~  very generously and very liberally. Sir, 
.about the P08Ition and SItuatIOn of the North-West Frontier Province, 
there seems to be a misapprehension that if a revolutionary speech is 
made there as here, or if anything is said there or in Delhi or Lahore, it 
will have the same effect or it will have no repercussions in the tribes 
{If the Frontier Province. I may sssure the House that it is not the 
·case. The Frontier Province is surrounded by independent tribes who 
&'l'e all equipped with first class weapons. It is not so with any other 
province of India. Any revolutionary question or movement which is 
spreading in the tribal area causes Government to send an expedition 
to suppress that which brings a very great loss of life as well as of money 
to the Indian exchequer and in the Indian army. A man may mlllke a 
revolutionary speech in Delhi, and there is no effect upon the public. 
But if it is made there and the whole tribe gets up in arms against Gov-
,ernment or against any town or village, then Government have to send 
a great air force and land force and everything else. Once in the High 
,-Court of Lahore, for instance, in the case of Rangila Rasul. . . . . . . 

Mr. PresidlDt (The Honourable Sir Abdur Rahim): The Chair thinks 
the Honourable Member is really straying much too far. If he has noth-
ing more to say about the budget, he should bring his remarks to a close. 

Major :Nawab Ahmad. :Nawas Khan: Sir, I wanted to say all the more 
in this connection. But about the budget, as I have said before, I think 
it is well balanced and very good, and I congratulate the Finance Mem-
'ber on it. But if you confine me only to the budget, then I think I will 
resume my seat. 

Maulv1 Muhammad Shaft Daudi (Tirhut Division: Muhammadan): Sir, 
I was not present when the Honourable the Finance Member presented his 
budget the other day. When I read it ~ the papers, it struck me as. a 
frank and a candid statement of the position of the Govemment of rndIS, 
. and I could not read in it anything which I may describe as insincere. 

[At this stage, Mr. Prel!iident (The ~  Sir Abdur Ra.him) 
vacated the Chair which was then occupIed by Mr. Deputy PreSIdent 
(Mr. Akhil Chandra Dattll')'] 

I could find that the Finance Member has been trying his best to 
understand the situation in which he bas been pl&Cf!d. But bound as he 
ill by the bureaucratic chain, he feels the difficulty of the situation ... 1 
-could very easily see that he could not touch the ever-condemned mili-
tary budget. I could also find that he .C?uld n?t reduce the duties and 
"taxes which were levied on too commodities which are contumed by the 
poor people in the villages. Even the postcards ~  left at nine piea 
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[Molllivi Muhammad Shaft DaudLJ 
and not reducod to six, us has been the cry of every section Of the House, 
'and 1 believe some hopes were also held out last year. And, in the 
second paragraph of his speech, he has stated that the surplus of 2,72 
lakhs has been more than anticipated, and he gave four reasons for it. 
The fourth reason, as was said by my Honourable friend juat now, re-

~  to a' matter which concerns the Government of Bihar and Orissa. 
J could at once see how the !<'inance Member has struck the right note. 
He is perfectly right in saying that there has been non-realisation of their 
expectations of a reduction in receipts from income-tax in the areas 
affected by the earthquake of January, 1934. My Honoura'ble friend, 
over there, has levelled his criticisms in his OWll way, but I would tell 
the Finance Member that no less than a dozen attempts were made last 
year to lessen the severity in the matter of rea.lising income-tax: fromtbe 

~ who suRered in the earthquake area. But the reply was the same 
stereotyped one that the local officials were doing bheir best. 

The Honourable SIr .James Grigg: Surely some concession was made 
in the matter of income-tax to people in the earthquake areas? 

Jl&ulvt KUhammadShafl :baud1: 1 do not believe thillt concessions 
were made. 

The Honourable Sir .James Grigg: But I do. 

Jlaulvi Xuhammad Shaft Daudi: That may be, but my point is about, 
the way in which the money was realised from the people; and that is' 
what we saw with our own eyes. The point is not that some amount 
was realised here and some amount was realised there. The point is that 
people who had suffered greatly in the earthquake area' were very severely 
dealt with for the purpose of realising income-tax; and my experience at 
that time was that not only this tax, but many other demands of Gov-
ernment were realised with the ~  severity. Tbe landholders wa.nted 
some concession in the payment of their la.nd revenue, and tha.t would 
have given some relief to the poor tenant who has to pay in turn his 
share to the landholders; but nothing of the kind could be secured in 
that part of the country. My friend, over there, is bitter ; he has used 
ver,V strong language with which I do not agree, but [ must confess that 
he has painted a. true picture of the place by8a.ying tha.t the officers thore 
were ruthlessly dealing with the people. 

The Hcmourable Sir .James Grigg: May I get this right? Is the Hon-
ourable Member sugge8ting that there was undue harshness applied in 
the collection of income-tux in the eaTthquake areR? 

Maulvi Muhammad Shaft Daudi: Yes, Sir. 

The Honourable Sir .Jamea Grill: Then let me bell him that if he will 
hring to my notice any instances oithe.t harshness, I will certainly have-' 
them investigated. 

Maulvl Jluhammad. Shafl Daud!: Thank you. 
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The HOnourable Sir J&Dl" Grill: But they must be rllul instltnoell 
and not mem hearsay. 

_awn Mubammad Shafl DaucU: There is no question of bearsay; I 
am giving you my own experienoe of the place. 

It is not only tho.t. The House is aware that., last year, the Honoui·· 
able Sir George Schuster was not only just but generous to the earthquake-
stricken people and he made a good gesture at the time by giving the 
province three crores and a half in one way or another for the relief of 
the distressed. The Honourable the Finance Member may take it from 
me that these three crores and a half were utilised in a mlUlner whioh 
has left some rancour in the hearts of II. large majority of the people rather 
than satisfaction in that. respect. That is the situation which now exists 
in the Tirhut Division of Bihar nnd OrisS8. from where I come. 

Take one amongst many examples. To build sheds in localit:es where 
peop,le did not want to go, lakhs and lakhs were spent. I believe in 
Muzaffarpul' alone, four or five lakhs were spent in building hUDdrods 
of sheds in placeH where the people would not like to migrate. Each 
block was made at a cost of about Rs. 770, and, when no one occupied 
it, it had to be resold. At the time of resale, the price fixed was Re. 280 
pel' block. But even this Rs. 280 could not be had and it had then to· 
be sold for Rs. 100 or so. 

Sir Oowaal1 Jeh&Dg1r: Whl:Lt did it coat? 

Kalllvi Muhammad Sh&Jl Daud1: It cost Rs. 770 per blook,-a total 
of Rs. foul' to Its. five lakhs in all. When people did not occupy them, 
they had to be resold to the contractors, and the price fixed was Rs. 280 
per block. But even for Rs. 280 nobody would buy it. It bad to be 
reduced, and I believe it bas been sold for about Rs. 100 per b1ook: so 
a hut built for Rs. 770 remained unused and had to ba Rolli for about 
HE!. 100 some months after. That bas been the way in which money bas 
been wasted. The same was the case in Durbhanga. 

We have not been lacking in our duty towards the distressed: we 
have been trying to approach the officials and we have told them to theil' 
face that the money is being wllsted and that the money should not be 
spent in that way and that, if persisted on, it will only leave rancow' 
illstead of satisfaction in the hearts of tbe people which was the object 
of the Government of India at the time they made this generous offer. 
This is a matter pertaining to this budget, because the money came from 
the Government of India: therefore, I deal witb it at some length, for 
which I hopoe I will be excused by this House. Although my remarks 
relate to one province alone, it shows how the money given by Govern-
ment of India is spent. For that reason I would stress the point a little 
more. So far 8S the loaDS are concerned, we know what 8 ~  offer 
WlIl'l made hy the Government of India. but people are dying for loans 
in the afflicted area.. Thousands of petitions were put, in before the local 
authorit:es, and the people were told to come one dRv or another Rnd 
thev, with the exoeption of some fortunate few, hang on for months and 
months, and, at the end, they get nothing' whatsoever for their remions 
and have ~  to go diB8atisfied. Distribution has been VeTv bad in that 
locality which has suBered severely on 8'ccount of the earthquake. 
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[Maulvi MuhalllDl&d Shafi Daudi.] 
Now that the Finance Member has found a crore of rupees for rural 

uplift, i believe it is 8. very welc?IJle .sign for w?ich I beartily congra.tulate 
· him, and I hope and believe thlS will be continued all along the bue se 
that the step may bring its fruit in the long run. The Honourable the 
Finance Member might be aware that our province of Bihar and Orissa 
is an ultra-rural province, because there are more than a lakh of villages 
in it and about 96 per cent. of the population is agriculturist, and no less 
than 78 per cent. of the population lives on agriculture. Therefore, it 
is all the more necessary that the money given for the rural uplift should 

· he utilised to the best advantage. But I am afraid the same fate awaits 
.this money if precautions are not taken at the very outset. 

1 may make one bumble snggE-stion of mine, that there must be II 

committee of Government officials and non-officials, in intimate touoh with 
the peasantry, who sbould sit together and put their heads together and 
devise ways and meRns as to how they should utilise the money to the 
best advantage. Unless this is done. I believe no good result will come 
out of this money again. As the Honourable Member might be aware, 

·our province is a fertile province, but it does not yield sufficient to feed 
the people of the place. They have to emigrate out of the province for 
earning their bare necessities. 'fhf' primary need of the province is the 
creation of nn elaborate system of irrigation in the part of the country 
where there is no such arrangement. The poor people have to depend 
upon the rains: they find themselves in a very difficult situation every 
year. I believe for the last four or five years they hnve had no goo(l 

·crops at all. :For that reason, if the money is spent on irrigation, I 
believe it might bring its reward in the long run, and people might feel 
a bit satisfied. But, simultaneously with it, steps should be taken to 
launch an intenAive system of agricultural development in as many selected 
areas of the province 8S funds permit. If the two t0gether are taken 
up in right earnest, then the object of giving this money for the rural 
uplift could be well attained. -

I find that some money has been allotted for broadcasting; but thsi 
scheme seems to have heen ignored altogether in the province of Bihar 
and Orissa: although this method of educating the masses has been 
accepted a8 the best in this century. The province of Bihar and OriSS!! 
has.. so far as I know, no such scheme before it. I do not think the 
Government of India would take no account of the province as it has 
been done by the autliorities in that locality. I hope that they will see 
that Bihar also gets its sbare a.nd gets the ful! advantage of this hroodoast 

-system. 

lIIr. Deputy Prelident (Mr. Akhil Chandra Datta): 1'he Honourah}r. 
Member has only two minutes more. 

· .1IIaulvi lIIuhammad Shall DaUdl: The third suggestion J have to make 
I? m regard to the Co-operative Department. In that direction too, I 
find . that ~  province has heen doing the worst. I feel sure that Mr. 

~  WIll tell the Government of India all that he has seen in the 
provlDce. But what I find is that there is stagnation in the province: thev 
have not allowed any society to be opened up for the last four or five 
Yf'RT9. I mvself helieve !n. the wcpding 0ut of diseased societies, but that 

·does not mean that socletleswhioh are to be efltablished OD sound and 
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right lines sho':1ld ~  ~  opened, All these complaints 1 am making are 
dUt! to. the ummagInative nature of the rulers of the ~ of Bj.bar 
and Orlssa. If ~  Government of India want that province to Pl'Otit, they 
should take partlcular care to see that the money that may be given 
·f<>l· these PUl'post!s is utiji!wd t.o the b(,flt advil.lltage. With. these words, 
I resume my seut. 

BJlai Parma Rand (West Punjab: Non-Muhammadan): Sir, at the 
very outset, I wish to congratulate the Honourable Sir James Grigg on 
the production of this budget, which is somewhat different from the budget 
we had in the last Assembly. As Sir James Grigg bimself bas remarked 
in his speech, the credit for this surplus budget really goes to his prede-
cessor, Sir George Schuster. Unpopularity \Vas his, while praise goes to 
Sir James for his labours in producing such an excellent budget, Sir. 
I wish to confine myself only to one aspect of the budget which hall been 
dealt with by seyersl speakers in this House, and that is the setting 

apart of one crore of rUJpees for rural uplift. Some of my friends think 
that the Honourable the Finance Member is really going to take away 

the wind from Mahatma Gandhi's lllovement. I am afraid I cannot agree 
with this view, as Mahatma Gandhi himself has said, he wants the Gov-
ernment to help the cause of rural uplift and that he would he glarl to 
have the co-operation of the Government. in this matter. 

Hut, Sir, my objection is based on quite different grounds so far as the 
reservation of this one crore is concerned. Everyone of us here knows 
that there is very great agricultural dililtress, the aariculturists and the 
villilgers are suffering a great deal, but the question is what is the remedy 
to be adopted for the removal of their sufferings and distress. When 8 
person is suffering from a serious and chronic disease, it is not enough 
for a doctor to merely treat the symptoms, but he will have to find out 
ihlle root cause of the disease and then try to remove the disease penna-
nently. In this case I doubt very much if this distress can be removed 
by making a few grants to the agricultural c18sses and poor vilIagerii. 
How can you go on making these grants to these poor people fo1' ever? 
B;y so doing you practically t,ax these people, you take Il portion of their 
income by way of taxes and give it back to them in another shape. 

Sir, we find that it is not only the poor agriculturiats 'who are suffering, 
but there is a large army ·:>f unemployed people, mostly educated middle 

clua people, who are manufactured in our educational factories. Millions 
of youngmen are every year coming out of our colleges and Universities 
having nothing to do, and who daD doubt that they are in very great 
need of assistance. Wherever you go, you will find unemployment and 
-starvation. How can the Government try tn remove the diatress of the 
~  and agriculturists without opayjng any attention to the unemploy-
ment problem that is practi,cally destroying the middle cl88s people of this 
'COuntry? Therefore, I would make a bumble suggestion for the considera-
tion of the Honourable the Finance Member, and it is this. We should 
certainly try to relieve the burden ~ agriculturists ~  cultivate th.e ~  
and this can be better ~ bJ: .helplDg and ~ ~  .both the pnnClpal 
and subsidiary industnes 1D this country. I think It IS an unlversall.y 
admitted fact that without protection no industry can. flourish in t.his 

. country. Protection is the only way by which we can develop our indus-
tnes, and it is Il .I!'l'eat pity that sufficient attention is not heing paid to 
this matter. 
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lBha.i Parma Na.nd.] 
. We were a.llextremely glad when Sir George Rainy started the prottle-

tion ,policy on behalf of the Government of India, but, then, only a year 
later, we were surprised to tind t.hat the very industries, which were started 
~ II result of the protection tbat was afforded to them by the Government 

of India, were being killed in their very infancy. Sir George Schuster, of 
<!OUl'se, had said that the sugar industry, which bad secured protection, 
had m1).dtl large profits, but I think if he were present here, today, he would 
have seen that those very sugar factories, of whose profits he felt 80 jealoU8, 
are today working under beavylosses. 'fhe cane is diseased, it doos not 
yield a large percentage of sucroBe, and it is hardly possible for these sugar 
mill owners all over the M{1prut and SAhurRnpur line to make any profits 
tlt all, as they have to pay 1\ very heavy excise duty 000. It is a great 
pity that such is the case with an industry that has given an occupation to 
agriculturists and educated middle nlasses. 

I say, Sir, if the land is relieved of the burden of heavy taxation, if new 
methods of cultivation are introduced, and jf new commodities or varieties 
of various articles of foodstuffs are introduced, it will surely give employ-
ment to a large class of people, educated .as well as uneducated, and there 
will also be a chance for capitalists. to invest their capital in fresh tields. 
1.'herefore, I think that instead of app,lying quack remedies to remove the 
rural distress or help the villagers as a matter of doling out charity, Gov-
ermbent should introduce industries in this country on a vast scale. We 
have before us the example of Japan. Japan is not giving out every year 
~  to her village 'People, but she is helping her. people to foster and 
.develop her industries in all manner of ways, to an extent that today even 
Bngland and America are afraid of the competition from Japoan in her manu-
factured goods. Of course, it is true that handsome hounties are ~  by the 
Japanese Government, but the real reason advanced for the industrial pro-
gress of Japan is that there is cheap living in the country, that lAbour is 
-cheap, and labourers work for longer hours. These things are eertainly 
true in the case of India as well, living is cheap here, and the labourers 
are paid A very small amo'unt by way of wages; thus if the Government 
were to embark upon a generouR programme of industrial develOflment by 
training the peop'le in indllRt.rinl schools 'and prodooe skilled men in thil; 
countr.v, I think' our people, with their capacity to work for longer hours 
1\nd with newly acquired general efficiency, would be able to produce much 
better things which would be a.ble 00 compete with Japan. It is onl:v by 
l'elieving the burden on agriculture Rnd· by providing subsidiary industries 
that you ea.n rea.ily give help to agriculturists who will be able to get suffi-
cient food to eat and live with some eue. 

Let me tum tQ another point. Thfi Honoorgble Member for Posts anc;l 
Telegraphs increased the rate of the postJoard first from one pice to two 
pice and then to three pice. The poateards are lised by the poor. ThUl, 
what you do is that y6u ~  8way,f.rom the poor people money from their 
lean resources, fmd f\ portion of the ineoi'ne so derived, you waat to Ri" 

. back to these very people foT' their llpnft. It would have been much better if 
the Honourable Member in charge of Posts and Telegraphs had reduced the 
rate of the postcard for the benefit of the poor who uee mostly postcards. 

Again, Sir, the G-overnment of India have allotted a crore of rupees for 
village uplift, the result is .that Bihar would want 8 larger portion out .of 
this Rum, Assam might. want an equally good ponion, B?ngal would also 
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want geoerous relief, and 80 every province will look for BOrne relief out 
of this ooe crore. How can you divide this amount among all the nume-
rous villages in India and give any substantial relief? My suggestion is 
that, instead of treating this disease superfioially, we should go to the very. 
root and encourage OUr industries and k'y to produce such articles that are 
in daily use among the people. 

I take this ~  to point out another thing. Our friends on 
this side are always talking of independence and self-government. But 
when they come to the real ob'ltacle that is stopping liS from advancing 
towards self-government or responsible government, they keep quiet. 
They have not got the COlll'fo.ge even tv be true to the-ir own principles and 
convi'Ctions on the question of the Communal Award. They said. they 
did not want to rejedli it or aocept it. They comE" herE" a.nd sit, in this 
Assembly representing a large proporLion ~  the Hindu population, aud 
when the motion for ~ ~  they keep mum betraying the-
interests of the country .  .  . ~ . 

AD BoIloarable Kember: This is budget. 

Bhal Parma .and: Of course, it is budget. Everything can be talked 
on the budget. You cannot try to stop me as you have been trying to 
short down our Nawab Sahib. Of course, you betray the real cause of 
the oountry as you ~  afraid to go to the root of the disease. You do 
not want to root it out. 

Pad!' Bdak&DUIa l1li: We do not raptesent any Hindu or Mmdim 
population here. Weare Indians here. 

Bhal PUIQ _aDd: If relief for the ,arthquake sufferers is relevant., 
then my point is also relevnnt, there is DO doubt about it . 

• aulvl .uhammad Shaft Daudl: On B point.of order, Sir. ThE' 
Honourable Member is complaining of t,hE' att\t-uda of, the Co.ugrese Porty 
in re!lpecl. of adiifel'ent matter altogether. That cannot be relevl,mt inJ 
a discussion like this. 

1Ir. Deputy PreDlellt (Mr. Akbil Chandra Dat.ta): The Chair hopes 
the Ronourable Member will ba morE' on the subject under discussion. 

Bhal P,,-Jrad: T b.")w to your ruling. gir. J have been here for 
four years and I have beeD talking about the Communal Award all 
this time. (I.Bughter.) In spite of the fact that Government would not 
listen to us Rnd UJtlse Congress people would not listen to liS, "'(! hnvro 
been talking, and this was never considered irrelevant at all. All the 
RRme, now that ~  have givE'n R ruling, I must how to it, although I 
t,hink it iR 'lnit£'  r£'levllnt. l',{y Honourable friend. Sir Cowaaji .Tehsngir. 
the oldest Member of this HOllse and the greate8t constit1ltionaJiRt. tpl\" 
us that I can talk about ~ 011 t,his cccasion. 

Mr. Deputy Prllldlllt (Mr. Akhil Chandra Datta): Order. ordE'r, The 
Honout"&ble Member will plE'3SE' Rddn,ss th£' Chair. 
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Bhal Parma Kand: I would urge this very point as an at:gumant for 
the rejection of ~ budget, beca.uae the Government of India have sup-
ported this •. the M ~  of ~ E~~ ~  Council hav.e by their votes, 
and our·friends on this slde by thelr slienee. ~  this House accept 
the Aw&l'd. 

llr. s. satyamurti: It is not our budget. 

Bhal' Parma Nanll: But youli&ve been talking about it AU the ~  
Therefore, I thi'.1k ~ pE-ople have betrayed the real cause of t.he eountrYl , 
and &till they talk of ~  freedom and independence\ They should. be 
true to their principles and cO)lvictions. I do not want to say anyntmg 
further on this point .. 

However, I Wish 'to tell U fit<Jry in connection wi,t,h the ~ of the 
Nawab Sahib, I do not know whether time will allow me. SU', when-
mv Honourable friend, the Nawab Sahib of Dera,' wss speaking, he was" 
ridiculed and laughed st. My friends over here thought that he did not' 
understand the position of his ')wn province. I beg to differ from that 
view. He is an old man, his falDilyhas been a ~  f.li,JlI.ily:,.m Dara ~  
he understands the position most correctly. He is now in his grey hairs,. 
if I may ~  so. c., 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) ~ 

the Chair.] 
'My Story is; There waSs Raja, who \vas told by an astrologer that" 

on a certain day and at a particular hour, a certain wind would blow and' 
everybody whom this wind touched would become mad. The king called 
his ministers to find c;>ut how to protect himself &mn .theefteet. of witid. 
A special kind of building was constructed for <tlhepurpose and the king 
concealed himself in one of the rooms where the wind could not reach. 
At the proper time, it is said, the wina did blow and tou,ched a.ll .qtb,er 
people but the, king.Wh&fl.tbe ruler came out 01 tbe.houlJe, "everyb8dy 
pointed to him, here is 8 IMd ,fe1iow, whereas he 'Was the only man who 
was sRved from that wind and was in reRolity t,he person in his proper' 
senses .. ~  ;;iIL';,i ":',ii, ;:< "!,." ",< 

.ao Baha'liur A: ). .. ~ ~ lyy,.r' ~ S  NOminated Official):., 
Sir, I flm'really thankful to you for giving me an opportunity to speak 
in tl.lis House. I won't oomplain, as one previous speaker did, that 
I faIled to catch your dye I)ntwo or three ~~~~  ,ltWll is lI.Jly 
first nppenrance in this,uugust Assembly, intact, this is the Dr6t time' 
that r nddress an.v public Assembly. I trust, therefore, that the House 
will bear with me for a few minutes. Let me, as an official, thank the 
Honourable the FinsnC'eMcmber for the removal oft1Je:"'s818,!"r 'tmt.'·:'In 
removing i4 he. has ,only carried out the pledge ~  made in this' 
House that the restoration r)f the salary cut would be th& first aet when 
the finan('io.l eonditions improved. In 1981, BirGeonrge SChuster stated' 
as,follows: 

. :A ~  in pay. must .be regarded  as " very elrocptional measure which can only ~  
~ A  In exceptIonal ~  It is nothing 1_ than •. variation of the condi-
honA under ~  an officer ~  Government service, alld it must be remembered 
that the ~  of theBe condItions represents an f!ssential attraction of sen-ice under 
Gowrllml'nt. Tt would he fat.al to the public interest if that eense 'of security wer/' 

~  " ,:: • .. . 
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E ~  the. principles by which t.hE' . Government should be guided 
in easing the burdens, he said: 

"Relief Dlust come first in reat.oring. the emerSlIDcy oute in pay." 

As there seems to be a feeling that this cut should not have been 
removed, I have thought it necessary to remind the House of the prin-

~  which were once explained to the House, and I take it. were 
accepted by the House. 

1If ••• S. AD., (Berar Representative): Certainly not. 
Baa Bahadur .A.. A. Venkatarama Ayyu: At ~  rate, there was no 

protest . 
.In .oDourable .ember: What protes-t? 

Baa Bahadur A. .A.. VeDbtarama Ayyu: The Honse, I take it, 
acquiesced in those principles, and now it is too· late to say th&t that 
pledge should not be carried out. There is absolutely no e.xcu&e for con-
tinuing any portion of the cut now. As salaries of the ~ entrants 
in mOFlt of the services have bean drast,ically reduced·. " . 

Kr. If .•. toshi: What f\bout the Indian Civil Service? 

Rao Bahadur A . .A.. VenkatBrama An&!: "Most of the semces;' I 
said,-I have excluded some ~  there. As the· salaries of '·the new 
entrants in most of the services have been ~  reduced, there is 
bound to be Ii considerable reduction in the c/)st of administration in due 
time in future. In this connection.' I rilRy'HprE'S8 "the grRtitudp of ~ 
semces to the authors of the Joint Parlia.mentary Report for their hand· 
some acknowledgmf'nt of t·he IOYI< Ity . and faithfulness of th!l services, Rnd. 
for the jus't pro"isions which thp,y have made forthp, security of their 
tenure and their immunity ",om· politieF\I interference. These are the 
best guarantees for loyal and p,fficient service, arid. there is absolutely no-
reason to warrant anv mistrust that the s£rvice8 will not continue to be 
as fa.ithful. and as .efficientas they have heen in the past. The fidelity 
with which they have discharged their duties under the present Ministers., 
to which ample testimony ~ bp,en bl)rne before the Lee C.ommission, is 
proof, if proof were naeded. th!tt there will be no falling away from the 
present standard and that. the as!lurnnce 8S regards . the conditions and 
tenure. of service vvitI make no differer'ee ~ in their a.ttltude 
tOwards tile new M;nlRtel'R: ' 

Looking up some of the previous debates in t,his House" I came aeroes 
an amusing controversy. It was once Ilrgued in this House that wheat 
produced loyalists and rice terrorists and agitatora. Being a consumer of. 
the latter grv.in mysdf, with probably 6.n occasional admi'll:ture of ,,·heat •. 
I was very sorry for that Ilondemnatilm of rice and WR8 really wondering 
in what category I mURt put down my friend!! from Madras on the oppo-
site side. I 8Orm, however. derived consolation from the fact that if 
rice had reallv that deleterious effect on the mental attitude of its con-
Rumers. the importation of Burmese nnd Siamese rice would· hRve boen 
prohibitoo altogether even without any agitation for the levy of import 
duties and perhaps. the cultivation of rice itself discouraged or even pre-
vented. I presume. therefore. that, thnt controversy he.s happily p,ndpd, 
not unfavourablv to thE' ric" I'at(lr. 



~ ~ ~A  1935. 

B~~  Ar· ~  Venkatara,1lla Ayyar.] 
~  ;aminds me, Sir, of ~ agitation to !mpose an import duty upon. 

foreign nee. I do not at u11 wish to enter mto the merits of this dis-
cussion. I have only to point out that there seems to be a clash of 
inter_ in this ~  We ~  ha,d reports of meetings in the Madras 
Presidency, ~ ~  receptiy. il;l whiqh resolutions have been passed 
against the levy, of any import duty onfOl'eigc rice. I do not for '9. 

~  suggest that we ~  not rehnbilitatd the posj*ion of the, agri_' 
cultunst or try to enable hIm to reap the fullest benefit from the internal 
market for his produce. I only mention these things to ab()w that ~  
care and caution are necessary both as regards the levy of the duty and 
the amount of the duty. ' 

Passing now fr.)m the produce of the land to the land which produces 
it, there has been recently an acute depressioQ,. ~  ~ h.,e ~ S  .havll·,pa. 
the worst phase of it. This, of course, has forced the question of the 
system of land ~  S ~  to the fore;frOllt in view ,of, the la.rge 
perceDtage ~ the population that pe.y lund revenue. Here, again, I only 
~ to meat.«»l W. paaaing *hat the present land revenue systems are· 
the result of a grQ4iual ~  of the systeu18 which were found to be 
in existence in pre· British ~  ~  systems have developed on differ· 
ent lines in dlfferent provinces according to the different conditions pre-
vailing in those provinces. The present system is an inheli$anee from . the 
pre-British rulers, 0. fact which explains it!; development ov divergent 
lines in dille.rent places. Consi<ieriu.g, ~  the history and t.oe 
tradition behind land revenue, it is neither postUble nor desirable to evolve 
any ~  policy. lJnifomUty undoubtedly exists in some respects, for 
instance, the limits Whioh individual Governments have imposed on them-
selves in the matter of enha.ncementof land revenue Bnd such like. The' 
systems DOW in force !,.ave stood the test 01 time. and are very well under-
stood. I am aware that lilOme time ago when prices ruled bjgh, the agita-
tion was that there should be no ~  revision of settlements and 
that a permanent settlement shoul he introduced even in areas which 
were ~~ a ry()twari t811.ure. Now, the agitation is just 'the contrary 
way. They want to pull down tbe permanent settlenwnts and want to 
~  the holders ~  permanent settlement ahare the burdens equally 
with. ,th.eQther l'yotwlui holders. I B.al no.t quite aure if my friend, Mr •. , 
~  doei not qold up the systeInof ~  in Govern;tpent areas 
all a ~  by which the zamindars in South lnella should be guided. 
Tupling tot)le M ~  Government, he would say "Your system is open 
to condemnatiou. Abolish it" and, to the ~  "You copy the 
Government system which is the better syatem". I thiDk that to ~~ 
to evolve a uniform ~  will be t.o do aWAY with the hoary traditions 
o{ the ~  quite unsl,litahle to parlicuhtr localities and injurious to the 
best, interests of the rvota themselV&8 and to the finances of the country. 
The agricuHllral clasRe's Rre undoubtedly hard hit by the present economic 
depression. Thil'l hnrdship must be met Qnd is actuRl1y met, by other 
ways of relipf than by an ~  f(viaion of the land revenue pol!cy, 
~  the, local udministra.tiona ~  not heen slow to grant snch ralieiaa 

the present co,nditions o,f the agricultural ryots demanded. The provision 
of 100 lakbs whicb has been made available to LoclII Gc',l"rnmrnh: for 
the economic development Rnd impr0vI;'ment of nlrni RreM is particularly 
welcome at this time. I hop'" Honournhlp Members will hend t.heir 
energies toO ~  and suggesting pInns for geWng 'the maximum 
benefit possible to the rural areas from t.his grant. Grants for roade, 
Moadc8sting and civil aviation al'E" of mnC'h 1'0tentiRl benefit to the people. 
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Sir. we are on the eve of great constitutional changes. Thil:l is not 
~ the occasion to dilate on the several changes which lire in 
'-' P. ll. contemplation, but I balieve that in the provincial sphere 

-there is much scope for gaining greater e:xperience of administration ill a 
larger sphere and thus proving our capacity for fuller reforms and for 
the remoyal of the present . 'paper safeguards", if I may use that expres-
sion. It is unfair and unjust to assume that future Governors will stifie 

-all political progress. Stu'ely no Governor will take a maligmmt delight 
in interfering with the administration, merely because. he has the power 
to do RO. It may be taken as certain that he will interfere only when 
it becomes absolutely ll('cessary ~  do so and when his advice and per-
suasion have had no effect on the Minister. It has been made a point 
of C'ritiei!"m that the new Constitution implies 8 distrust of ~  people. 
~  may perhaps be said with reason on the other side that the criticisms 
imply a distrust of the manner in which future Governors will exercise the 
powers which have boon entrusted to them-a distrust for which there 
is no walTant from pnwious experience and which is not complimentary 
to the illust.rious line of Governors the several provinces have had. I 
think, therefore, Sir, that !lutonomy in the provinces is as full as it can 
be, considering the existing conditions. Even the other day we had the 
spectacle here of two Honourable Members belonging to different religions 
-I think I must avoid the word "religion", be,cause I have been told 
not to import religion into these discussions-belonging to different com. 
munities .... 

1Ir. S. Satyamurtl: Don't do that either. We all belong to India. 

Bao Bahadur A. A. Vankawama Ayyar:..... t.wo Honourable 
Members were anxious to be put at ett"e in regard to their future posit,ion. 
There has yet been no ~  forthcoming to that. So, in vie,w of these 
dissensions which have come to be familiarly known by the term "clea-
vages", I think there ca.nnot be any fullElr autonomy in the provincel' 
thon what has been granted. 

Mr. S. Satyamuttl: Oh, oh, Sir Samuel Hoare speaking I 

Bao B&hadar A • .A.. Venkatarama .A.yyar: Let us, therefore, fix our 
gaze and attention on the stream, without being needlessly alarmed at 
the banks, which are only intended to eusure an easv, consistent and con-
tinuous flow. (Loud Applause.) . 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 6th March, 1985. 
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